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\ LEGISLATIVE ASSEMBLY. 

Friday, 14th February, 1936. 

The Assembly met in the A~sembly Chamber of the Council House 8. 
~leven of .the Clock, Mr. PresIdent (Thp. Honourable Sir Abdur Rahim) 
m the Chwr. 

QUESTIONS AND ANSWERS. 

l>&P.C'ENTAGE OF POPULATION OF HINDUS, Ml'RLIMS AND SIKHS IN THE NORm-
WEST FRONTIER PROVINCE AND THE CENTRAL PROVINCES., 

. 431. *)[r. Ghanshiam Singh Gupta: Will Government kindly inform 
this House ?f the per~ent~ge of Hindu and Sikh population as compared 
t.) tho ~fusilln populatIOn In the, North-West Frontier :?rovince !lnd in 
the Central Provinces? 

~e Honourable Sir Henry Oraik: The information required may be 
obtamed from the Census Volumes, copies of which are in the Librarv of 
the House. " 

INCREASE IN THE POPULATION OF INDIA. 

432. *)[r. II. As&f Ali: (a) Will Government please state if it is true 
as stated in the Health Commissioner's last report that: 

(i) the total population of India, calculated on the basis of the 
rate of increase noted in the last census, is expected to 
exceed 400 million by 1941; 

(ii) the total acreage under food crops during 1933-84 has not 
exceeded about 206! milliori acres, or 0·72 acre per head of 
the pophlation; 

(iii) the food stuffs produced in India are insufficient for the require-
ments of the present population and will decrease consider-
ably per head of the population in 1941; 

(iv) one of the relJSons for the high rate of. disease and mortality 
is lack of &tamina in the bulk of the population; and 

(v) there is serious danger of matters getting worse within the 
next five years unless effective steps are taken to (1) introduce 
more intensive methods of cultivation, (2) make agriculture 
less unremunerative and, (3) generally encourage extension 
of cultivation of about 154 million acres of cultivable waste? 

(b) If the answer to part (a) be in the affirmative, will Government 
state what steps, if any, hB'Ve they taken to forestall the dangers the 
IIealth Commissioner has pointed out in this respect? 

Sir GirJa Shankar Bajpal: (a) and ~b). I ~ould refer the ~onour~ble 
Member to the answer given by me to ~J.r. Akhll Chandra Datta s questIOn 
No. 158 on the 7th of this month. 

( 807 ) .A 
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EFFECT OF THE EXOESS LIvESTOQK. IN INDIA ON T:ijE FOOD-CRop GBOWIlfG 
. CAPACITY OF THE CuiTIVATED LAND. 

433. *Jlr ••. Asa! Ali: (a) Is there an excess of livestock in Indill ? If so, 
to what extent does the excess affect the food-crop growing capacity of the 
cultivated land? 

(b) Does this excess also call for immediate utilisation of cultivable 
waste? 

Sir Girla Shankar Bajpai: (a) The answer toO the first part is that there 
is probably an excess of livestock of inferior quality in India. As regards 
the second part,· the Honourable 1\fember probably wishes to know whe-
ther the area under fooa crops is to any extent diminished for growing 
fodder crops for this inferior stock. It is regretted that no precise inform-
ation on this subject is available. 

(b) No. 

JIr ••• AsaI Ali: May I know why precise information is not avail~ 
sble. Has any effort been made to obtain precise information on thi'l 
subject? 

Sir Girja Shankar Bajpal: My Honourable friend will appreciate the 
fact that this is a matter which is primarily the concern of Local Govern-
ments, and such statistics, as they maintain, are not of a very precise 
character in regard to this particular matter. 

1Ir. S. Satyamurtl: Is it not one of the duties of the Imperial Council 
/)f Agricultural Research to compile all-India statistics on such import-
ant matters? 

Sir Girja Shankar Bajpai: The Imperial Council of Agricultural Re-
search assist 'the provinces in the matter of research, and, -as regards 
statistics also, they are doing what they can, but it is ·not possible b 
get any information of this character without a'll expenditure which is not 
within the resources of the Imperial Council of. Agricultural Research. 

JIr. S. Satyamurtl: Are not the figures available in the provinces? 

Sir Girja ShaDkar Bajpai: If the provinces had them, I should have 
supplied them to the· House. 

JIr. S. Satyamurti: Will Government direct the collection of these 
figures on a provincial basis at least? 

StrClirj,a Shankar Bajpal: I halVe no objection to passing On the sug-
gestion to the Local Governments. 

BAD SANITARY CoNDITION 01' DELHI. 

434. *Mr.II. AsaI.Ali: (a) Has the attention of ~o Government of India 
been drawn to pages 67 to 70 of· the Annual Report of the Administration 
ef the Delhi Municipal Committee for the year 1984-35? 



QUESTIONS 'AND ANSWERS. 

(b). Is i~ a :fact that the ,De~, Municipal Committee had drawn the 
a~t~nbon of ~overnme~t to alar~mg ~eter~~ration of Delhi's health con-
~~ons resu~tmg from (1) heavy con?,est!on, (II) want of space for expansion, 
(lllJ r.ontamma~~d. water eupply, (IV) msamtary and iru.dequate d"ainage, 
(v) lack of faClh~Ies of unfiltered water supply and (vi) want of funds to 
effect necessary lmprovements?' 

(c) Is it a fact that the Delhi Municipal Committee applied for a loan 
from the. Government of In~ia for ~ffecting necessary improvements, and 
also apphed for Government s sanctIon to raise a 101m on the same condi-
tions as loans raised by Government, and that Government has sanctioned 
neither the one nor the other? 

(d) Are Government prepared to take steps to remedy this state of 
affairs? If so, what? 

Sir Girja Shankar Bajpal: (a) Yes. 
(b) Yes. 
(c) The Government of India were approached for permission to borrow 

in the open market for improving the water mains, drainage and the 
Western Extension. Government were unable to agree to borrowing in 
t·he open market but in view of the representations made did agree to 
lend money themselves to the municipality for the improvement of the 
(,itv water mRins and drainage syst-em. As regards the Western Exten-
sion they have provided the money themselves. 

(d") I would draw the attention of the H.onourable Member to the 
reply given by me On the 12th SeptembE:r, 1935, to his starred question 
No. 305. 

Kr. X. Asa! Ali: May I know why CTOvernment are not prepared t<o 
allow the municipality to borrow in the open market, provided they abide 
by the conditions which may be imposed upon such borrowing by the 
municipality? 

Sir Girl- Slumlrv BaJpal: It does not arise now as a. practical ques-
tion, because Government have agreed to lend the money themselves. 

JIr. X. Asa! .Ali: Are Government aware that the conditio~s hav.e 
made it absolutely impossible for the municipality to go on With theil' 
schemes? 

Sir Girja ShaDkar Bajpai: Subject, of course, i'? 4,he Assem~ly's vote, 
actual provi.~ioh for the loan has been made I.n next year s bu~~et, 
and we have had no protests from the municipalIty that the condItIOns 
which We are imposing, as regards payment of thf. loan, aTe in any way 
excessive or unobservable. 

Kr. X. Asaf .Ali: Will Government be prepared to modify these con-
ditions if the municipality raises objections? 

Sir GirJa ShaDkar Bajpai: I. cannot .say until I. ~a'Vt; a r~presentBtio~ 
from the municipality as to whIch partICular' condItion It obJects to . 

• 2 
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AlmolfAUTlOAL TBAnmiG ~ op INDIA. 

485. *K:r. 1'. B. James: (a) Will Government be pleBsed to state 
whether they have lent or propose to lend financial or other aid to the 
~eronautical Training Centre of India? 

(b) What is the constitution and organisation of the Aeronsutical Train-
ing Centre? Is it a commercial body ~ 

(c) Will the Aeronautical Training Centre be liable to any form of 
Governmental supervision? What is its precise relationship t-o the De-
parlment of Civil Aviation? 

(d) Will the Aeronautical Training Centre be allowed to undertake 
'ab initio' flying training? 

(e) If the answer to part (d) be in the affirmative, is it not a fact that 
the operlrlions of the subsidized Flying Clubs will be seriously affected? 

(f) Were the subsidized Flying Clubs consulted in any way with regard 
to the Aeronautical Training Centre ? If so, what opinions did Govern-
ment receive from them? 

(g) Has the Aeronautical Training Centre agreed to give preference to 
candidates for instruction in flying and ground engineering recommended 
to them by the Flying Clubs? 

(h) What steps have Government taken or are proposing to take to 
ensure that the Flying Clubs, upon which so much public money has been 
spent, are not forced to suspend operations. or close down entirely in the 
event of unrestricted competition from the Aeronautical Training Centre? 

(i) Will Government please state if they are satisfied that the country's 
needs will be adequately met by the Aeronautical Training Centre and that 
the growth of flying knowledge throughout India will be sufficiently fostered 
by this one Institution if the Clubs are forced to close down? 

The Bonoura.ble Sir !'rank Boyce: (a) No assistance has been given 
by Government to the Aerona'Utical Training Centre of India. When the 
Centre is fully established, Government may consider the grant of bonuses 
assessea on the result of advanced training. 

(b) The Centre is a commercial undertaking registered under the 
Indian Companies Act, 1913. 

(c) Subject to the reply to part (g), the position of the Centre is pre-
cisely the same as that of any other commerciai undertaking. 

(d) The Centre is not debarred from undertaking ab initio training, 
I understand, however, that under an arrangement with the Delhi 1 'lyin~ 
Club all a7J initio training is given by the Club. 

(e) No. The Clubs, which receive Government subsidies, are or should 
be fu a position to give ab initio training more cheaply than the Centre. 

(f) The Aero Club of India and Burma made certain representations 
to Government on behalf of the Clubs. The Clubs generally were op-
posed to the establishment of the Centre, and were apprehensive about 
ab initio training by the Centre. 

(g) A building site at the Delhi Aerodrome is being leased to the Centre 
at commerciS'l rates. The lease contains a provision that half the stu-
dents enrolled shall be nominated by the Director of Civil Aviation, who 
will naturally do his best to secure tJ:le admission of candidates recom-
1llE'nd~d by t.he Clubs. 



QUESTIONS AND ANSWERS. 811 
(h) No steps appear to be necessary and Government are taking none. 

(i) The Centre was est.a~lished onl:y : few weeks ago, and I am not 
prepared to express an OpInIOn. But It IS clear that the objects of the 
Centre differ from those of the Flying Clubs . 

. Mr. ~" E. ~ames: ~ith r~ference to clause (c), may I know whether 
thIS TralDlng ~entre ~ill be h~ble to any form of Government supervision, 
and what are ItS preCIse relatIOns to the department of Civil Aviation? 

The Honourable Sir Frank Noyce: The answer to that is that the 
Aeronautical Training Centre, being an independent commercial organisa-
tion, is only liable to supervision by the Civil Aviation Directorate to the 
extent involved by the Indian Aircraft Act, 1934, and the Indian Aircraft 
Rules, 1920, and to give effect to the conditions incorporated in the pro-
posed lease,. a condition which I have mentioned in m~ reply to part (g) 
of the question. 

Mr. 1'. E. James: With reference to part (d), may I take it that it 
iE' open to any flying club to enter into arrangements with the Training 
Centre direct with regard to ab initio training? 

The Honourable Sir Frank Noyce: Yes, Sir. Any flying club is a.t full 
liberty to enter into any arrangement it likes with the Centre. 

Sir Cowasji Jehangir: May I ask whether this Centre is an educational 
; ~l ;titution 7 I 

The Honourable Sir Frank Noyce: Yet!, Sir. May I suggest to my 
HonourablQ friend that it is very close at hand, and I am quite sure thai 
the authorities will be very glad to allow him to inspect it? 

Sir Cowasji Jehangir: May I ask whether it is not the practice of 
Government to give assistance to educa'tional institutions? 

The Honourable Sir Frank Noyce: If they are satisfied that their work-
ing is on sound lines. I have already explained that whan the Centre 
is fully established, Government may consider the grant of bonusel 
assessed on the result of advanced training. 

Sir Cowasjl JehangJr: Do not Government give assistance to educ8-
ti,onal institutions run on commercial lines? 

The Honourable Sir ]'rank Noyce: This is 8 commercial undertaking. 

Sir Cowasji Jehangir: I understood the, ~on~ura~le ¥ember to SBlY 
that the refusal of a grant was because thIS IDstlt'J.tJon IS run on com-
mercial lines. 

The Honourable Sir ]'rank Noyce: I said noth:ng of the kind. When 
it is fully established, Government may consider the wa:nt of bonus~8; 
~ut it is not yet fully el!tablished. W e ha'V~ to be satIsfied regardmg 
ItS working before we consider the grQnt of asSIstance. 
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Mr. K. AIaf Ali: Have Government considered the advisabiUt,. of 
.tarting a similar ICent.re themselves? 

The Honourable Sir !'rank Boyce: It is hardly necess~y for ~ove~ 
ment to start another Centre, until they ha'Ve seen how thlS one IS gomg 
to work. 

JIr. K . .Asa.f Ali: Is it not a fact that Lord Ronaldshay iI;!- connected 
with this Centre? 

The Honourable Sir !'rank Boyce: I believe so. 

LABOURERS AWAlTING EMBARKATION AT THE AVADI EMIGlLATION DBPOT. 

486. -Mr. O. B. Kuthur&nga Kudaliar: Will Government be pleased to 
.~: . 

(a) whether it is a. fact that labourers awaiting embarkation at the 
Avadi Emigration Depot are made to work in the Depot and 
the gardens attached thereto; 

(b) whether any wages or other remuneration is paid to those 
labourers for the work so extracted from them, and if not, 
why not; and 

(c) whether they have drawn the attention of the Avadi Depot Emi-
gration authorities to the fact that imposing any labour on 
the labourers awaiting embarkation is a violation of the Emi-
gration Rules? 

Sir Girja SbaDkar Bajp&l: (al No labourer is compelled to work. Those 
willing to do so are given odd jobs 3uch as grass-cutting, weeding and 
assisting in the vegetable garden. 

(b) Not in cash but in kind. They are given extr~ luxuries, e.g., 
iddli8B, betel-leaves and tobacco or cigars. in addition to ordinary ration. 

(c) If the Honourable Member has any information suggesting that 
the practice that I have described is objected .to by the labourers or 
abused in any way, I shall have the question of discontinuing it con-
.idered. 

Mr. O. B. Jluthuranga Jludallar: May I know whether violations of 
th~ rules are not taken notice of by the Government. unless complained 
of by the labourers? 

Sir Girja SbaDkar Bajp&i: I have said, Sir. that these are not in 
conflict with the rules. 

ENACTMlIINT Oll' A B.AlmING Am. 

437. *Pandit Sri 1tria1ma. Dutta Paliwal (on behalf of Mr. Mohan Lal 
Saksena): (a) Is it a fact that one of the reqommendations,of the Central 
Banking Enquiry Committee was for the enactment of a Banking Act? 

(b) H so, will Government be pleased to state when they propose to 
introduce the necessary legislation? 
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ft. Honourable Sir lam .. Grigg: (a) Yes. 

(b) .1 would invite the attention of the Honourable Member to the 
l'epl~ gwen to Mr. S. Sat.yamurti's question No. 88 during t.he current 
SeSSIOn. 

INTRODUCTION OF BILLS AMENDING THE CoMPANY ANn INSURANCE LAws. 

438. *Pandit ~ri Krislma Dutta Paliwal, (on behalf of Mr. Mohan Lal 
Sa~ena): (a) Is It a foot that representations have been made by the 
vanous Chambers of Commerce to amend the existing Company and 
Insurance law? 

(b) If so, will Government be pleased to state when they propose to 
. introduce the bills to amend the Company and Insurance Laws? 

The Honourable Sir BripeDdra Sircar: (a) Yes. 
(b) Government expect to introduce a Bill to amend the Indian Com-

panies Act in the very near future. Mr. Sen's report on Insurance Law 
ls·still under consideration and Government are unable to say whHn an 
amending Bill will be introduced. 

REJ'BESENTATION OF THE CASE OF INDIANS IN KENYA.· 

439. *Pandit Sri ][rishna Dutta Paliwal (on behalf of Mr. Mohan Lal 
Saksena): (a) Are Government aware of the fact that a conference of 
Indians settled in Kenya was held at Nairobi on the 2nd and Brd November, 
1935? 

(b) Ha'Ve Government received a copy of the resolutions passed at the 
aforesaid conference? If 80, have they taken any steps to represent. the 
case of Indians in Kenya iL their light? 

(c) Will Government be pleased to lay on the table a copy of the 
despatch of the Secretary of State for Colonies of the 12th October, 1985? 

Sir Girja S1a&Dkar Bajp&i: (a) Yes. 
(b) The answer to the first part is in the affirmative. On the two 

more important questions of practical importance, namely, the proposed 
Order-in-Council regarding the Kenya Hig-Llands and the Marketing Legis-
lation, representations had already been made, as the Honourable Mambe.r 
iii! aW&1'e. Such of the other questions as cannot appropriately be dealt 
with by the representatives of the Indian community in the local Legis-
lative Council will receive the at.tention of Government when the need 
for this arises . 

. (c) It is presumed that the Honourable Member refers t-o Mr. Malcolm 
MacDonald's despatch to His Excellency the Governor of Kenya ~n the 
subject of Closer Union. A copy of this despatch has been placed m the 
Library. 

DIFFICULTIES OF PASSENGERS IN TJIE ·GARHHUKTESWAR FAIR. 
~,. 

440. *Pandit Sri Krishna Dutta Paliwal (on bflhalf of Mr. Mohan Lal 
Saksena): (a) Are G~vernment aware of. the difficulties experienced. by 
PBRllengen; in the last Garhmukt-eswar faIr? 
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(b) Is it a fact that there was paucity of accommodation even in higher 
classes and that the special trains were delayed considerably? If so, what 
steps do Government propose to take to avoid these difficulties in future? 

The HODourable Sir :Muhammad Zafrullah nan: (u) Apart from I,art 
(b) of this question, no. 

(b) The Agent, East Indian Railway, states that loads of· all regular 
passenger trains were increa'S.ed to the maximum admissible and that more 
accommodation was provided in the special trains that were run in 1935 
for the number of passengers offering than in 1934. A certain amount of 
delay to the special trains was inevitable owing to the ca'Pacity of the 
section between Garhmukhtesar and Ghaziabad being taxed to its maxi" 
mum. 

RECRUITMENT OF RETmED MILrrARY OFFICERS OJ!' THE CANTONMENT 
DEl'ABTMENT AS CxvILUN EXECUTIVE OFFICEBS. 

44l. ·1Ir. X. :M. ledhe: (a) Will Government be pleased to state 
whether it is a fact that some retired Military Officers of the Cantonments 
Department are going to be recruited as civiEan Executive Officers under 
the new scheme:' 

(b) If the answer to part (a) be in the affirmative, will Government 
state the number and names of these officers together with their qualifi-
cl tion~, age, term 01 3c!"vice bnd the pay that·is propo;;ed t.c b(. given 
to them? 

1Ir. G. B.. r. Tottenham: (a) No. 
(b) Does not arise. 

INCREASE IN THE NUMBER OF INSPECTING OFFICERS OF CANTONMENTS IN TJIB 
CoMMANDS. 

442. ·1Ir. X. :M • .Jedhe: (a) Will Government be pleased to state 
whether it is a fact that the number of Inspecting· Officers and Assistant 
Inspecting Officers of Cantonments in the Commands is going to be in-
creased under the new scheme? 

(b) If the answer to part (a) be in the affirmative, will Government b. 
pleased to state the number of such increased posts? 

(c) Will Government be also pleased to state the system of recruitment 
cd: such officers? 

(d) Will any Indian be appointed to any of these posts? 

1Ir. G. B.. r. TotkDham: (a), (b) and (c). The question is still under 
consideration and no final decision has yet been made. 

(d) Indians will be eligible for appointment. 

INCREASE IN THE Nmmmlli:tw MILITARY ESTATES OFFICBBS. 

443. ·1Ir. X. :M • .Jedhe: (a) Will Government be pleased to state the 
to~l number of Military Est.tes Officers at present functioning in India? 
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(b) Is it a fact that the number of such Military Estates Officers is 
going to be increased. under the new organisation scheme? 

(c) If the answer to part (b) be in the affirmative, what is the number 
proposed for management of Military Lands? 

(d) Will there be any Indian appointed to such posts? 
(e) Do Government propose to give an opportunity to the Legislative 

Assembly to discuss the financial aspect of the proposal? 

Mr. G. B.. 1'. Toitenham: (a) Ten. 
(b) Yes. 
(c) The question is still under consideration and no decision has ye. 

been rellChed. 
(d) Yes. 
(e) It is always open to the ARsell1ul'y t.o discuss the financial 8sped 

of any proposal for which provision may be made in the budget. 

INTRODUCTION OF THE SYSTEM OF NOMINATION INSTEAD OF ELECTION m 
THE MUNICIPAl, COUNCILS OF SUBA AND LEVUKA IN FIJI. 

444. *Mr. Sri Prakaaa: (a) Is it a fact that the Government of Fiji 
are taking over the Municipal Councils of Suva and Levuka and intro-
ducing the system of nomination instead of election? 

(b) Are Government aware that the Indian voters and residents have 
presented a petition against this move to the Governor and the Legis-
lativeCouncil of Fiji stating that this will be detrimental to the interests 
(If Indians settled there? 

(c) Do Government propose to take steps to protect the p,)liiicni right8 
of Indians in Fiji in this behalf? 

Sir. Girja Shankar Bajp&i: (a)-(c). The attention of the Honourable 
Member is invited to the reply given by me on the 12th September, 
1935, to parts (d)-(g) of Mr. Mohan Lal Saksena's starred question 
No. 200. 

CANTONMENTS AND CANTONMENT BOARDS IN INDIA. 

445. *1Ir. Sri Prakaaa: (a) What is the number of Cantonments in 
India and the number of Cantonment Boards in 1925 and 1935? 

(bl Is there a Board in the Nowgong Cantonment ~n Bundelkhand? 
If not, what is the cause of a Board not ha"ling been set up there? 

, (c) What is the population of the Nowgong Cantonment and the 
&.nnual income derived from octroi and other sources by the Canton-
Jnent? 

(d) Which is the authority that assesses taxes? H a comInittee, 
What is its strength and who appoints it? 

(e) How much does the Cantonment spend on education and sanita-
tion annually? 

1Ir. G. B.. J'. TotteDham: (a) The number of Ca~tonments in 1925 was 
89 and in 1935, 88.. 
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The number of Cantonment Boards in Hl25 was 51 and in 1935, 44. 
(b) to (e). A considerable portion of the Nowgong Caritonmentwas 

retroceded to the Chhattarpur Darbar on the 30th September, 1935, and 
the Cantonments Act ceased to apply to the station with effect from the 
same date. 

REJ'USAL OF PERMISSION TO HAWKERS OF FOOD-STUFFS AT STATIONS ON 
THE LUCKNOW-BEN'ARES SECTION OF THE EAST INDIA,.N RAILWAY. 

446. *Kr. Sri Prakasa: (a) Are Government aware that at the "mous 
stations on the East Indian Railway on the Lucknow-Benares section, 
ev~ tbe licensed hawk61'8 of food-stuffs like pUri68 and vegetablea are 
not permitted 011. the platform at the time when the Calcutta-Punjab 
.M Ilil passes, in the interest oi the restaurant car and tha l'ef!:elhment 
rooms? 

(b) Are Government HW8re that this entails great l.ar.i..;aip <.n suob 
passengers as do not take food from refreshment rooms? 

(c) Are Government prepared to issue instructions on the ~ub cct  

Th~ Honourable Sir Muhammad Zafrullab lOlan: (a) I understand 
that no such orders have been issued, and vendors have never been 
prohibited from coming on to the platform at mail or other train time. 

(b) and (c). Do not arise. 

CoU ~E  ENGAGED TO DBFEND THE SoLDIEBS AT JUBBULPORB. 

447. *JIr. srt Praka8a: (a) Is it true that Government engaged coun-
sel to defend the soldiers accused of murder and other heinous crimes 
at J ubbulpore, in the original and appellate courts? 

(b) Will the cost of the defence be borne by the soldiers themselves 
or will it fall on the taxpa'Yer? If the latter, how much have Govern-
ment set apart for tbe purpose? 

(c) Are Government paying the expenses of the defence on the 
ground that the soldiers are too poor to meet them themselves and on 
application by them in this behalf, or is. it a policy of Government to 
meet all expenditure on the defence of their servants when put on trial 
f.or alleged crime of even the most brutal sort ~ •. ' ..... ' 

Kr. G. R.I'. Tottenham: (a) Yes: 
(b) The cost, amounting in all to Rs. 3,730; will fall on the tax-payer. 
(c) Government have empowered the military authorities to appoint 

a pleader, advocate or barrister for the defence. of British or Indian soldier! 
charged with criminal offences before Civil Courts.' . 

FORFEITURE OJ!' THE PASSPORT' OF MR. MASANI. 

·448. *lIr.Sri Prakua: (B) Are Government aware that the Secretary 
d State for India stated in the House of Commons sometime back that 
the passport of Mr. M. R. Maleani was forfe~te4bec~u,ee of a sp,eec.b nf 
his delivered in 'Bombay in reply to a 'proposal of Mt;&hstma . Ga,ndlii at 
the Bombay Congress in 1934, in which he advocated violence? 
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(b) Will Government lay a copy of that speech on the table? 
(c) If no such speech was delivered, are Government prepared to inform 

the Secretary of State for India that it is not proper to make incorrect 
wd unwarranted statements like this? 

The Honourable Sir Henry Orm: (a) No such st.atement was made 
by the Secretary of State for India. In reply to a question in the House 
of Commons, last July, the Under Secretary of State explained that the 
passport was imp'ounded and renewal was refused at the request of the 
Government of India who considered that Mr. Masani's activities in Indill 
were such as to make it undesirable that he should be in the possession of a 
passport for travel abroad. 

(b) and (c). Do not arise. 

CoNDJl:llNA.TION OF THE DUFFEBIN BBIDGE OVER THE GANGES AT BmuRES. 

449. *JIr. Sri Prakasa: (Ill) Is it a fact that the Dufferin Bridge over 
the Ganga at Benares has been condemned as 1ll1reliable? If so, what 
are the intentions of Governml3nt regarding that bridge? 

(b) Do Government intend to build anoth.n- bridge for railway traffic? 
(c) Was a Committee appointed by the United Provinces Government 

in 1926 to report about the bridge? If so, what were its conclusions 
and what action has been taken on them? 

The Honourable Sir Muhammad Zafrullah lDIaD.: (a) No. Proposals 
have been under consideration to strengthen the bridge in order to permit 
heavy modern trains to cross it at unrestricted speed. It has been decided 
to postpone this till the financial situation improves. 

(b) No. 
(c) Government have no information. 

AJuwA.MA.TION OF THE BENARES CANTONMENT AND KAsm RAILWAY STATIONS. 

450. *JIr. Sri Plakasa: Are Government considering the fea~ibili~y 
and desirability of amalgamating Benares CantonI?ent and Kashi Rail-
way Stations and constructing a new railway statlOn" If so, by what 
time is the work likely to be taken in hand? 

The Honourabl6' Sir Muhammad Zafrullah Khan: No. The second part 
&1 the question does not arise. 

ACCOMMODATION FOB SOLDIEBS AND ORDINARY PASBENGEBB 1l{ LoWEJL 
CLASSES ON THB RAILWAYS, 

451. *JIr. Sri Prakasa: (a) Are Government ,aware. that many inter-
:mediate and third class compaTtments on the Indian Railways are marked 
as having clllTVing capacity for twioe as many ordinary passengers all 
soldiers? " 

~bY n what principle are the soldiers given :mOt-e accommodation thaD 
ordinary passengers? 
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(c) Are Government prepared to ask the Railway authorities t{) equali.ze 
the position of soldiers and ordinary passen~ers so far as accommodation 
ill concerned? 

The Honourable Sir M1Jhammad Zafrullah ][han: (a) Yes, such marking 
is provided to simplify the entrainment of troops when carriages normally 
used for public traffic are employed for the movement of troops. 

(b) More accommodation is provided for soldiers to accommodate their 
kit. 

(c) In view of the explanation given in reply to part (b) Government see 
no reason tv alter thepoS'ition in regard to ordinary passengers. 

RESERVATION OF VACANCIES FOR ANGLO-INDIANS IN THE CuSTOM: HOUSES. 

452. *1Ir. V. V. Girl: Will Government be 'pleased to state whether 
it is a fact that the Government of India have decided that one half of 
the total number of va.'C8ncies filled by direct recruitment in the Preven-
tive Department of each Custom House should be reserved for Anglo-
Indians? 

1Ir. A. H. Lloyd: The Government of India' have decided that one 
half of the total number of vacancies filled by direct recruitment in the 
Preventive Department of each Custom Hous'e (excluding Assistant Pre-
ventive Officers, Wharfingers and Assistant Wharfingers) should be reserved 
for Anglo-Indians and Europeans domicile~ in India. 

1Ir. T. S. Ayina,sbtltng&m ObetUar: What is the reason for that reserva-
tion? 

1Ir. A. H. Lloyd: That decision rests upon the decision of the Govern-
ment of India embodied in the Home Department Resolution No. F .-14/ 
17-B.j33, dated the 4th July, 1934, in which the subject will be found deaa 
with in sub-paragraph (3) of paragraph 9. 

1Ir. Lalchand Havalrai: Is that discrimination made because there are 
no Indians available? 

1Ir. A. H. Lloyd: No, Sir. 

1Ir. Lalchand Havalrai: What is the cause? 

1Ir. A. H. Lloyd: I would suggest that the Honourable Member should 
refer to the Heme Department Resolution, dated the 4th July, 1934. 

1Ir. Lalchand Havalral: Will ~he Honourable Member give me the 
purport of that Resolution, so that I may put further questions? 

. 1Ir. President (The Honourable Sir Abdur Rahim): It would perhaps 
be better if the Honourable Member rea"ds that Resolution. 

1Ir. Lalchand .&valral: I only want a general purport which will help 
me to put another question. 



QUBSTIONS AND ANSWERS. 8}9 

111'. Prelident (The Honourable Sir Abdur Rahim): It would perhaps be 
much better that the Honourable Member should read the whole thing. 

Mr. Lalchuul Jfavalrai: In that case, I should like to put another 
question. 

Mr. T. S. AviDMbiUag&Dl Ohettiar: May I know if we can put supple-
mentary questions after reading that Resolution tomorrow? 

Mr. President (The Honourable Sir Abdur Rahim): The Chair will con-
sider that. It does not necessarily follow that whenever any statement 
is laid on the table, an Honourable Member is entitled to put a supple-
mentary question on that. Of course a separate question may be put 
afterwaTds, after due notice has been given in the ordinary way. 

111'. Lalchand lIavalrai: May I make a request? In cases we are being 
referred to any former Resolution, it should be placed on the previous day 
80 that we may be soble to know that. That is the procedure in the Pro-
vincial Councils. 

Mr. A. H. Lloyd: This reference to the Home Department Resolution 
was made in reply to a supplementary question, Sir,-not in reply to the 
original question. 

Mr. President (The Honourable Sir Abdur Rahim): Yes. Perhaps Gov-
ernment will consider whether, in the case of any statements to be laid on 
the table, that statement could not be laid the day previous, so that 
Honourable Members may have an opportunity of asking questions on it. 

1Ir. T. S. AviDasbiliagam. Chettiar: We must know of the statement 
being laid on the table, Sir. 

• Mr. President (The Honourable Sir Abdur Rahim): The Chair think. 
whatever is feasible ought to be done in that direction. 

HONORARY MAGISTRATES ON THE EAST INDIAN RAILWAY. 

4:53. *Dr. Zlauddfn .Ahmad: (a) Is it a fact that the Rallway ad~
tration in the East Indian Railway pays one quarter of the fine leVIed by 
the Railway Honorary Magistrates to the Honorary Magistrates them-
selves? 

(b) Is it a fact that the said Honorary Magistrates ~re als? asked to 
check tickets at the Railway Stations and on the runnmg trains and are 
given first class passes? 

, (c) 18 it a fact that the Honorary Magistrates are also given free quar-
ters ? 

(d) Are the Members of the Legislative ~~sembly eligible for appoint-
ment as Honorary Magistrates on the condition that they may be per-
mitted. to keep half the fine they levy on the passengers? 

(e) ]f the nnswers to preceding parts be in .the aflinn~tive, is t~e 
.l!ailway Administration pl'epan·rl to stop·the appoI?tn;te.nt of Its own MagIS; 
hates and adIlJinil;ter RoilwRv Acts through the JudICiary of the ('(Juntry. 
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The HODOUlable Sir Kuh"",m&d Zafrullah Khan: (a) No. All fines 
levied are credited. to the Government. 

(b) The reply to the first part is in the negative and to the second pan 
in the affirmative. . . 

(c) No. 
(d) and (e). The appointment of Honorary Magistrates rests entirel,. 

with the Local Governments and they are in the ordinary course sub. 
ordinate to their respective District Magistrates. 

CoST OF EACH QUESTION ASKED Il!T THE LEGISLATIVE ASSEMBLY. 

454. *Dr. ZiauddJn Ahmad: Has the Finance Department calculated 
the amount which the tax-payers in India pay for each question asked 
by the Members of the Legislative Assembly? 

The Honourable Sir James Grigg: I have seen various est.imates ranging 
from Rs. 75 to Rs. 200 but none of these was an official calculation and 
I do not think that it is worth while trying to make an official estimate. 
I am, however" clear that it would conduce to economy as well as to 
comfort if Honourable Members could find it possible to restrict their 
curiosity to matters of real public interest. 

RECBUITlIrIENT FOB THE WOMEN'S MEDICAL SERVIOE. 

455. *Dr. T. S.· S. Bajan: (a) Will Government be pleased to state 
the method of recruitment for the Women's Indian Medical Service? 

(b) Was the method adopted this year when the selection was made? 
(c) How many were seh:cted and how many were Indi&'Ils, Anglo. 

Indians and Europeans f 
(d) What are their respective qualifications? 
(e) Axe scholarships awarded to the selected candidates to proceed to 

England for further studies? If so, for how long and what is the 
amount of scholarship they receive '1 

(f) Is there any condition attached to the receipt of the scholarship 
and for their subsequent period of service? 

(g) Is a spinster's life a condition to the scholarship and subsequent 
Rervice? 

(h) Will Government be pleased to state the reaBOns for such a c\)n· 
dition if it exists? 

(i) Will Government be pleased to state the reasons why recruitment 
for the Women's Indian Medical Service is not made through the Public 
Service Commission? 

(j) What objections do Govern?lent h,,:ve for D?t ~avin~ a competitive 
examination "or t.he Women's IndIan MedlCsl ServICe lD thIS country from 
among the women medical graduates? 

Sir Girja Shankar Bajpai: (8.) I would refer the Honourable Member tl' 
the answer given by me to part (a) of Dr. Khare's queRtion No. 1312 on 
the 1st April, 1935. 
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(b) ~rhere hu been no change in the' method cfl. recruitment. 
(c) and (d). A statement gIving' the informaiion is laid on the table. 
(e) A scholarship of £200 tenable for one year is awarded to a member 

of the Training Reserve who may :be selected for the service. 
(f) Cer~in QOnditions are attached. 
(g) No. A scholarship holder, if not already mamed, may not marry 

during the period of the scholarship, 
(h) Does not arise. 
(i) Because the Women's Medical Service is not a Government service. 
(j) Government understand that the existing system of recruitment is 

adequate. 

Statement. 
Persons selected in 1935 for admiBBion to the Womeu's, Medical Service from the 

Training Reaerve: 
(1) Dr. Reuben, M.B.B.S. (Punjab), F.R.C.S. (Edin.),-(Indian). 
(2) Dr. Alankaram, lI.B.B.S. (Madras), M.R.C.S. (Eng.), L.R.C.P. (London),-

(Indian). 
(3) Dr. Street, M.B.B.S. (Punjab), M.R.C.S. (Eng.), L.R.C.P. (London)-

(European). 

Dr. T. S. S. Baja: Are not Government scholarship-holders permitted 
to marry after they finish their period of training? 

Sir Gtria ShaDkar Bajpai: Sir, they are not Government scholarship-
holders, they are holders of scholarships given by the Countess of Dufferin 
Fund. After completing their period of studies, they can marry. 

Mr. S. Satyamurti: What is the answer to cla'Use (d) of the question, 
Sir? 

Sir Glrja Shankar Bajpai: I have stated that a statement giving th~ 
information is laid on the table. 

Mr. S. Satyamurti: Are they uniform? 

Sir Glria Shankar Bajpai: T~ey are equally good. 

Mr ••••• 108ld: May I ask the Honourable Member to read out that 
statement if it is not a very long one? 

Sir Gtria Sb&ll.kar Bajpat: I can read it out now' 

"1. Dr. Reuben, M.B.B.S. (Punjab), .R.C.~. (Edin.). -(Indian). 
2. Dr. Alankaram, M.B.B.S. (Madras), M.R.C.S. (Eng.), L.R.C.P. (London),-

(Indian). 
~. Dr. Street, M.B.B.S. (Punjab), M.R.C.S. (Eng.), L.R.C.P, (London)-

(European) .•• 

Mr. S. Satyamurti: What is .t~e answe~ ~ part (j)? What are the 
reas(\ns for not holding a competltlve exammatlOn? 
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Sir Glrja ShaDkar BaJpal: I have already stated that the Committee 
find that the present system is quite adequate. 

EMPLoYMENT OF THE " DUFFEBIN " CADETS AS OFFICERS. 

4:56. ·Mr. ]I. AsaI .Ali: (a) Are Government aware that eight cadets 
of the Training Ship "Du1ferin", who have obtained their certificates of 
competency are now without employment and that employment will have 
to be found for 27 more cadets who are likely to obtain their certificates 
of competency early in 1936? 

(b) Will Government be pleased to state whether they have received 
any representation from the Members of the Governing Body of the Train-
ing Ship "Du1ferin" on the subject of employment and are they aware 
that the question of the future employment of the cadets of that ~hip 
"Dufferin" as officers has been causing them serious anxiety? 

(c) Are Government aWaTe that while the Peninsular and Oriental 
Company have refused to employ duly qualified cadets of the Training 
Ship "Dufferin" as Officers on their boats, the B. 1. with their very IRrge 
number of steamers have employed only four cadets as officers and have 
given the Governing Body to understand that they would not be able to 
take in future duly qualified cadets as officers on their steamers according 
to their previous undertaking? 

(d) Are Governmen.t aware that the Asiatic, the Moghul and ~hE' 
Nourse Lines have not employed and do not propose to employ duly 
qualified cadets of the Training Ship "Dufferin" as officers despite the 
undertaking given by them? . 

(e) If the answer to parts (a), (b), (c) or (d) be in the affirmative,. will 
Government be ple:u.ed to state whether they are prepared to attach _condi-
tions flS regards tho training and the employment of IudilUts ss apprentices 
8"Dd officers on board the steamers of the companies which have been 
getti.n~ annual l:luhRldics for the carriage of mails according- to the assurance 
givI!n by Government h' reply to question No. 1201 put in the Legislative 
Assembly on the 23th March, 1935 '1 

(f) If the 8"Dswer to part (e) be in the affi,rmative, will Government bf' 
pleased to state what steps they propose to take to attach such conditionR 
as regards the training and employment of Indians as apprentices and 
officers in connection with annual suhsidies that have been given to the 
B. I., the Peninsular and Oriental and other Companies for the carnage 
of mails '1 

The Honourable Sir ]luhammad Zafrullah lD1an:(a-) I may explain 
that boys take their examinations for Certificates of Competency in various 
ports of the world and at different times and considering the casual nature 
of their employment, statistics necessarily differ from day to day. It is 
thus possible to give approximate figures only. So far as Government 
are aware, the position towards the end of 1935 was that 44 ex.Dufferin 
cadets had obtained their Certificates of Competency as 2nd Mates, of 
whom 42 had found employment in the Merchant Service, in posts con- _ 
neeted with the sea (e.g., Bengal Pilot Service, Port Trusts) or in other 
non~mercantile marine posts (e.g., Royal Air Force, Flying Clubs), thus 
leaving two certificated ex-cadets without employment. The number of 
ea:-cadets who were likely to obtain their Certificates early this year WAil 
~. 
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r(b) ~es. 

(c) Yes, but I ~ight mention that of the four ex-cadets employed as 
~~cers by the BntI~h .In~ia .Steam Navigation Company one has since 
jomed t~e ~ngal Pilot ServIce. Government are not aware that an,y 
.commumcahon of the nature referred to ha'S been received by the Govern-
ing Body from the British India Steam ~avigation Company. 

(d) As regards the employment of cx-Dufferin c.:auets b) the Asiatic 
:Steam K a vigation Company, I would refer the Honourable Member to thfl 
,reply given by me on the 4th February, 1936, to parts (c) and (d) of 
Pan4it Krishna Kant Malaviya's st,arred question No. 8. With regard to 
the Mogul and the Nourse Lines, they have not so far employed any ez-
lJufferin cadets. Government are not awaTe that these companies have 
-expressed any intention not to employ qualified cadets of the "Dufferin' '. 

(e) and (f). No firms are getting annual subsidies, but I assume that 
"the Honourable Member iR referring to those finns that receive under 
-contracts (whieh are not annual) payments for the earriage of mails. If 
tiO, the answer is that the question will be considered when the contracts 

-expire. I may add that the Government of India have made no contract 
-with the Peninsular and Oriental Company. 

Sir )(uhammad Yakub: Has the attention of the Government of India 
been drawn to a letter addressed by Mr. Master in reply to Mr. Dow's 
letter to the Governing Body of the •. Dufferin", and, if so, may I know 
';if Government have taken any action on the points raised in that letter? 

The Honourable Sir )(uhiLmmad Zafrullah Khan: I shall want notice 
-of that question. 

Mr. T. S. Avinasb!Jingam Ohettiar: When is the next renewal of con-
"tract for the mails? . 

The Honourable Sir )(uhammad Zafrullah ][han: I cannot say. The 
Honourable Member should ask my Honoura'ble colleague in the Indus-
iries and' Labour Department. 

Mr. T. S. AviDasbiUDgam Ohettiar: For how many years has it been 
renewed last? 

The Honourable Sir Muhammad Zafrullah lD1&n: The Honourable 
, Member must ask the Honourable Member for IndUiltries and Labour. 

Ilr. T. S. AvtnaMtJingam Ohettiar: May I ask the Honoura?le ~em
'ber for Industries and Labour a'S to when the contract for mall WIll be 
'.l"enewed? 

The Honourable Sir )'rank lfoyce: To which contract is the Honourable 
Member referring? 

Ilr. T. S. Avtneeb"ID,am OheWar: To the contract with the Penin- . 
1lular and Oriental Company? • 
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TIle Hcmourabll Sir Kubammad Za!rullab lDum: I have already said: 
that the Goyernment of India have made no contract _ with the Peninsular 
and Oriental Company. 

NBOoTaTIONS IN REGARD TO TID!l DEVELOPMENT OF THE TuNGABlIAIJIU, 
PBoJBCT. ,", 

457. -Prof. B. G. Banga: (a) Will Government be pleased to state at 
what stage are the negotiations which are supposed to be carried on between 
the Government of India and Governments of Bombay, His Exqlted 
IDghness the ~i am of Hyderabad and IDs Highness the ~ahara a of.: 
Mysore, -ir regard to the development of the Tungabha-dra project? 
- (b) When the tribunal to decide upon the respective shares of the Gov-

etrunents interested in the waters of the Tungabhadra, is likely to be-
appointed? 

The Hcmourable Sir I'raDk Boyce: The attention of the Honourabie· 
Member is invited to the reply given to Mr. Ananthasa~-anam A~·yang8r·s. 
starred questi.>n No. 307 on the 12th Fehuary, 1936. 

Prof ••• G. Banga: It is more than a year since the Madras Govern-
ment asked for the appointment of a tribunal. Will the Goyernment of' 
India consider the advisability of expediting the matter of appointing n 
tribUnal? .. -

'I'Il1 BoIIOur&l* Sir J'raak BOJea: I am quite prepared to read th&-
reply I gave to Mr. Ananthasayanam Ayyangar the other day, as my 
Honourable friend was not here then: 
- -... ·The Government of India nave suggested to the Governments of Mysore, Bombay,. 

Madras and Hyderabad that a Court of Arbitration should be appointed. Their" 
repliee are under examination. I am not yet in a position to say whether a Court of" 
Ar.bi.tration - will be appointed or when it will meet. Tbe terms of referenee ..wllich 
lave "been put tentatively to the Governments concerned, \\ill require very careful 
eonsideration ... 

I ma:y add for the information of my Honourable friend that the reply 
from the Government of"'.Ityderabad was only received two or three weeks 
ago. 

~ OJ' POSTAL SUMPS!J!Q RAILWAY PA88DQBBS. 

458. -Prof. B. G. Banga: (a) Are Government aware of the fact that 
.E.1l~way p.8Bsengers ~~ ·unable to get postal stamps frGm· the Railway 
Mall. Sel"V1~ offices.. When they are kept open, that the Railway Mail 
Serllqe offiCIals reful\e to sell them before 2 P.M., and th'lt this refusal toO-
sell a~~1llp.s even when- the offices are kept open causes much inoonveni~ce· 
t~ Rail"l'ay pas.s~g'~r;t~ . . .. 

(b) If the answer to part (a} be in the affirmative, nre (}ovemment 
pr~pt red tosce that. crde.rs al'II issue!! to the :Railway !'Irail 8eryiCb office 
to sell stamps to Railway palJSengers at all oflice hours?- -

.~ :a:~o~able Sir I'r~ l!'oyce:._ !a) GovernII).~nt . are 8wIU"ethat 
Rail~BYPflsSengers cannot pill·chase-p"ata~e . <!l;A'mps"ti-ofu Rn-ilway MaiJ 
SelVl?,e offices at all hours of the day and mght when the offices are open, . .. 
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but it is not comet to say that Railway Mail Semce officials ~fuso to 
sell stamps. before 2 P.)!. • Un~er deparimental orders they are required 
to sell stamps to the pubhc only at specified 1;l.ourS which are fixed to-
su~t l<><:al requirements eonsi8tently with the number of stnfiand the 
eXlge.nCles of work. 

(b) Heads .of Cirel~ are ~lrelldy empowered to arrange for the sule Qf 
stamps at Railw~'Y Mail Sen:JCe offi~s at suitable hours, conaistently witb 
the needs of sort1Og and mall work 10 such offices. The Director-General 
is, however, issuing orders to.:them to examine the matter again and t() 
extend the sale of post'"age stamps to the maximum number of hours: 
practicable. 

1Ir. LalchaDd Kavalrai: May I know if t.he sale of stampstakss place-
in all t"hemail servtces? 

'!'lIlt JloBOaJabl. SIr ftaDk JIoyce: As far as I know. 

INDLUmlATION IN THE BD A. ~ FACTOBIES. 

459. *1Ir. Gh!lllsbtamSiDgh Gupta: (a) What are the rules or prinoiples: 
guiding appointment lind promotion to the permanent non-gazetted, est~l>~ 
lishmoo.t in the Indian Ordnance Factories, with respect to IndiaDB ana 
non-Indians appointed by the Government of India? 

(b) Is there any scheme of Indianis$tion in this branch? if 80, how 
is the scheme being worked or is it progressing? . ". 

(e) Is any preferential treatment or facility given to Indiana over non· 
I~ians with a view to speed up In.dianisation, and if so, what? . 

. (d) Is it a fact that Indians have to 'pass' written and practical t~stB" 
before confirination and that non-Indians have not got to do so? 

. (e) Is it a· fact that in the Gun Carriage Factory, Jubbulpore, one-
Ilr. W. F. Baggett has been confirmed a8 an Assistant Foreman without 
any test? .... 

(f) Is it 8 fact that he has superseded mllny Indians senior. in serVice' 
and possessing better qualifications? If so, will Government kindly men-
tion their names? . 

(g) If the answer to part (f) be in the negative, will Govemmant kindly 
state the qualifications of Mr. Baggett and 0.£ those tbat are superseded. 
by hini? 

lIr. G. B. 1'. '!'otMlihaDl: (a)~ (b) and (c),.I lay on th.e table a copy 
of the rules. It will be seen that their underlymg purpose IS to encourage 
Indianisation and that preference is to be given to ex-factory tra~I -ed 
apprentices. ' . 

(d) Under existing rules such tests are applica~le. to all !D.en pf Asiatic 
~omieile.They do not apply to men ~f n~n-Aslatlc d IDlc~e who have-
lDvariably had special training and quahficatlons before appomtment. 

(e) Under the rules Mr. Baggett was not subject to the tests spe~ified. 
lIe was, however, only confirmed as Assistant Foreman after a period of 
trial during which he officiated in that grade. B 2 
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(f) He superFeded nine Indians. (and also two Europeans) who were 
senior to him in service. None of the nine, however, possessed the nc.'ces-
.sa.ry practical qualifications ~or the post to w~ich .he was appointed. I 
lay on the table a list of thell' names ~nd qualIfications. 

(g) Mr. Baggett served a full . appren~iceship in England a~d 
'Sound til"aining there 8S a mechaDlcal engIneer. He also hRs nme 
experience of industrial conditions in this country. 

had a 
years' 

Rules for appointm~nt and promotion in tAl' .non-gazetted ,.anb of Indian Ordnance 
and Glotla;ng Factoriea. 

The permanent establishment in the non-gazetted ranks of the Indian Ordll&QC8 
and Clothing FactoriE'R is l1:cruited from the following sources: 

(1) Persons of non-Asiatic domicile recruited through the High Commilllioner-lty 
selection from the United Kingdom. 

(2) Persons of Asiatic or non·AJ!iat.i.c domicile appointed in India by the Gov-
ernment of India.. 

(3) Promotion by selection from UJe temporary establishments of the Indian 
Ordnance and Clothing Factories. 

2. With rega.rd to (1) recluitment from the United Kingdom is restricted to the 
grades of Assiat.ant Foreman Ilnd,,'oreman to 81! extent which is limited by the 
inability to recruit in India penonnel with the requisite technical qualifications. 

With regard to (2) recruitment in India is ordinarily made through the agency of 
the Public Service Commissiou, but may, under special circumstances, be made direct. 
Special circumstances include appointments by selection of Ordnance and Clothing 
!Factories ex-apprentices. 

Wit.h regard to (3) promat.ion to the post of Chargeman ,has in the past beeP 
considered the highest prom(,tion to which all but most exceptioual Indian trained 
employees can aspire. I:!uch promotion has been given by way of reward for lonl, 
faithful and technically skilled service without streu being laid on educational quali-
fications. 

3. With a view to pursuing with certain steps the policy of Indianization, it, is 
necessary to lay down denr and well defined rnles to govern both selection aDd 
appointment I)f men of Asiatic domicile who will be not only qualified to take employ-
ment as Chargeman or Auist.ant Foreman but who will be likely also further to 
cp181ify for promotion to the next higher grade_ 

.4. ~he following consideraHons, lIubject to thE' proviso in paragraph 5 below, wiD 
gwd~ . ID the first place recommendations for any appointment of men of Asiatic 
domicile to the permlUleut non-gazetted establishment of the Indian OrdDlnce and 
Clot.hing Factories: 

(1) The individual must have a good educational record both general and 
technical, but no exceptional aclIievement will be r~uired. 

(2) The individual muat display all round intelligence a natural aptitude for 
shop work, good habit., and good healt.h. ' . 

(3) The individual mUllt poBBeu tact and some force of personality. 

ote.-"~d educational .l1:COrd, both gen~ral and technical" implies an educat.ioa 
:at Ieasv eqUivalent to that laId down for apprentices. 

~. Appointments will be filled by recrnitment preferably in the following order of Dent: 

(1) Qualified ex-apprentices of Ordnance and Clothing Factories; 
(2) Senior SuperviSOR on the temporary establishment other than 

of Ordnance and Clothing Factories; , 
(3) Outside recruitment h. India; 
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Subject to the following proviso: 

Up to, bu~ not including .the year ~94 , an Indian trained employee holding an 
appomtment as seDlor snperVlsor may if he has had long faithful and 
technically ~illi d ~rvice snd is specially recommended by the Superin-
tendent and If he IS of snch an age that he would normally retire before 
any. qnestion .of further promotion .is li ~ly to arise, be promoted to 
Cba~gem~n without undue strE'SS bemg laid on his lack of educational 
quahficatlons. 

6. 'With the exception of promotion under proviso in paragraph 5 no individual 
will be confirmed in. an a~'~J intment in any grade on the perman:e~t non-gazetted 
establishment unless or until he has paased written and practical tests approved by 
authority, relating to: ' 

(a) Workshop production. 
(b) The particular trade of the appointment. 
(c) Testing and inspection. 

A probationary period of 1 yesr will if necessary be allowed during which the 
teats must be paslSed. 

7. The conditions under which direct recruitmomt on probation from Mechanical 
Engineering ez-apprentices of Ordll6nce and Clothing Factories may be made, are: 

(i) For appointment as Cbargeman . 

(ii) For appointment &8 AlllJistant 
Foreman. 

Minimum shop experience (preferably Home) 
of two years, subsequent to the completion 
?f his apprenticeship training, f/ltu liurervia-
mg expenence. 

Minimum shop experience (preferably Home) 
of 5 years, subsequent to the completion of 
his apprenticeship training, f/ltu supervising 
experience. 

8. The conditions under which direct recruitment on probation, from Ordnance and 
Clothing Factories' ez-apprentices, other than Mechanical Engineering, may be made 
will be governed by the considerations given in paragraph 4 above, subject to specific 
trade qualificatioos required for the appointment being satisfied. 

Direct recruitment under these conditions will not be made for appointments of 
higher grade than that of Cbargeman. . 

9. The conditions under which outside recruitment may be made will, in the ~ of 
recruitment through the Public Service Commi88ion, be. gov~ned ~y t~e conditions 
prescribed by Government, and in other cases by the conslderatl01l;B given m paragr~b 
4 above, subject in both cases to specific trade qualifications reqUired for the appomt-
ment being satisfied. . 

Statement. 

1 Mr Raggh Ram.-Studied English up to 5th Stand~rd. No apprenticeship. N,0 
..\ 00 Home or outside expenence. Reached Chargeman IS 

grade by virtue of long servic~. 

2. Mr. Dharam Singh -Matriculate. Possesses 2nd class ';ertificate of. Co~pete n~y 
. under Indian Boiler Act. No. apprentlce~hlp. l8' 

entire service has beell on the Mamtenance Side of the 
Factory. . 

3. Mr. Gu16b Chand -Matriculate. Poasesses Certifica1tt' Ge°f Prto°ficienCYd ... ~ntoEI~t~i~ 
. I . Engineering I. C. Schoo f, nera r an J.U.O r e ."-

course. No apprenticeship. No Home or outSIde-
experience. Essentially specialised on Electrical work. 

4. ~ K--1..· Lal-St d· d up to 4th Standard. No apprenticeship. No Home or 
_r. .....l1a· . U Ie outside experience. R-eached Ql1ar~an's grade by 

virtue of long service. 
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.5. Mr. Rahimatullah.-Can read and write Urdu. . No apprenticeahip. Na Hoae 01' 
outside experience. His trade il that of a macklllDith. 

-6, IIIr. Narbad.-8tudied up to 3rd class. No apprenticetlbip. No HtIIIle or outside 
experience of a nepooaib1e aat.ure. Beached Chargeman'. 
grade by virtae of long serVice. 

7. Mr. I. S. Sinha.-Paaaed S. L. C. Examination. Completed 3 years' course in 
Mechanical Engineering at P. M. V. College, 
Brindaban, an4 obtained diploma. Holds 2n,d claaa 
Engineers Competency Certificate under the Boiler 
Inspection Act and is a member of the Institute of 
Production Engineers and Fellow of Royal Societ.y of 
Artl. No apprenticeship. No Home experiel\ce. Hia 
aervice has been entirely in Drawing OfIice. 

~. Mr. -8. B. Chatterjee.-1tiatriculate Completed apprent.iceship in Gun Carriage 
Factory in Fitters and Erectol"B in 1926. No Home or 
outside experience. Was considered for the appoint-
ment under reference but was not. as wen qualified 
practically nor had the shop experience poaseIaed by 
Mr. Baggett. 

;g. Mr. Y. N. Lahiri.-Mah-iculate and pBBBed a Mechanical Engineering ExamiBation. 
Possesses lst class Certificate of Competency under 

" . Indian Boiler Act.. No Home experience. Ha. beeD 
employed during his entire service on the steam railing 
side of the Factory. 

Note.-The appointment for which Mr. Baggett was selected was a specialised 
appointment in the Machine Shop. 

Kr. Gh&JUlbiam Singh Gupta: What was tb.e practical training that 
was wanted in the nine Indians who Wdre li'uperseded? 

JIr. G. ]I.. P. "lotteDham: The actual appointment. in this case was a 
special appointment in the machine shop which required a pa!"Hcular 
knowledge of a particular branch of mechanical engineering. 

llr. Lalclw1d lfavalrat: Were they heard before they were superseded" 

:Mr. G. B.. P. 'l'cHteDham: They were not heard, because their quaiifi-
-cations were well known from their records. 

Kr. Lalchand lfavaJrat: Is it the policy of the Government to condemn 
11 man unheard? 

Mr. G. B.. P. TotteDbam: ThElre was no question of hearing a mao. 
It was a matter for the authoritJies to decide who was the best qualified 
for the post. 

Pandlt LakSbmj ][auta ]ll1tra: Were not these'men in possession of 
-special qualification? 

:Kr. G. B.. ~. '1'otteDham: Several of the men who were passed over 
'Were specialists in other departments; for instance, one. had specialised in 
-i!leciric work, and he would have been unfit for this particular appoint-
ment; another had specialised in drawiJlg work, which was of no use to 
tJris appointment; others were chargemen who had been promoted for long 
and faithful service and whose educationalquaJificat/ions were insufficien1i 
:or this special ,o.t.. 
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JII~ GJlMBblam· Slap •• pU: What are the educatioaal qualmeatiora 
_ -of .,Mr. Baggett? . 

:Mr. '1". S. AviMI'hAbIpm OMUiar: With reference to part (d) will 
o(iovernment consider the advisll'bility of formulating uniform rules' both 

,jor ~uropeans and Indians? 

Mr. Q. a .... 'lotteDbam.: When the apprentice scheme on which this 
. :measure of Indianisation js based has proceeded further, no doubt Lhe 

rUles may be revised; but the apprentice SClleme has only been goiPg for 
,a limited number of years, and we have not yet ·got a sufficient supply 
from that source. 

JIr. T. S. A9hIJl8bjljn,1m OheW&r: In how many years does· the Hon-
·ourable Member expect to get a sufficient supply? . 

JIr. Q. B.. 1'. TotteDham: I cannot say exactly. 

LoCAL GOVERNMENTS CONSULTED IN RESPECT OF THE CRIMINAL LAw 
AMENDMENT ACT qERTIFIED BY THE GoVERNOR GENERUo. 

·460. *1Ir. S. Satyamurti: Will Govemment be pleased to st·ate: 

(a) whether the Local Gove~ments were consulted in respect ·of tpe 
Criminal Law Amendment Act, certified by the Governor 
General during the Simla Session; 

~b) what their opinions were; and 
~c) whether all Local Governments supported the Bill, and, in doing 

so, whether they oonsulted, or forwarded the opinions of the 
Ministers in charge of the Transferred subjects, and, if so, 
what their opinions were? 

"'The Honourable Sir. Henry Oraik: (a') Yes .. 
(b) Local Govemments were in favour of the Bill. 
(c) Government have no information, a.nd in the public intel,,;,stare ~f; 

;llrepared to obtain and give the informatIOn asked for. 

1Ir. S. Satyamuni: When Local Gover,nments g.ive their ~pinion, do 
;they give the opinion only of the Governor s ExecutIve CoUDcillors, or of 
the Local Governments as a whole? . 

'!'he Hcmourab16 Sir Heury Oraik: The Local Government as !l whole, 
:that is the Governor in Council. 

. 111'. S. SatyamU11i: That is to .say, including the Ministers also. 

'!'he HODourable Sir Henry Oraik: I haVf~ no information as to t.he 
.r.eonsultation with Ministers. The Government for this pUl'pOse, being a 
!lteserved subject, is the Governor in Council. 
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Kr. S. SatyamurCi: May I take it ther6fore that, in· obtaining tb~ 
opinions of Local Governments, the Government of India follow the prin-
ciple that, with regaTd to the reserved subjects they get only the ollinion. 
of the Governor in Council, that is the Governor's: .Exeouti-fe· Councillors· 
only, and with regard to the transferred subjects, they get the opinion 
of the Governor acting with the Ministers, and the Executive Councillors t 

The lloDourable Sir B'8Drf Oraik: I cannot say whether this is the-
uniform rule. But the Honourable Member will see from tb~ Act that in 
regard to R.eserved Subjects, the Local Government is the' Governor in 
Council, and in regard to transferred subjects, the Local Government ia 
the Governor acting with his Ministers. That is the correct constitut.ional 
position. . 

)[r. S. Satyamurti: That is an obvious thing. But I am asking, Mr •. 
l'residentp whether, in obtaining the opinions of Local Governments, Gov-
ernment observe that distinction, that is to say, obtaining the opinions 
only of the reserved half in regard to reserved subjects and obtaining the-
opinions only of the trllnsferred half in regard to transfelTed subje'1ts; 
that is to say, when they ask for the opinions of Local Governments ~s &. 
whole. 

'!'bIB Honourable Sir Henry Or&lk: Government follow the spirit ancJ 
the letter of the constitution. 

Kr. S. Satyamurti: I want to know what is the letter and the spirit, 
which they followed in this respect. 

JIr. President (The Honourable Sir Abdur Rahim): The answer ap-
pears to be quite clear. Government means the Governor and the Execu-
tive Councillors, in regard to a reserved subject. 

Kr. S. Satyamurti: I am asking whether, in this particulaT case, they 
consulted only the Governor and his Executive Councillors, or the Gover-
nor acting with his Ministers, or both? 

"l'IIie Honourable Sir Henry Oraik: The Honourable Member had a-
perfectly clear answer on that. They consulted the Local Government, 
that is, in regard to a reserved subject, the Governor in Council. Nothins-
can be elearer than that. 

Mr. S. Satyamurti: Therefore, what is the answer to clause (c)? 

".l"he Honourable Sir Henry Orafk: The answer to that question is that 
Government have no information as to consultation with Ministers. 

Mr. S. Satyamurtl: Will Government call for the infonnation? 

'lbe Honourable Sir Henry Oralk: No, Sir . 

.... S. Sa.tyamurti: Why not? 

fte 1I0n0arab1e Sir Henry Cralk: Because it is not in Ule pubJic-
bltereat to give it. 
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1Ir. S. Satyamurtt: What is the public interest? At this rate. all 

questions .'lI!ay be refus~~ to ?e . answered by Government on the pl~·a of 
this magnIficent phrase pubhc mterest". 

1Ir. Pre8tdent ('I'he Honourable Sir Abdur Rahim): As regards consult-
ation among the members of the Government them,selves, it must be left 
to Government to decide whether they are prepared to disclose such \lun-
sultation. 

1Ir. S. Satyamurti: We have no control over the Executive Councillors· 
or the Governor, but people ha'Ve got control over the Ministers. ~· 
want to know, in the public interest, what the opinions of those Minis-
ters were. I submit, there can be no higher public interest than that. 

1Ir. President (The Honourable Sir Abdur Rahim): Then, the Ministers: 
ought to be questioned in th~ proper Council. 

Kr. S. Satyamurti: That cannot be done, because, if we ask ques-
tions there ahout a matter concerning the Government' of India, they will 
be disallow-eel as not concerning the Local Government. We wanl; the· 
information on which we can go to their constituencies and tell them 
that these are the Ministers whom they are keeping in power. 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable-
Member has got the answer. Next question. 

DuTIEs AND CoNSTITUTIONAL POSITION OF THE CABINET SECRETARY. 

'61. *1Ir. S. Satyamurti: Will Government be I l~ased to state: 

(a) the duties of the Cabinet Secretary; 
(b) the reasons for the creation of this post; and 
(c) his constitutional position, on the one hand, towards the Gfov~-. 

nor General, and, on the other, towards the members 0 t e· 
Executive Council? 

"lIle Honourable Sir Henry eraik: (a) and (b) .. 1 would refer the 
h ' hIt hiS starred qUdsiion l Honourable Member to the reply w IC gave 0 

No. 417 on the 16th September, 1935. 
(c) I find some difficulty in understanding exactly what informa~lon 

the Honourable Member desires and cannot usefully add to my prevIous· 
. rep'ly to the Honourable Member. 

1Ir. S. Satyamurti: Has the Cabinet Secretary been appointed now?' 

The Honourable Sir Henry Craik: Yes, Sir. 

lIr. S. Satyamurti: Who is he? 

The Honourable Sir Henry Craik: Sir Eric Miev.ille. 

1Ir. S. Satyamurti: What are his duties now? 
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fte ~ Sir BeDrJ Oraik: That I explained in reply tQ the 
.Honourable Member's, question on the 16th September last. 

Mr. S. Satyamurti.: What are the main categories of duties he is now 
. :actually discharging? 

TIle Bopouable Sir lleDrJ Oraik: That is confained in the previous 
.answer which I gave. 

. lb. S. SMyamarti: May I know what is the answer. to clallli9 (c)? 
'-)'{v Honourable friend said he cannot understand the question. I cannot 
. u~dt'rstand hill difficulty; it 'is a simple straightforward u~stion .. 

. The Honourable Sir Henry Oraik: The gentleman in question is 
:Se~ret8ry to the "~xecutive Council of the GoveruClrGencral. 

Mr. S. Satyamurt1: Has he anything to do with the Governor General? 

."fte oIlour~~l' ;Sir .Bamy(JJaik::He is also tl~e' Governor GenerAl's 
Private Secretary, ~d. that is a perfectly distinct capacity. He is holdi~g 
two offices, one beingS. J)ersonal appointment under the Goyemor Genera; 
.-and the other being Secre~ary to the Executive Council. ' 

Mr. S~ Sat)"amuti~ Is \t possible for him to reconcile these two duties ? 

The Honourable Sir Henry oraik: Yes, Sir. 

POST OJ!' LABOUR SUPERVISOR ON THE EAST INDIAN RAll.WA.Y. 

462. *Dr ••• B. Khare: Is it a fact that a post of Labour Supervisor on 
-the Railways is in existence? If so, will Government please state: 

(a) whether it is a. fact that the office of the said Labour Supervisor 
is located under the stairs near the European Refreshment 
HOflJYl" Itt. HouTAh StAtion on the East Indian Railway, with 
an indication board "Labour Office"; 

(b) whether it is a fact that the said Labour Supervisor is often seen 
attending arrival and departure of every train froJU HoWrah 
Station on the East Indian Railway with· a white band around 
his head engraved "Labour Supervisor" in blacks; 

(c) whether.it is a. faCt that the duties of a Labour Supervisor on 
Railways' are to see the working of the Hours of Employment 
Rules; 

{1) whether they are aware that whenever any complaint agains~ the 
working of Hours of Employment Rules is made to the 
Labour Supervisor at Howrah Statiop. on the East Indian 
Rnilway, it remains unattended to ana 110 investigation what-
sot:ver is made by him; 

(e) on what stations on the East Indian Railways p.hnilarLabour 
SlJpenisors are. pos.ted; . " 

(f) on what salary and conditions of service the' LaboUr S~pe~B 8 
are engaged; '.' ' ... :.... . " ", 
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wlrether the Labour Supervisors control"the working lid 4i • line 
among~t coo~ies, and if 80, why they are designat~d as ~tour 
SyperVlsors mstead of cooly jamadars or Inspector 0 S 
VIsor; and ' . ," r ~per-

{h) whether it. is a fact that Government informed this House that 
they think that the word "Cooly" is the appropriate word and 
they are not prepared to ,change it into "Labo" 
" k" d 'f ur or 

wor e: ; an 1 so, why and under whose ,miers these 
SuperVIsors under a contractor are allowed to exhibit 'the word 
"Lllbour." on their heads; and ' 

, , , 

(i) whethf-r Government propose to order the rOllovill of the word 
"I.abolll''' from the heads of Labour Snp('tvisors, and if not 
why not? ' , , 

l ........ 

'!'he Bonoura~ Sir .~1 d Zafrullah Khan:,.Asregaros. t.he first 
part of the questlOn there lS a post of Supervisor of .Railwav Labour to 
look after the working of the Hours of Employment Regulations on those 
la;i~ways on which these regulations have been,. given statutory effect. 
\\lth regard to the latter, the reply is as follows: 

(a) No. The office to which the Honourable Member is 
referring is not that of the Supervisor of Railway ,Lubaur but 
of another official who is employed by n coolie contractor 
for the purpose of exercising supervision oyer, the coolies and 
.&lso to see that the travell4J.g public are properly serVed. 

(b) Yes. The Labour Supervisor attends trains at the Howrah 
Station. . 

(c) No. The Honourable Member is evidently confusing this 
Labour Supervisor with the Supervisor of Railway Labour 
whose duties are to look after the working of the Hours ·)f 
Employment R~gulations on the railways' on which the~e 

regulations have been given statutory. effect and who 1S 

assisted 'in the execution of these duhes by Inspeetors of 
Railway Labour. ~one of the latter officials are located at 
Howrah Station: 

(d), (e) and (f). Government have no ,infQrtnati0n as the Labonr 
Supervisors to which the Honourable Member refers are not 
Government servants. 

(g) As regards the first purt. of the question the reply is in the 
affirmative. As regards the latter parJ the Labour Super-
visors to which the Honourable Member refers 3re 
contract{)rs' employees and the Railway Administration has 
no concern with their designation cr other conditions of 
service. 

(h) The answer to the first part is in the affirmative and as regar~B 
the latter "part I would invite the onoura~le Member s 
attention to my reply to part (g) 'Jf the questIon. 

(i) Government do not consider their intervention is called for. 
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DJrnIBTrolJ OJ!' TlIB 8-DoWlf HOWBAH-DELHI EURESS AT CAWliPORE ON TJD\: 
7TH DECEMBER, 1935. 

463. *Dr ••• B. Ebare: Is it a fact that a detention of considerable 
amount was caused on the 7th December, 1935, to 8 Down Delhi-How-
rah Express train: at Cawnpore? . If so, will Government please state: 

(8) the cause and the period of detention: 
(b) whether the passengers were put to inconvenience through the 

said detention; 
(c) whether it is a fact that th~s detention was caused by a Rail-

wary Engineer, holding a pass to travel from. Cawnpore to-
Howrah; 

(d) whether the said Engineer belongs to European or Anglo-
Indian community; 

(e) whether the said Engineer was accompanied by a lady __ pf his. 
own community; 

(f) whether the said Engineer and the said lady travelled through-
out in a "First Class" compartment reserved for "Ladies"; 

(g) whether the s!lid compartment was stencilled with the word. 
"Ladies"; 

(h) whether Gents are entitled to travel in a compartment reserved 
for exclusive use of ladies; 

(i) under what authority the said Engineer travelled in a com-
partment reserved for exclusive use of ladies; 

(j) whether it is a fact that other lady passengers en Toute could 
not entrain the compartment in presence of a gent travel-
ling therein; 

(k) whether the Railway Administration prosecuted the said rail-
way servant under section 109 of the Indian Railways 
Act, 1890, and if not, why not; and 

(1) whether the Governor General in Council now proposes to order-
the prosecution of the said railway servant and the Agent, 
and if not. why not? 

The Honourable ~ir .Muban;'mad Zafrullah Khan: (a) The train was 
detamed for seven Dllnutes owmg to the difficulty of finding accommoda-
~()n in a crowded train for two first class passengers. 

(b) No. 
(c) Yes. 'fhe Engineer was travelling from Cawnpore to Dhanbad. 
(d) European. 
(e) Yes, by his wife. 
(f) and (g). Yes. 
(h) No. 
(i) and (j). The Agent, East Indian Railway, states that the Engu1ber 

had previously asked for endeavours to be made to accommodate him and 
his wife by thh~ train and on arrival at the station he was shown a coupe 
compartment marked for ladies as the only accommodation available on the 
train. One of the station staff thought that there was no objection to the 
Engineer accompanying his wife rin this compartment and he agreed to 
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do so on the understanding tha~ he would vacate it if any other lad had 
to be accomm~ated. At no .. tnne throughout the journe did an Y lad 
passenger reqUIre accommodatIon. y Y Y 

(k) and (I). No. This was not considered necessary as departmental 
action could be taken. • 

AI..LEGED RAOIA.L DIsCBIMINATI'lN IN THE MATTER OJ!' REI!'BESHMENT RoOK8 
AT THE HoWRAJI STATION. 

464. .Dr.~. B. ~: (a) Is jt a fact that at HowrdJ. Station on 
the Eas~ Indian Railway Refreshment Rooms are provided for each 
4:ommumty ? 

(b) Is it a fact that the European Refreshment Room is next to th9 
Upper CIa. Waiting Rooms? 

_ (c) Is it !I' fact th~t the Supervising Staff (Station Superintendel\t, 
Deputy Station Supennoondent, Platform Assistant Station Masters 
Head Ticket Collector, Luggage and Parcel Supervisors, Station _Ser: 
-geants, etc., etc.) are all European cum-Anglo-Indians? 

(d) H the replies to parts (a) to (c) be in the affirmative, wili Gov-
ernment please state: 

(i) whether it is a fact that the Indian Refreshmen~ Rooms are 
not permitted to serve the India'll gentry with morning teas, 
whereas the European Refreshment Room is only permitted 
the service; and if so, what the reasons for this discrimi-
nation are; 

(ii) whether they are prepared to lay the agreements cf each Refresh-
IDf'nt Room on the table of this House; 

(iii) whether it is a fact that there is a picket ~ate. n~ar the c~h 
office at Howrah Station, the key of which IS m exclUSlve 
possession of the Manager of the European Refreshment 
Room, and if so, why and under whose order; 

(iv) whether they are aware that the privileges of ~y. involve illicit 
sal~ s.nd traffic which is shared by the Supervlsmg Staff; and 

(v) whether Government propose to take. action against. these 
abuses and racial discrimination; 8.'Dd If not, why not? 

The BOD01I1'able Sir lIuhammad Zafrullah Khan: (a) The first. ';lnd 
'Ilecond class refreshment rooms at Howrah are open to all co~mumtles. 
In addition, there are separate refreshment rooms for Hmdus and 
Muhammadans. 

(b) The refreshment rooms adjacent to the upper dass waiting rooms aloe 

lor upper class passengers. 
(c) Yes. 

(d), (i). No. 
" . f th H us a cop" of the agreemE'lnts (11) I am placing in t.he Library 0 - e 0 e_ 

--which (~re somewhat lengthy. 
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. tiU)The key of thapicket gate near the caRh· office is kept· by t.he 
~surer .of the ,East Indian Railway and not by the manager of the 
refreshment room. 

(iv). No. . . 
(v) Does not arise. 

'i84Vl1LLING TICXET INSPBOTOBS ON' 'rR» EAST INDIAN ·RAILWAY AlIB' 
TBAVm.uNG TICXE'.r EXAMlNEBS:ON THE NOBTH WESTERN RAILWAY. 

:. 468. -Dr. B. B. KhuI: Is it .. iact that tBBOovsmment of ~ io 
~l1eiJ; Resolution No. ~,dated 4:th December, .1891 have stated:' 

"The Government of India have always been careful to exerciae· the' right "r 
altering rules with due consideration for the rights of their lenants. The ordinary 
eowse .adopted to prevent hardship arising from Ilit~, change -of Rulefollnd· neceesary 
hal either to defer the introduction of the change fer aom. t~ a.ft.er ita publication, 
or to ~ve the officers affected the right of chosing whether they shall come· under 
opera(,iOD of the old or of the Rey rules," . . 

If so, wili. Government please state: 
(a) whether it is a fact that the Travelling Ticket Inspectors o,n 

the East Indian Railway were recruited prior io' 1st June, 
1981,by the Accounts and Audit Department; and. if: so, 
on what terms of pay and allowances &Del· ecmditiona '. -of·' 
i~ce; . 

(b) whe~er it is a fact that theTra:v~lliDg' Ticket Examiners on 
the North Western Railway were 1!eC(Uited prior to 1st June, 
19~1. by the Accounts and Audit 1;)epartment, and if so, on· 
what terms of pay and allowances and .condition of service; 

(c) whether prior to 1st June, 1931, the Travelling Ticket Inspec • 
. tors on the East Indian Railway and t11e Travelijng Ticket 
Examiners oil the North Western Railway were for all prac, 
tical purposes claasedas "Running Staff" along with the-
LQcoQlQti.ve aDd Traffic ~taff; . 

(d) whether prior to 1st June 1931, the Travelling Ticket Inspectors 
oil the East Indian RailweJy and .theTravelijng Ticket Ex .. 
aminers on the North Western Railway wet'e governed 
\>v tee provisions of paragraph 362 of tho Stll.te Railway 
Open Line Code, Volume II; and if so, the date and tht> 
number ~)f correction slip amending, modifying or annulling 
the said paragraph; 

(e) the authority who is competent to justify the application or 
non-application of paragraph 882 of the State Railway.open 
Line Code, Volume II, after 1st June, 1981; 

(f) whether it is a fact that the allowance paid to the Travelling 
Ticket Inspectors on the East Indian Railway and the Tra-
velling Ticket Examiners on the North Western Railway prior 
to 1st June, 1981,. was to the extent of 75 per C8Jlt. cla~svd 
as pay; 

(g) the authority who is eompetent to deprive the said staff ·of 8uy 
part of pay without an award of punishment; 

(h) whether it is a fact that the Travelling Ticket Inspectors on 
the East Indian Railway and the Travelling Ticket Exam-
iners on the North Western Railway werEl from 1st June, 
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1981, not paid the a~owa.nce to tbe extent of 75 . p~ ceIl!: 
classed n~ pay; and If. so, under what linru~ph of the· 
~Sta~e Ra.dway p~n. Lme . Code, or Fundamental Rule 01' 
ArtIcle of the ClVlI SerVIce Regulations, or Resolution of 
the Govetnment of India or Order in Council or Despatch 
~om th~ 'Secretary of State, this allowance classed as p'ly 
18 r.ot ~A1J; '1I;Jld 

'-(1) whether the Go~ernor General in Council ccmsidered the spirit 
. of the said Resolution No. 4863, dated 4th December 1891 
'before deI>,riving these employees of tbeir allowance; 'and if 
'not, whether the -Governor General in Council now proposes 
to giVfl wIth effeeli from the 1f1t June; 1931, the Travelling 
~I et. Inspeetors ,on the East Indian Railway 8l!I.d the Travel~ 
lmg TIcket Exarwners on the North Western Railway who are 
affe~ted by the amended rule, the right of choosing whether' 
they sbn1l" come 'tmdertbe operation of HIe oid or of the new 
rules, in terms of the said Re80bltionNo. 481'3, dated 4th 
Decerube!", 1891? 

, fte. itouourable Sif ~amD)a4 3afrUnah Khan: The reply to the' 
first part of the question is in the affirmative. As regards the rest of ~he 
que&ticn, the .reply is as follows: . 

(3) The staff referred to were, prior to the introduction of the Crew 
. ". - System ~n 1926" recruited by the Accounts Departmen.t. 

I lay on .the . table of the House a statement giving the 
: :: information required in the latter .part of the question. 

(b) The staff referred to were, prior tG 1928, under the Chief Auditor, 
North Western Railway. I lay a statement on the table of 

" . the House giving information required in the latter part of 
the question. 

(c) Prior to 1st June, ·19131, traveIling ticket checking staff were 
. treated as running staff for the purposes of mileage allowance. 

\d), (e), (g),' (h) 'and \i). 'Prior to 1st .T~ne; 1931, Travell.ing .T.icket 
Inspectors' on the East Ind!an Rallw~y and Trav?llmg ~:c et 
Examiners on the North. W&stem Railway were III receipt of 
mileage allowance. From ls( June, 1931, they ?eased to be 
treated as running staff so f/J.r as the gran.t of mileage allow-
ance was concerned as their posts were abol!sned .and they w~re 
offered and . they accepted posts of Trave~hng .Tlcket Exa~m. 
ers on the East Indian Railway Hnd SpeCial TIC e~. Exammers 
on the North Western Railway which did not entItle them. to 
mileage allowance. The question of allowwg them an opt;i0n 
.to retain the old or the new scales does uot, therefore, anil~. 
Government however, banetioned, pure~y as an ex ,gTatta, 
measure an'.~nbanced consolidated allowance to persons wh') 
had ori~all:vheld posts of Travelli?g' T~c et Inspe~tors on 
the East Indian Raiiwa~ and Travellmg Ticket Exammers on 
the North Western RaIlway, 

, . (f) Yes'.' .. ~hese allhW'8110eS ,ut>'M 'l1r liniit{)f 75 per ·eent. oflPay . . . . 'f th p' urposes of leave sa. arY,-pro'pet- were treated AS' p·a.y 01' e... . 
provident fund and gratmty. 
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.statl!ml!ftt ,laowirag tAli .cull!' of pay of tAl! trallelling ticket inaptctor. Oft tAl! .",. 
l"tlitm RailtDay tOAo tollr'! mem.bllr" of tAe A.CC Uflt~ tle1Hlrtm.ent prior to tAl! i"t,. 
dllctio~ of tAe Urew 'Y.ttm ,It 1916. 

Bead travelling ticket inspectors 
Travelling ticket inspectors 

Eaatlndian 
Railway 

scale. 

220-20-300 
130-10-200 

Oudhand 
Rohilkhand 

Railway scale. 

220-20-300 
170-10-200 
130-10-160 

88---a-120 
60--4-8'-8-120 60--'-6 ... 80 

:Mileage allowance was allowed at the following rates :-
Stalf on rates of p"y of R .. 120 per menaem and over • Rs. 2.0·0 per 100 mi_. 
Staff on rates of pay less than RI. 120 per meneem RI. 14·0 per 100 mil •• 

Their other terms and conditions of lI81"Vice were .imilar to thOle of other DOD-
}II8Ileionable 8ubordinate railway employees . 

.8tatfmflflt 8Ao_g tAl! .calc. of pay of tAe TrallUling Ticket Bzamiftu. Oft tAe NortA. 
W utem Ra,il_y tOM were ml!mbl!'" of tAe A. udit Deptlf'tmeltt prior to tleit 
bei"g tramfe".ed to the Opemti"g Deptlf'tment. 

Travelling Ticket Examiners. Grade I 

" 

Salary. 

Rtl. 
50-60 
61-95 
100 
105 and over 

" .. " " n 
" " III • 

Rale oj Mil,age. 

Pay. 
Ra. 
60-5-96 

100-10-180 
190-10-110 

Rate of mileage 
per 100 

miles. 

Rs. a. p. 
1 0 0 
140 
180 
200 

The conditione of their aer\'ice were the IllUDe aa those of the staff in other categories 
-of the North·Western Railway bome 011 the non,p9lllionable establishment and who 
:'Sign the usual aervice agreeDltnt: 

Dr. If. B. Khare: It is said in the reply that the posts of Travelling 
'Ticket Inspectors were abolished; may I put it to the Government that 
these posts were not abolished? Will Go venlment , in this connection, 
-Jay on the table the a.ffidavit filed on beh&lf of Government in the Court 
of the Subordinate Judge, Lucknow, in the case of Mohan Lal, Travelling 

'Ticket Inspector, versus the Secretary of State? 

'the Honourable Sir Jluhammad Z&frullah KhaD: I will require notice 
-of that question. If my Honourable friend Will supply me with particulaJ'tl 
·'Of that, document, 1 shall look into it. 
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POSITION OF THE CHIEF ACCOUNTS OFFICER AND HIS STAFF ON THE EAST 
INDIAN RAILWAY. 

~. *Dr. 5. B. ~e: Is it a fact that the Chief Accounts Officer 
a.nd his .staff are subordinate to the Agent, East Indian Railway, and for 
all practical purposes they are under the orders of the Agent,~ 

:Mr. P. B.. Rau: No, Sir. 

RACIAL DISCRIMINATION ON THE EAST INDIAN RAILWAY. 

467. *Dr. 5. B. Khare (on behalf of Mr. Muhammad Azhar Ali): Are 
Government aware that on the E8'Bt Indian Railway in general and the 
Moradabad Division in particular, the racial discrimination is at its zenith 
in respect of grant of quarters, electric current, electrification of quarters, 
uniform, etc., to Indians and Europeans rum Anglo-Indians? If so, why 
and under what rule? 

Th(' Honourable Sir Muhammad Zafrullab. Khan: No. 

RACIAL DIsCRIMINATION IN THE MORADABAD DIVISION OF THE EAST INDIAN 
RAILWAY. 

468. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): (a) 
Is it a fact t.hat the request for electrification of staff quarters occupied 
by the Indian subordinates in grooe below Rs. 126 is refused in the 
Moradabad Division of the East Indian Railway? If so, whether a similar 
request of the European and Anglo-Indian subordinates in grade below 
Rs. 126 was ever refused? If not, why not? 

(b) Will Government please state whether an,Y European and Anglu· 
Indian subordinates in grade below Rs. 126 are occupying electrified 
quarters; and if so, why in preference to those Indian subordinates who 
are in a higher grade? 

(c) What action has been taken against the gazetted staff, who are 
upholding the racial discriII'jnation; and, if none, why not? 

(d) When is th;s evil likely to be eradicated from the Moradabad Pivi-
sion? 

The Honourable Sir Muhammad zafrullab. Khan: I have called for 
information and will lay a reply on the table of the House in due C0urse_ 

STAFF OF THE INDIAN RAILWAY CoNFERENCE AsSOCIATIOl{. 

469. *Dr. N. B. Khare (on behalf of Mr. uhaIll:m~d ~har Al9: (a) 
Is it R' fact that the Indian Railway Conference ASsocIatIon IS a portIOn of 
State Railwavs under the Government of India? 

'(b ) Is it 'a fact that the officers of the Indian Railwa~ Conference 
Association are the Gazetted Officers under the Crown of Indm? 

(c) Is it a fact that t~ pay, overseas pay, p;lssH:ge mo~ey, le8'Ve salary, 
travelline; expenses, etc., of the officer~ of the IndIan RaIlway Conference 
Association are debited to the State Railways Revenues? If BO. under • . d ? whnt head of ih.e Hailway Budget, prOVIsIons a.re rna ('.. 

c 
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:JIr. P. :B.. :Bau: (a) No. 
'(b) No. Services of Government officers are, however, sometimes lent 

to t.he Indian Railway Conference Association. 
(c) The expenditure of the Indian Railway Conference Association is 

divided in certain prop,onions between railways who ar~ parties to the 
-Conference, among whom are included SLate Railways. The payment b, 
State Railway;; are included in 'Other E)\penses' in Demand 6G-MiRcel-
]aneous Expenditure. . 

EDUCATIONAL ASSISTANCE TO THE CHILDREN OF THE RAILWAY STAFF 
BEADING IN THE HINDU AND MUSL1l\l UNIVEBSITIES. 

470. *Dr ••• 'B. Bhare (on behalf of Mr. Muhammad Azhar ,Ali): Is 
it a fact that the late Oudh and Rohilkhand Railway in Weekly Gazette, 
No. 4 of 22nd January, 1921, sanctioned educational assistance to the 
-children of staff reading at the Hill Schools mentioned in the rules'''' If 
:so, will Government please state: 

(a) whether it is a fact that the Divisional Superintendent, Mora-
dabad, in his Circular No. 12J151J28-E., dated 12th October, 
1931, informed the staff that the said assistance is also 
applicable to the children reading at the following boarding 
schools in the plains: . 

(i) La Martimere High School for Girls, Lucknow; 
(ii) La Martimere College, Lucknow; 
(iii) Loreto Convent High School, Lucknow, and 
(iv) St. Francis School, Lucknow; 

(b) whether it is a fact that the Railway Board have decided that 
the Indian employees of the late Oudh and Rohilkhand Rail-
way, who have elected the rules sanctioned in the said 
Weekly Gazette are eligible for assistance; 

(c) if the replies to parts (a) and (b) be in the affirmative, whether 
those rules recognize the Lucknow University to which those 
Schools and Colleges at Lucknow are affiliated; what arrange-
ments exist in those hill and plain schools to bring up the 
children of Hindu, Sikh, and Muslim staff according to their 
respective faith and religion; and if none, why the assistance 
is restricted only to those schools; and why the Universities 
of Benares and Aligarh wer!' not included in those rules when 
th~~" made applicable to Hindus, Sikhs, and Muslims alike; 
and • (d) whether the Governor General in Council propose now to extend 
the b<mefit by inclusion of the Hindu and Muslim Universi-
ties, and if not, why not? 

The Honourable Sir Mubammad Zafrullah Khan: The reply to the 
first part of' the qu.estion. is in the affirmative. As regards the latter 
portion the reply is as follows: 

(a) Yes, I would; however. add that the four schools referred to were 
recognised by the Oudh and RohHkund Railway from the 
1st April, 1921, with the approval of the Rnilway Board. 
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'(b) Yes, if admissible under those Rules. 
{c) The Rules. ref~r:ed to re.cognised only certain schools and not 

any uDlversI~Ies .. ASSIstance was li~~ted to the employees 
who sent theIr chIldre~ to the .recognised schools only. Under 
the new rules educatIOnal aSSIstance, if admissible, is given 
to all employees who se~d their .children to any boarding 
school away from the statIon at WhICh they are posted owin'" 
to the absence of a school of the requisite standard at that 
statlion. -

(d) ~o. The present rules, a copy of which will be found in the 
Library of the House, are the same for all communities. 

POLICY OF STATE RA.1LWAYS IN CERTAIN MATTERS. 

471. *Dr. Ii. B. lDlare (on behalf of Mr. Muhammad Azhar Ali): Will 
the Governor General in Council please state the policy on Indian State 
Railways in respect of: 

(a) minimising the accruing rights of the non-gazetted stlJfi; 
(b) abolition of posts in a grade or ~cale of pay other than minimum; 
(c) creation of posts in 8 grade or scale of pay other then the 

minimum; 
(d) transfers from one class to another class. from one cadre to 

another, from one group to another, from one branch to 
another, etc.; 

(e) "put oft''' duty; 
(f) suspension; and 
(g) rectification of errors, mistakes, abuse of power? 

The Honourable Sir Muhammad Zafrullah XhaD: If t.he Honourable 
Membel· will sllecify detail!; of cases that he may have in mind I shall 
·endeavour to furnish a reply. 

"PuT OFF" DuTY AND" SUSPENDED FROM" DUTY ON STATE RAILWAYS. 

472. *Dr. Ii. B. ][hare (on behalf of Mr. Muhammad Azhar Ali): Will 
Government please state: 

(a) the difference between "put off" duty and "suspended from': 
duty; 

(b) the rate of pay admissible during the period of "pu~ off" duty; 
(c) whether anv inquiry, investigation or charge sheet IS necessary 

when anVemployee is "put off" duty; and . 
(el) under whitt Fundamental Rule, "put off" duty on .Indian State 

R.dlwa-.-8 i!'. permissible; and, i.f none, what scbon has been 
taken to stoP. this abuse, and If not, why not? 

The Honourable Sir Muhammad Zafrullah Khan: (a) to (d). Thhe 
. . h" tt' ff" duty nor t e Fnndll.mental Rules authorise neIther t e pu ,mg a 

"suspension" from duty of an employ dee . Il~: ~overn~~~  ar:hi~~t i:w:~: 
of any abuse. This is purely an It mims ,rIO Ive ma . 1 the cir-
within the scope of the Fundamental Rules. Dependmg UPOl the 
'('llrrtstun-ces "put off'; dutv and "suspended from" duty may mean ,. c 2 
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same thing or different things. Also full Hay or pay, in accordance \Vitll! 
the Fllndamental Rules, may or mav not. be admissible and an enquiry; 
invest.igation or charge sheet"may or.'·may not be necessary. 

MILEAGE .ALLoWANCE GRANTED TO THE TRAVELLING TICKET EXAMINERS ON" 
THE BUBMA. RAILWAYS. 

, I 

473. D~ N. B. ][hare (on behalf of Mr. Muhamm;m Azhar Ali): Will 
Government please state:' • 

(a) whether it is a fact that the Travelling Ticket Examiners on \;he· 
Burma Railways are still paid mileage allowance; 

(b) whether it is a fact that in 1934 the Railway Board directed ~he 
Agent, Burma Railways, to withdraw the mileage I'l.llow-
ance and replace it by daily or consolidated allowancel1ide' 
Teply to unstarred question No. 212 (c) asked on the 19th 
March, 1934; 

(C) whether it is a fa'ct that in spite of these directions from the 
Railway Board, the Agent, Burma H.ailways, has (leclmed: 
to withdraw mileage allowance and the matter is still ~mdl'r 
consideration as a-cknowledged in reply to unstarred questIOn 
~o. 302 asked on the 9th April, 1935; and 

(d) whether it is a fact that the Travelling T:cket Examiners en 
the Burma Railways are still classed ItS "Running Staff" 
and that the same class of employees on the East Indian and: 
the North Western Railways have ceased to be classed as· 
"Running Staff", vide reply to unstarred question No. 302, 
asked on the 9th April, 1935, and if BO, what are the reasons· 
for this differential treatment? 

The Honourable Sir Muhammad. Zafrullab. Khan: With your permission,. 
Sir, I propose to reply questions Nos. 473 and 474 together. There has. 
been correspondence, but orders were issued in January, 1936, to the 
Agent, Burma Railways, that consolidated monthly travelling allowance· 
instead of the mileage allowance should be granted to the Travelling 
Ticket Examiners employed on that railway. Government regret that 
they cannot place the correspondence on the table of the House as tht'sf" 
are documents for departmental use not intended for publtication. 

MILEAGE ALLOWANCE GRANTED TO THE TRAVELLING TICKET EXA.MINERS ON 
THE BURMA. RAILWAYS. 

+474. *Dr. N. B. lDlare (on behalf of Mr. Muhammad Azhar Ali): Wilr 
Government please state: 

(a) whether it is a fact that the Agent, Burma Railways, has so far 
disagreed with the Railway Board and has declined to with-
draw mileage allowance paid to the Travelling Ticket 
Examiners; and 

(b) whether it iR a fact that the Agent, Burma RIl;]ways, has held· 
that this withdrawal of mileage allowance will be a deviation 
from the existing rules and the policy of the administration;. 

tFor answer to this question, Bee answer to question No. 473. 
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8'Dd if not, whether Government propose to lay on the table 
a copy of the corr~spondence which has passed between the 
Agent and the RaIlway Board on the subject or state the 
grounds on which the Agent differs from the Railway Board? 

:Mn.EAGE ALLoWANCE PAID TO RoAD VAlIi·CLERKS ON THE NORTH WESTERN 
RAILWAY. 

475. *Dr. ]f. B. Khare (on behalf of Mr. Muhammad Azhar Ali): Will 
<1overnnnent please state: 

(a) whether it is a fact t~at the Rail~ay Board directed the Agent, 
~rth Western RaIlway, to WIthdraw the mileage allowance 

paId to the Road Van·Clerks or Van· Checkers and if so, 
whether the Agent agreed or disagreed to do so; 

(b) on what grounds the Agent disagreed or otherwise; and 

(c) whether Government propose to lay on the table the corre· 
spondence which passed betwfoen the Railway Board and the 
Agent on the subject? 

The Honour&ble Sir Muhammad Zafrullah Kh&n: The question whether 
th~ Van Checkers on the North Western Railway who were appointed 
pnor to 8th March, 1934, should continue to draw mileage allowance 
which they have hitherto been drawing or be given daily allowance accord· 
ing to the rules ill force is under consideration of Government and final 
-orders have not yet been issued. 

FuND OF STATE RAILWAYS SPENT ON THE INDIAN RAILWAY CoNFERENClC 
AsSOCIATION. 

476. *Dr. ]f. B. lD1are (on behalf of Mr. Muhammad Azhar Ali): (a) 
Arising out of the reply given in this House to starred question No. 565 
'on the 26th February, 1935, that the Indi8'Il Railway Conference Associa· 
tion is not owned, worked or controlled by the Government of India, will 
Government please state whether the following provision has been made 
in the North Western Railway, Revised Estimate, 1934-35, and Budget 
Estimate, 1935-36, page 1: 

",About 5 lakhs is provided for the constrnction of the combined office buildings 
for the Railway Clearing Accounts and for the Indian Railway Conference Association 
.and of quarters for their staff, which lIl'e ul'gently required to alleviate the present 
unsatisfactory state of affairs"! 

(b) If the answer to parl (a) be in the affirmative, will Govem~ent 
please state why the funds of State· owned Railways are spent on prIvate 
bodies which are not owned, worked or controlled by the Government 
-of India? 

·Mr. P. B. R&u: (a) Yes. 
(b) The Indian Railway Conference Association is required to pay rent 

:for the bui,ldings constructed by Government for it. This charge is included 
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in the annual expenditure of the Indian Railway 90nf.erence Asso~iation 
which, as I have already explained, is met by contnbutlOns from railways 
who are parties to the Association. 

APPLICATION OF NEW LEAVE ltULES ON STATE RAILWAYS. 

477. -Dr. N. B. ltbare (on behalf of Mr. Muhamm8'd. Azhar Ali): With 
reference to the replies given to this House to starred questions Nos. 677 
and 752 asked on the 5th and 8th March, 1935, respectively, and to un· 
starred question No. 205, asked on the 9th March, 1935, regarding applica-
tion of New Leave Rules on State Railways, will Government please state: 

(a) whether it is a fact that the staff recruited by the Controller of 
Railway Accounts in 1928 and before April 1930, for the 
Training School for Accountants, Calcutta, were never warned 
of the promulgation of the said rules; 

(b) whether it is a fact that no declaration of any kind 8'8 required 
under the rules was ever obtained from the said staff; 

(c) whether it is a fact that the instructions issued by the Railway 
Board in respect of the promulgation of the said rules were 
nevel' communicated to the said staff; 

(d) whether it is a fact that the said staff on abolition of the said 
scl-:.ool WOlf brought under the said rules; and if so, why; 

(e) what the number of the said staff was; and 
(f) whether the Governor General in Council propose to extend the-

privilege of option to the said staff 8'8 is given to the staff 
in service before April, 1930; and if not, why not? 

Kr. P. R. Rau: (a) and (b). It had been notified to the Chief Accounts 
Officer, East Indian Railway, to which the Training School was attached, 
that the staff appointed on or after the 1st September. 1928, would be liable 
to be brought under the new leave rules when promulgated. It was un-
necessary to warn the staff concerned individually or to take a declaration 
from each of them. 

(c) It is not usual or necessary to communicate to individuals, on their 
appointment, orders which are already in force. 

(d) Yes, for the reasons stated in the reply to parts (a) and (b) of this 
question. 

(e) Four. 
(f) For the reasons I have just stated Government do not propose to-

grant the option. 

SuPERVISION AND CoNTROL OVER THE BUDGET ESTIMATES AND EXPENSBS 
BY THE RAILWAY BoARD. 

478. -Dr. N. B. Khare (on behalf of Mr. Muhammad AzhBT Ali): Has 
the attention of the Governor General in Council been invited to Minute 
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Sheet No. A. W. 2894, dated the 26tb June 1935 s·gn d bAY. 
Venables, Agent, East Indian Railway, reading: "Ec~n~mye". y . 

"The Railway Board in their letter No. 1564-B of 10th June 1935 ha . ted 
t~at the gross earnings of ~he State Railways d~ring the first t;'o mo~thsV~l~~s fin~:~ 
clal year have fallen considerably and emphasise the necessity for rigid . 
all expenditure. So far as this Railway is concerned the position is as follo~~:nomy m 

1934-35. III:l5·31i. Difference. 

- -----
Lakhs. Lakhs. Lakhs. 

Gross Earnings to end of May. 341·20 331·29 I W'OO (Dn.} 

Working expenses to end of May 16 ' I~ 166·5f, .j (Up) 

It will be 8~en tha~ the Eal'Dings have fallen duri!lg April and May 1935 by 10,00,000 
as compared With April and May 1934 and the workmg Expenses have increased by .73 
lakhs over the same period. 

The question of economy, therefore, remains one of great urgency, aud every effort 
must be made to seek fresh methods of increasing earnings, of reducing expenditure 
and of retaining the ground gained last year. 

I would draw your attention to my Minute Sheet (Joint "Circular) No. 556/ A.E. 2834,. 
dat.ed 10th January, 1935, and Minute Sheet No. A. E. 2834, dat~d 5th February 1935, 
and request you to dee that these orders are strictly observed. 

As a result of investigations made Ly the Org-oI.nisation Department savings amount-
ing to Rs. 18,OO,Goo have been effected during the past year, a large proportion of which 
should be Annual Recurring Savings alld we most en~urc that these savings are main-
tailll;d during the current year. 

All proposals for economy and for attracting new traffic should receive the mos~ 
careful consideration. 

cc The maximum efficiency and economy can only be obtained by constant scr~tiny and 
investigation into every item of expenditure and no saving is t(,l) small to b. l~lIored: 

If so, will Government please state: 
{a) whether the Budget for 1935·36 was scr~tinised by the ~inan

cial Commissioner for Railways, and if so, what the Items 
were in the Budget which are over and above 1934·35 and 
what the reasons were for such an excess given by the Agent; 

(b) whllt t.h" rt.'a;;ons ~e for the increase of the worki!lg expenses; 
(c) why Rnd to what extent the amounts were, re.appropriated from 

one head to another of the Budget Estimates for ilie years 
1933·34, 1935·36; 

(:1) whethlr Government, as an experimental mf>nsure: propos,: to 
withdraw from the Agents the powers dl~legated In respecv of 
the following matters and to examine the results after a 
year's working, and if not, why not, namely: . 

(i) creation abolition and revision of pay of non.pensIOnable postr. 
(ga ~tted and non.gazetted) on a .scale of pay over and above 

rupees twenty per mensem; 
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(ii) the re.cruitment, appointment or confirmation, promotion or 
roduction, removal, discharge or dismissal of staff (gazetted 
and lion· gazetted) on a scaJe of pay over antt above rupees 
twenty per mensem; 

(iii) the grant of allowances of any description to the staff 
(gazetted and non-ga ~tted); 

(iv) the write off of losses of an.v description; 

(v) the remission of dis-allowances of any description; 
(vi) the grant of any contribution or payment from Capital or 

Revenue Funds towards any institution; 
(vii) the. grant of bonus of any description; 

(viii) the grant of compensation for damage to property through 
any cause; 

(ix) the payment of claims decreed by a Court of Law or settled 
out of a Court of Law; -.. 

(x) the refund of fares, freight and similar other earni.ngs involving 
any amount; 

(xi) the inci<lence of any Law charges; 
(e) wheth<.:r Gc.vernment, as an experimenLal mel\sure, propose to 

prohibit the Agent from re-delegating powers to any officer in 
eshlblishment matters and examine the working of a y.ear 
and If nc.t. why not? 

](r. P. B. Baa: Government have not seen the Minute Sheet referred to. 
(a) The budget was scrutinised by the Railway Board and the amount 

provided for 193.';-86 was not in excess of the l·evised estimate for 1984-35. 
Exctuding the emergency deductions from pay, it was 4 lakhs lower owing 
to les£; repairs and maintenance charges of goods vehicles and rail motors. 

(b) Excluding emergency deductions from pay, the working expenses 
"\,,-\\ \'\\£. 'C~~ ~t ~~"I~u ' )~l., leaS5. '6U .() l.~t~~ ~ ,(44.\ . . .b.~ .~ ~~U .~al.m with. 
752\ lakhs in the eoues~ondin~ ~eriod of l.a.%t year-a reduction of 8 la.k.hs. 

(0) rIJ~e )nloFfllo,)o;,)s not oraJJobJe. JleoppropnoJ;}oos w;J;h}o tbe B8D.Je 
dE'.m.a.nd are witbin tb.e vowers of. tb.e A'6ent. 

\n) ann \e). "No. Government see no 1:eason to 'lD.a"ke an~ cba.nge \n 
the present rules. . 

llr. S. Satyamuni: Rave Government examinea this matter from ilie 
financial 'P.:>int of view, and:have they come to the conclusion that the 
Agents can be trusted even in these dayo of financial stringency to carry 
out their desires, ",ith regard to meticulous and careful scrutiny, to avoid 
all avoidable expenditure? . 

JIr. P. R. Raa: If every one of these cases were to come up to t.hd 
Railway Board, the work in the Railway Board would become impossible to 
carry out. 
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SuPERVISION AND CONTROL OVER THE AGENTS BY THE OFFICERS 
RAn.WAY BOARD. OF THE 

479. *Dr .. 11. B. Dare (on behalf of Mr. :Muhammad Azhar Ali): Will 
-Government please state: 

(a) the instances of irregularities over which the Agents were oen-
sured; 

(b) the cases jn "'hich the Agents were overruled; 

(c) the cases in which the Railway Board rejected the proposals of 
the Agents; 

(d) the cases in which sanctions to grants were withheld or refused; 

(e) the c~se w~ere th~ proposals r~garding the revival of posts wer'~ 
reJected In the mterests of economy; and 

(1) the C'lses in which sanctions with retrospective effect were 
grantt>d during the years 1931 to 1935? 

The Jlonourable Sir Muhammad Zafrullah Khan: The information is not 
readily tlvuiIablf and Goyernment. eonsider thd its collect.ion would involve 
an amount of time and labour not likely to be justified by results; and I 
might add nor wonld it he in the public interest to supply the iniormat,jrm 
·€ven if it wert' readily Il,"ailablc. 

-OCCUPATION OF QUARTERS BY THE SUBORDINATE STAFF ON LEAVE ON THE 

EAST INDIAN RAn.WAY. 

480. *D1'. ll. B. Khare (on behalf of Mr. Muhammad Azhar Ali): (a) 
Will Government please state the period for which the subordinate staff 
on the East Indian Railway, who are entitled to rent-free quarters, are 
permitted to occupy the quarters (i) when they proceed on privilege leave 
-during service; and (ii) when on privilege leave prior t.o retirement? 

(b) Is it the duty of the authority sanctioning the privilege leave to 
inform the employee whether he has to vacate quarters or not? 

(c) Is the employee charged schedule rent or rent at outsider's rate if 
ne elects to retain t·he quarters while on privilege leave? 

'Tb.e'Ronoula'o'le '&\'1 1I.u'nammlA 'l.'6.\"t\1.\\.'6.b. Kh.e.u~ (a.'>Subordinate stuff 
en\it\eu to rent-hee quu:l:te't'b UTe not a'b \I. rule llermitted t~ remai.n in th~ir 
·Yl1U11ers W})PJl l~)f;V »rocee.d on privilege leave vhet~er durmg.8ctlve SEIVlCe 
~r -prior to retirement) as their quarters are lflrtma6/y reqUIred lor olDer 
·.~ a .. 

t ~~ ' .. 
r2Pj..R .&iil"~ A9 ~,t:J.I d.t',tJj JiJ.rBtaiIJ .hjs JlLlartel"8 n-hi!e on p"rlvllega 

~~~,~~~~~~~ ~--.~ ........ ~~4.. ~l".~"'>.. ( t. 6..'1 {t:;. m<1..mretf tft 
pay rent at the outsiders' rate. 

PRoMOTION OF AsSISTANT ACCOUNTS OFFIoERS ON TRli: EAST INDIAN RAn.WAY. 

481. *Dr. 11. B. ][hare (on behalf of Mr. ~hil.mmmi ;\zhar Ali): (a) 
Will .Government please state whether the promotlOns of ASSIstant Accounts 
Officers to the posts of Accounts Ofi1eers. grade!' I a~d II, on the ~ast 
Indian Railway, are made !Jy the Chief Accounts Officer or by the Con-
:troller of Railway Accounts? 
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(b) Axe these promotions made on seniority. and if not, un what bac;ie? 

lIr. P. R. Rau: (8) Promotions to the Indian Railway Accounts Sen'ice 
are made by the Government, of India. 

(b) Promotions are made by selection from suhordinate ranks, due regard 
being paid to merit and seniority. 

APPoINTMENT OF GoODS CLERKS ON THE EAST INDIAN RAILWAY. 

482. *Dr. N. B. Bllare (on behalf of Mr. Muhammad Azhar Ali): (a) 
Is it a fact that in the rules for the recruitment and training of the sub-
ordinate staff on the State-managed Rmlways framed by the Railway 
Board and issued by the Agent, East Indian Railway, with his Circular-
No. 548/A.E./2460, dated the 1st October, 1932, the avenue of promotion 
to the post of Goods Clerk is from Assistant Goods Clerks or Assistant 
Transhipment Clerks? 

(b) Is it also a fact that the Divisional Superintendent, East IndIan 
Railwa-y, Howrah, has, iIi his Circulars Nos. 62 and 44 of 1931 and 1932 
respectively, stated that the Agent had decided that promotions to the 
post of Goods Clerk would henceforth be made only from among those 
who had passed the Goods Accounts Examination? 

(c) If the answers to parts (a) and (b) be in the affirmative, will Gov-
ernment please state whether the conditions laid down and referred to in 
parts (a) and (b) have been observed by the Divisional Superintendent, 
HO\\-Tah, when filling up the vacant post of Goods Clerk, Ramkristopore? 

The Honourable Sir Jlubammad Zafrullab. Khan: (a) In the mles for the 
recruitment and training of subordinate staff on the State-managed Railways 
issued by the Hailway Board, the normal channel of promotion to the post. 
(If Goods Clerk is as stated in the question. 

(b) and (c). Government have no information. These are matters of 
detailed administration in which full powers have been delegated to the 
Agent to whom l\ copy of the question has been sent for information and 
such action as he ma;y consider necessary. 

ENCOUBAGEMEN OF SPORTS AMONGST THE STAFF AND THE DUTIES OF SPORTS 
OlrFICEBS ON THE EAST INDIAN RAILWAY. 

483. *Dr. N. B. Ebare (on behalf of Mr. Muhammad Azhar Ali): (a) 
Will Government please state whether the Railway Board have issued any' 
instructions regarding the encouragement of sports amongst the staff and 
the duties of Sports Officers on the East Indian Railway? If so, will 
Government please lay a copy of the same on the table of the House, 
and if none, do Government propose to frame and issue rules? 

(b) Is it a fact that: 

(i) there is, 8 Sports Officer attached to the Howrah Division of 
th~East Indian Railway; and if so, since when the present 
incumbent is at Howrah; 

(ii) his activities consist of giving every facility' to a fixed set of 
fifteen men at Howrah who take part in every game, such: 
as hockey, football, tennis, etc.; 
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(iii) other II?embers of t.he staff are not given opportunities to take 

part m these games; 
(iv) other members of t~e staff are made to perform the duties of 

these fifteen men m order that the" mo""' h d '1 . and .r "'.' ave al y practice: 

(v) the pay of t~ese men ~s not. debited to the Sports Fund but is 
. drawn agamst posts m which they are nominally employed? 

(c) WIll Government please state wh~tber the playing of games is to 
be confined to a fi~ed set of men, and If not, what fooilities have been 
offered to the remamder of the staff at Howrah? 

. The Bonow:able S~ )[uhammad Zafrollah Khan: (a) Government have 
Issued gen.eral mstructlOns to Rllihv~ys t?at staff should be encouraged to 
take pa~ III sports, but do not consIder It necessarv to issue any rules on 
the subject. . 

(0), (i). There is no special sports officer attached to the Howrah or 
any other division. Generally, the work pertaining to sports and athlet.ics 
on this division is entrusted to one of the senio~ scale officers of the division 
who does it in an honorary capacity in addition to his own normal duties. 
Mr. Whitby, Superintendent, Commercial, has been working as sports 
officer on the Howrah division since the 23rd December, 1935. 

(ii) and (iii). The reply is in the negative. 
(iv' During the time t·hnt the representat.ives of the division are takiHg 

part in the tournaments they are treated as being on leave and their work 
is carried on by the rf'st of tlw staff or by special reliefs. 

(v) Yes. 
(c) The re}11y is in thE: negative. Ever,}" institute on the division is duly 

informed and each institute has the right and does press the claims of its 
nominees for selection by the divisional committee. Generally selections 
are held after timely notice has been given to the Honorary Secretaries of 
the institutes on the division to nominate the players to compete for the 
trials. . 

FIxATION OF SENIORITY OF THE SUBORDINATE STAFF ON THE EAST INDIAN 
RAILWAY. 

484. ·Dr. li. B. Dare (on behalf of Mr. Muhammad Azhar Al9: (a) 
111 it a fact that there are conflicting orders in l'egard to the fixatIOn of 
seniority of the non-gazetted subordinate staff other than the Engineering 
Department staff on the East Indian Railway? 

(b) Is it also a fact that: 
(i) the Divisional Superintendent, Moradabad, in his No. E.T.-lO, 

SS/A.S.M.A., dated the 10th August, 1933, has stated. 
. : 'Until such time as you pus ths Goods Accounts Examination you will remain 
JUnior"· • 

'(ii) the Agent, Calcutta, in his No. A. E.-2178, dated the 2201)= 
September, 1933, has stated: 

"The relative seniority of men in a grade or class will normally be reckoned from 
the date each was confirmed in ths.t grade or class". 

"Note.-An exception to this rule will be wh~n a wan is given a higher rate bf 
pay than the minimum of the grade si,!-ce a specific reason for "such a case most e 
as8umed. Seniority will then be determmed by the rate of p~ ; and 
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(iii) the Divisional Superintendent, Moradabad. in his No. E.-4/3B: 
T. C., dated the 6th November, 1983, has stated: 

"The seniority is based on the length of service ill the grade. Pay is not taken 
mLo account in determining seniority"! 

(c) If the answers to parts (a) and (b), (i) to (iii) be in the affirmative, 
will Government please state the rules which govern the fixation of senio-
rity of the non-gazetted subordinate staff (ot,her than' those in the Engi-
neering Department) on the 5tate-managed Railways, and whether the 
same were communicated to the Agents and their subordinate officers 
lor compliance? 

The Honourable Sir Muhammad Zafrullah Khan: (a) Government are 
informed that the general ordE'rs issued by the Agent for the determination 
of senioritv of the subordinate staff a-p-ply to all the departments except 
the Transportation and Commercial Departments. There are certain 
difficulties which render the application of these orders to these Departments 
inadvisable, but the Agent, East Indian Hl:ilway, is looking into theques-
tion for the purpose of ascertaining whetlwr uniformity in future is possible. 

(b), (i) and (ii). Yes. 
(iii) Goyernment are informed that these extracts have been t,aken from 

two separate leLters issued on the 6th and 21st November, 1933. These 
letters were issued by a junior officer on the diviRion and were incorrect and 
the mistake was subsequenr.ly rectified. 

(c) Agents of Railways have full powers to deal with questions of 
i!eniority regarding the subordinate staff. No specific rule!! have been laid 
.down by Government in this connection. 

PBOCEDURlI. IN DEALING· WITH REPRESE TATI ~S AGAINST ORDERS OF 
DISCHARGE IN THE RAILWAY BOARD . 

. 485. *Dr. N. B. Kha.re (on behalf of Mr. Muhammad Azhar Ali): (a) 
WIll Government pleas~ stat~ the procedure that is observed by the Rail-
way Board when deahng WIth any representation, aoppeal or memorial 
against an order of discharge passed on a subordinate employee on the 
State-managed Railways, when entertained by the Railway Board? 

(b) Will Government state whether each of the issues either submitted 
by the appellant or on his behalf, are examined by the Railway Board 
and whether a decision is recorded in writing on each issue raised? 

(c) Are such representations, appeals or memorials scrutinised to see 
whether there has been breach of rules committed by the railway autho-
rities or by the appellate subordinates? 

(d) If the answer to part (c) be in the affirmative, will Government 
please state the procedure that is observed .when it is established that 
yules have been contravened by the railway authorities? 

The Honourable Sir Muhammad Za.frulla.h nan: The procedure for 
dealing with the appeals, etc .. from non-gazetted railway staff is laid down 
in the "Rules regulating discipline and rights of appeal of non-gazetted 
Railway Servants", a COpy of which is in the Library of the House. 
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PROCEDURE IN DEALING WITH APPEALS AGAINST ORDERS OF DISCHARGE. 

ETC.. ON THE EABT INDIAN RAILWAY . 

. 486. *Dr. N. B. Xhare (on behalf of Mr. Muhammad Azhar Ali· a 
II~ Gove~ment please state the procedure that is observed ). ( ) 

In~Ian Railw~ by the Agent, the Chief Operating Superint~:d~h:t E:h! 
~hlef .Commercial Manager and the Divisional Superintendents when 'deal 
109 lt~ ~p~eals from the subordinate· staff against orders of discharge d 
other disCIplmSTY measures? an 

. (b). Are ea ~ of. the ~s~ues submitted by the appellant examined, and 
If so,. IS a decIsIon m wrl~l1~g reco~ded against each issue and is the appel-
l~nt mformed of the deCIsIOn arrIved at On each of the issues raised b 
~m  

y 

(c) Are all appeals carefully examined to see whether there has been 
breach of rules or of orders from superior authorities committed bv 
the gazetted officers. concerned, and if so, will Government please stat~e 

the procedure that IS followed when it has been established that rules 
and orders have been violated by the gazetted officers? 

(d). What r:~medi.es do the aggri~ved employees hoyt' when th~ appellate 
authority dechnes to take any actIOn in cases where it is admitted that 
rules and orders ha~e been violated? 

(e) Is it obligatory on the Agent or the Railway Board to take discipli-
nary action against those gazetted officers wbo have violated the rules? 

The Honourable Sir Muhammad Zafrullah Khan: (a) t'J (c). Govern-
ment are informed that appeals are dealt with in accordance with the "Rules 
regulating diSCipline and rights of appeal of non-gazetted Railway servants", 
a copy of which is in the Library of the House. All appeals are carefully 
examined and care is taken to see that the procedure laid down in the rules 
is observed by the appellate authorities. If it is established that the rules 
have been violated the appellate authority would naturally revise the orders: 
if the circumstances of the case warrant such action. 

(d) An exployee may appeal or petition to the extent permissi"le 

under the rules. 
(e) The Agent will no doubt take such act.ion as m&y be necessary 

in the circumstances of a case. 

RECORDING OF VERBAL WARNINGS IN THE SERVICE BOOKS OF SUBORDINATES 

ON THE EASTERN BENGAL RAILWAY. 

487. *Dr. N. B. Xhare (on behalf of Mr. Muhammad Azhar Ali): (a)· 
Will Government please state whether there are any rules ~n the E8'St~rn 
Bengal Railway which permit gazetted officers to .enter ill the servICe 
records of their subordinate employees verbal warnillgs alleged to have 

been given by them? 
(b) If the answer to part (a) be in the affirmative, will Government 

please state the Iprocedure that must be observed before such verbal warn-

ings can be recorded in the service records? 

The Honourable Sir Muhammad Zafrullah Khan: (a) No. 

(b) Does not arise. 
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.ALLEGED INCORRECT INFORMATION SUPPLIED BY THE AGENT, EAST INDIAN 
RAILWAY. 

488. ·Dr. N. B. Dare (on behalf of Mr. Muhammad Azhar Ali): (a) 
Arising out of the reply given in this ous~ on the 13th February, 1935, 
to starred question No. 200 that Government are informed that owing to 
retrenchment there has not been occasion for promotions in these offices 
recently, but selection boards will be formed when necessary, will Govern-
ment please state whether the following officiating or permanent v8'Cancies 
took place during 1934 and 1935: _ 

(0 Office Superintendent, Divisional Superintendent's Office, How-
rah, about September, 1934, vice Mr. o. E. Field; 

(ii) Office Superintendent, Divisional Superintendent's Office, How-
rah, about August, 1935, vice Mr. M. N. Ghosh; 

(iii) Office Superintendent, Divisionai Superintendent's Office, A san-
sol, about December, 1934, vice MI'. A. K. Bannerjee; 

{iv) Office Superintendent, Divisional Superintendent's Office, A8&'D-
sol, about August, 1935, vice Mr. G. H. Bonnett; 

(v) Office Superintendent, Divisional Superintendent's Office, Luck-
now, about October, 1934, vice Mr. H. Billing; 

{vi) Office Superintendent, Divisional SuperinteI)dent's ffi~, Mora-
dabad, in 1934, vice Mr. S. N. Misra; 

(vii) Office Superintendent, Divisional Superintendent's Office, Din,,· 
pore, vice Mr. S. C. Ribbons; and 

(viii) Personal Assistant .to the Chief Operating Superintendent Cal. 
cutta, about August, 1934, vice Mr. F. B. Whaley? ' 

.(b) !1 the all8we! to part (a) be in the affirmative, what disciplinary 
;actlon IS taken agamst the Agent, East Indian Railway for furnishing 
.incor.rect information to this House? H none, why not? . . 

The Hol!0urable Sir Muhammad Zafrullah Khan: (a) The vacancies 
reJerred to m thE' first part of the que!ltion took piace durin"" Hl31 and 
1935. ~ : 

(b) No action is called for against the Agent, East Indian Railway, as 
he did not furnish any incorrect information. The "Rules for the recruit-
ment and train{ng of subordinate staff", which provid,e for the appointment 
of selection boards, do not apply to clel'1cal sta.ff. The posts of 'Office 
Superintendents' are not specified 8S selection posts on the East Indian 
Railway although the practice is to treat those and the post of 'Personal 
Assistant' to the Chief Operating Superintendent as selection posts. Gov-
ernment are informed that permanent vacancies referred to in the first 
part of the question were filled by selection boards but no selection boards 
were appointed for filling officiating vacancies as this was not necessary. 
nor do the rules require such a procedure to be followed. 

FILLING UP O'F CBRT~ VACANCIES ON THE EAST INDIAN RAILWAY WITHOUT 
THB IIBDI17l( 01' Sm.iBCTION BoARDS. 

489. ·Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): (a) 
Is it a fact that the posts of Office Superintendent in the various Divisions 
on the East Indian Railway that fell vacant, either officiating or pennanent, 
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~lUing 19~ and 19iJ?, and that of Personal Assistant to the Chief Operat-
mg Supermtep.dent In 1934 were filled without the medium of Selection 
Boards? 

(b) Is it also a fact that the post of Office Superintendent is a selec-
tion post? 

(c) Are Government prepared to take deterrent action in the matter 
against the officers responsible for the promotions without the medium of 
Selection Boards? If not, why not? 

The Honourable Sir Muhammad Zafrullah lDum.:. I would invite the 
Honourable Member's attention to my reply to his question No. 488 which 
I have just given in this House. • 

ALLEGATIONS AGAINST THE STAFF OF THE MOBADABAD DrvrSION OF TBlI 
EAST INDUN RAILWAY. 

490. -Dr. 11. B. Xhare (on behalf of Mr. Muhammad Azhar Ali): (a) 
Is it a fact that the Divisional Superintendent, Moradabad Division, on 
the East Indian Railway has issued Circular No. 12/20l/29-E., dated 
August 20, 1935, on the subject of Economy in which he has stated: 

"(c) Methofh of attracting traQic.-This is a matter of special reference to Station 
Masters, Goods and Coaching Clerks. I need hardly remind you that merchants 
·carefully calculate whether it is cheaper to send their goods and parcels by road or 
by rail, and that if over and above the ra.ilway freight the amount they have to 
pay as "DfHturi" for receipts of wagons make it uneconomical for them to use the 
railway you are directly responsible for loss of permanent revenue. It is being freely 
stated in the ABSembly, Press and elsewhere that the rapacity of the staff strangles 
tbe free movement of merchandise". 

If so, will the Governor General of India in Council please state: 
(i) what this "Dast-un" is and how it is paid; 
(ii) what effort.s, other than the said Circular, have been mad~ by 

the said Divisional Superintendent to eradicate the evil BlDce 
November; 1932, and if none, why not; 

(iii) the names or number of the staff punished by the said Divi'.lio~al 
Superintendent since November, ]932, for acceptmg 
.. Da8turi" ; 

(iv) whether they are aware that Transportation Inspectors (Super-
vising Staff) receive the share in the said •• Da8tUTi" through 
their peons, ~.nd if not so, the name of th.; I:1spect.r, ,~ and 
peons' who have had permanent att~hments and thell' pro-
ceeding on transfers in the same capaCIty; "nd the reasons .fo; 
such permanent attachments even on transfers to other DiVI-
sions; . 

(v) how the Divisional Superintendent became. aware of the practice 
of .. Da8turi" in his Division? . 

(b) Do Government plCpose to direct the D.ivision~l Superintendent ~ 
immediately witharaw the charge made by hIm agaInst the staff ~n ~s 
Division and to tender an unqualified apology tc wor e~ tothroug"t the 
medium of a Circular? If not, are Government prepa;e perm~ordi: 
staff to take legal action against sll:ch charges levelled agaInst every su 
nate on the said Division? If not, why not? 
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The Honourable Sir Muhammad Zafrllllah Khan.: Government have 
seen the circular referred to by thtl Honourable Member, but do not con-
sider that it can be regarded as an accusation against any individual or 
class of staff. It \\.-as only intended as a warning against the practice of 
a possible evil which might act to the detriment of the Railway, and 
Government do not consider any further action is called for. 

Mr. S. satyamurti: What is ·'daBturi". 

Sardar SIDt Siugh.:. Commission or bribery. 

The HODourable Sir Muhammad Zafrullah Xhm: I suppose, as the-
Honourable Member has explained, it is commission: he appears to be 
more conversant ",;th it than I am. 

Mr. S. Satyamurti: But have Government no information in the matter 
at all? 

The Honourable Sir Muhammad ZafrUUah Khan: The only information 
Government have is that allegations are sometimes made that perquisites 
of this kind are demanded hv certnin category of staff on certain occasions, 
and, considering that that· might possibly ·be so, this particular officer 
issued a warning to railway servants that this must not happen. 

Mr. S. Satyamurti: But have Government made any inquiries. or do 
they propose to make any inquiries, into the truth or otherwi8e of thes", 
allel!"ations, which, aC'c.ording to the cireular of the Di·..-:isional Superin-
tendent, are made frequentl;v? 

The Honourable Sir Muhammad ZafrUUah Xhm: So long as the 
allegations continue to be va~rue find indefinite, it is ve~· diffieult for 
Government to make any inquiry; but if definite allegations with parti-
culars were submitted, Government would be very glad to make an inquiry 
and would be very glad of the co-operation of the public in the matter. 

Mr. S. Satyamurti: Have Government considered this very specific 
statement in the circular: 

"I need hardly remind you that merchant~ carefully calculate whether it. is cheaper 
to send their- goods and parcels by road or by rail, and that, if, over and above the-
railway frei~ht. the amount the~ have to pay as 'dastur;' for receipts of wa~onR make 
it uneconomical for them tn USl' thl' railway, you are directlv responsible for los8 of 
permanent revenue. It is being freely stated in the Assembly, Press and elsewherl' 
that the rapacity of the staff stranp;les t·he free movement of merchandise." 

Have they considered the significance of the words "if over and above 
the railway freight the amount t·hey ha~ e to pay as daBturi for receipts 
of -wagons make it uneconomical for them" ? 

The Honourable Sir IlUhammad Zafru1l&h lD1an: Yes. 

Kr. s. Satyamurtl: I" it not tAken AS !ITltnted in the f'irculAr t.hat 
the daBturi is; paid, but that the amonnt should be moderate and 
sbould not· be so high AS to make it uneconomicll.l? ' 

The Honourable Sir Muhammad Zafrullah ][han: No. I hope not,. 
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QUESTION·1it AND, kNSWEltS . 

.. .. "'amurti.~ Will Governmen,t make inquirv into the matter again'! -J 

The BODD1II'abIe Sir, KUhalDJNd ZafrDllah Khaa,:, Government have 
made .in u.i~es on that circular and the reply is based on the reply to. 
those mqumes. If Government get any more definite information they 
,will maktl all possible inquiries. ' ' 

1Ir. S. Satyamurti: Is the Honourable Member aware, as even humble' 
folk like me are aware, that it is a very common practice on all raii. 
ways that nobody can get a wagon, unless palms are oiled?' , 

The Honourable Sir )(uhammad Zafrullall DaD: I am not aware that 
~bis is a very common practice; but I am aware that in the Railwav 
Department, like all other departments, there are black sheep, and 1. 
shall only be too glad, as I have already said, if specific cases are brought 
to the notice of the administration, in which case they can take action. 
The administration will be very glad to have such cases brought before-
them. 

111'. S. Satyamurti: Will Government appeal to my Honourable 
friend, the Home Member, and ask the C. 1. D. to tum soml'! of theil-
attent.ion to this subject of corruption in the railways and other depart-
ments, and to bring bad cases to notice? 

fte JlDaDUable Sir )(uham.mad ZafiulIah lthan: The Railways are-
'Prepared to do so themselves, and I think my Honourable friend win find 
some reference to it in my speech when I illtraduce the Railway Budget. 

hBsoNS AB.BBSTED IN CONNEClTION WlTII THE " AGENCY REBELLION" IN TBlIt 
MADRAS PREsIDENCY. 

4:91. ·PIof ••• G. Bang.: (a) Will Government be pleased to state: 

(i) the ,total number of people arrested in connection with and 
auring the ., Agency Rebellion" in the Madras Presidency 
known as 'Rampa Pituri' which was begun on the 22iu' 

August, 1922; 
(ii) thE" number of those sentenced; 
(iii) the rmmber of those who have been releaseJ so far; 

(iv) the number of those who are still in jail; 

-(v) the numbel' of women among them who fire in jail even now; 

(vi) how many of those sentenced were sent to (a) Andsmans', 'and 
(b) to other non-Madras areas; 

(vii) how many of them are still ill jails, i.e., variously in Madras 
jMls, Andamans and' other settlements; and 

(viii) how many of those who were arrested ,and sentenced, haye died 
in jails in the ¥adras Presidency, III Andamans and lD BOU-

Madras jails? 
D 
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(b) Is it true that Mr. Vegiraju Naraya'lla Rajuwho was arrested on 
the 15th May, 1924 died in the Andamans, and if so, when and of 
what illness f.l.nd under what circumstances and have his relatives in 
Knmudavalli in Bhimavaram 'faluk,. West Godavari District .been in-
formed of his death? H not, why not i' 

(c) Will Government state if it is true that Mr. Gamel' MalIu Dorai 
of the Madras • Agency Rebellion' of 1922-1~24 has served his full term 
of sentenCe and that he is still kept in jail? 

(d) Will Government state when he·"should have been rel~ased in the 
normal course of things, why he hillS not heen released and when he is 
likely to be released? 

(e) Will Government also state: 
(i) what has l;uI'pf'Ded i:l Mr. Gamn Gautauna f)~)ra's wife anel 

daughter who were also arrested; 
(ii) whether they were sentenced, and if so, for how long; 
(iii) whether they were reler-'Bed; and 
(iv) whether Government have any information as to their present 

whereabouts and fate? 
(f) Are Government aware of the fact that the agency tracts where 

the Rebellion had taken place in 1922-24 have long ago settled doWn 
to normal iife, that the transport facilities have been very much improved 
and that the successive Agents to the Governor General stationed at 
Vizagapatam have been reporting about the safety of the tracts? If so, 
have Government considered the question of releasing the prisoners of the 
rebellion days, even after they ~ave served more than ten years in jail ? 

(g) Are Government prepared to consider the advisability of releasing 
them at least now or at the time of the inauguration of the Reforms, 
considering the tran uilli~y of the tract concerned and the great sufferings 
of the prisoners? . . 

1Ir. A. S. Bands: The information is being obtained and will oe 
laid on the table in due course. . 

Prof ••• G. Bang .. : This is a very important question, Sir: the Hon-
,ourable Member said he would place the reply on the table: will I be 
permitted to put supplementary questions tomorrow? 

lIr. A. B. Banda: As I said, the information is being obtained and 
will be laid on the table in due course. 

Prof. •. G. Banga: In view of t.he fset that I gave notice of "this 
question nearly two month!l AgO, I wonder . . . . . 

1Ir. Preatdent (The Honourable Sir Abdul' Rahim): The Honourable 
Member wants information collected and it. will, the Chair understands, 
take a little time. 

Prof ••• G. lIaDIa.: Is it not R fRet t·hat this question was given notiC'e 
of two months ago, and have not the Government of India been able 
to make use of these two months in order to get. the neC'Pssnr:v informa· 
tion? 
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. JIr. P~eside~t (The .Honourable Sir Abdur Hahim): The Honourable 
Member ,,·ants mformatlOn from the Andamans and various ot.her places. 

Prof. If: G. ~a: Yes, ~ir: but it is tw'() months and more since 
I gave notIce of thIs t? the Government, and the Government of India 
have not l'ared to obtalll necessary information I 

~. A.; ~. Hanci.S: The .question was not admitted two months ago. 
NotIce WIIS gwen of It some tIme ago, but it is actually ou this list No. 5A. 

JIr. PreaideD.t (The Honolll'able Sir Abdur Rahim): The information is being C'ollect-ed? 

JIr. A.. S, Hands: Yes, Sil': we are collecting information. but. it is 
'SG voluminous that. it will natur'll1y take time and it will have to ~ 
obtained from the ~Iaclra ;l Government. 

Sir ](pbammad Yakub: Will Governm"nt sav how much monev will 
be spent. in C'ollecting the information required i~ this question? . 

(No reply.) 

WAITING RoOM FOR INTERMEDIATE CLAss PASSENGERS AT THE BEN.u&BS 
CANTONlIENT RAlLWAY STATION. 

492. i('JIr. Sri Prakasa: Are Government prepared to ask the East 
Indian Railway authorities to make a properly fitted up waiting room for 

)utermediate class men passengers besides the one for women, at the 
'Benares Cantonment Railway Station in place of the sweetmeat vendor's 
shed reserved for them at present? . 

'!"he Honourable Sir Kuhammad ZafruDah Khan: A proposal to the 
same effeC't, advanced by the Local Advisory Committee in :May last, was 
secer·ted by t.h,,,, Railway AcI~inistration. The work \\'ill llI) doubt bf! 

carried out as funds become available. 

tCLoSING OF LEVEL CRoSSING NEAR THE BENABES CANTONME!iT RAILWAY 
STATION. 

493. *JIr. Sri Prakasa: (a) Are Government aware that the level croSsing 
··near the BellKreS Cant.ownent Railwa'y Station is sometimes closed up 
lor twent-v minutes and more at a time causing much congestion of traffic 
-and inco~venien(le to persons wanting to cross over from the city to tbe 
c8'btonment side and .,iC6 .,6'8a1 

(b) Is it a fact that such long closure takes place usu~ly for shuntin~ 
TJUrposes, the shunting points being beyond the level crossIDg on the Kashl 
'Station side? 

(c) Are Government prepared to recommend to the Railway authori~es 
concerned to draw up the shunting points nearer the Cantonment statIon 
80 that the level crossing need not be closed for_ purposes of shunting? 

(d) Was there ever a proposal of ('onstructin~ ~. s~b.way for ve~ic lar 
'traffic undE'r the present level cros!ling? If so, IS It 'lIkely to mntenahse? 

D 2 
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The Bonoarable, SIr Muhammad Zafn1IM. KhaD:, (a) From the re-
cords maintained by the East Indian R,ailway, the level crossing neal'-
Benares Cantonment station is closed for II pel'iod exeeedillg 15 minutes-
on un ovel'age, once in every 24 b,ours. 

(b) This long closure i .. for the PUS!<Hgt: of metre gfmge good~ train· 
from Benare!' City to Bemll'f'S Cantonment. 

(c) The East Indian Railway stat-e that it is 110t possible to move the· 
points closer to the station. 

(d) In 1921 there was a proposal to di\'ert the Grand Trunk Road from 
the railway overbridge at Chowkaghat to this level crossing, and it was. 
proposed to construct a subway or over bridge to replace this level cross-
ing. As the Public Works Department subsequently decided not to 
divert, the Grand Trunk Road, the ue~tion of providirig a sub,,'ay or over-
bridge was dropped. 

CONSTRlTCTION OF A RAILWAY LINE BETWEEN KULPAHAR AND RATH ON THE: 
GBBAT INDIAN PmiINSULA RAILWAY, 

494. ~lIr. Sri Praka8a: (0) Was a project ever taken in hand t.o 
construct a railway line between K'ulpJhar and Rath in the Hamirpur' 
district, on t,he Gr&at Indian Peninsula l{ailway? 

(b) In view of the importance of Bath as a trade centre, do Government 
propose to consider the desirability of connecting Bath by railway eithi:r-
with Kulpahar or Orai? 

The JIoDourable Sir JIuII&mmad ZatraUah Khan.:. (a) Xo. The traffic' 
prospects of the line from Harpalpur to Rath, and onwards either to Kalpi. 
0r Bhurwa. Sumerpur were examined in 1926, and the project was aban-
doned as financially unjustifiable. 

(b) A good metalled road about 26 miles in length connects Rath with 
Kulpahar, and there are no prospects of financial justification for the' 
construct}on of a railway linking up Rath either \l"ith Kulpahar or Orai. 

RAILWAY FREIGHT FOR ORNAMDTED BRASS VESSELS. 

495. +'·IIr. Srt Prakasa: (a) Is it a fact, that in accordance with the' 
schedule drawn up by the Railway Board, ornamented brass. vessels are 
carried on railways at doubla thE. rate of ordinary brass vessels? Is it 
not a fact that even the slightest indentations on brass vessels are treated' 
as ornamentations? 

(b) Is it a fact, that all Moradabad vesst'ls ornamented or otherwiae, 
are classed as one under a separate head 'Moradabad ware' and carried~ 
at the lower rate? 

(c) If the reply to part (b) be in the affirmative, are Government pre--
pared to recommend to the Board to make a similar provision for all' 
BEllares brassware to prevent the fast decaying local industry from abso-

. lute death? 

The JIoDourabl, Sir IIgbamm-.t, Z&fl'1I11a.b. JD1a.D: (a) The reply to the-
first part is in the negative. The classification of commodities autliorised' 
by the Railway Board in force prior to 15th September, 1935 made Q. 
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-distinction between ~ 'Brass, . ornamental" which was .. ninth class, 
,the maximum rate chargeable being 1'25 pie per maund pe mile ~~d 
HB 1" d "B f t dr., rass vesse s an rass, manu ac ure, not otherwise classified" 
",:hich were fourth cla~s, i.6;, the maximum rate chargeable being 0.62 
ple per maund Jlel' lillIe. "Cnder the present classification ""Moradabad 

brR8sware, tin-nickelled" is classified sixth class, i.e., the maximum rate 
chargeable being 0·83 pie per maund per mile and "Brassware, not other-
wise classified" is fourth class. A revised classification has recentIv been 
authorised and will shortly be given effect to by Railways. In this' classi-
fication Hlloradabad brassware, t.in-nickelled" comes under the head of 
"Bl'assware, not otherwise classified", and the maximum r~te for both 

·ornamental and ordinary braBB vessels will be the same, i.e., 0'62 pie at. 
fourth class. Government are not aware what the practice on individu&1 
railways was in regard to the interpretation they were -placing on the term 
'''Brass, ornamental". 

(b) Yes, but the term used is "Moradabad brassware, tin-nickelled", 
(c) I understand that the term Moradabarl brassware was not restricted 

t(l br8sswure manufactured .ilt· Moradnhad, but. alB<> applied gflnendly tfl 
·similar articles manufactured elsewhere. 

~ ESTATI  OF AN INDIAN FAMILY BY AN ITALIAN CROWD AT MILAN. 

4:96. *JIr. O. ·K. J[uthuranga J[udaliar: (a) Is it·.a'fact that a hostile 
Italian crewd molested the family of one of the Indian memberE'o on the 
'staff of the Indisll Trade Commissioner, Mila.n? 

(b) Will Governmeut plesse lay on the table full details of the incitlent 
"l'eferred to above aud al80 st,ate what steps they have taken to stop the 
.reCUl'rence of such incidents in future? 

Sir Aubre), J[etcalfe: (a) Yes. 
(b) The details of the incidents briefly are that <?11 oneocca~ion when 

-the ladies and children of t.he family of Mr. AhUJa, the IndI8n Tra~e 
-Commissioner and that of Mr. Sen who is attached to the Trade CommIs-
sioner's office' went out f\ small crowd of young Italians gat~en:a round 
-them and followed them caUina them ".O\byssmians" and swgwg war 
fiongs and slogans and used, it is said, abusive langushge. hOilnd ano~her 

'h t th rt and some of t e c ren "ere ·-occasion stones were t- rown n· . e pa y . ere 
spat at Another incident "'fiS that stones and I:I~)lSh ~. 
thrown i~to Mr Sen's apartments. Subsequently the dIan}. PdO Ice 

·t· t- M Abu]' abut the offer was ec me 88 :authorities offered protec IOn ·0 . r. f '1' l"M !\huJ' a and of 
, no further incidents took place and t.he amlles o .. r. -

lMr.' Sen left Italy. 

JIr ~ J: lamea·: Is the Honourable em~er also3li~areArmthat '~ 
• • • Tt·· ·b the Ita. an Y SIlU 

Ahujs's son wss ('sBed up fO,r mt J.Bry sel'Vlce y British 8ubject ·they 
~hst, on the authorities being mformed thda\:e ~'::r ention of the British 
-declined to take that assurance, "lln e 1D 
Ambassador in Home had to be called for? 

. f t bas' Dot come totbe Sir -Auble)' Ketcalfe: Thfl,t ~act,. if it .. 18 a ae, 
notice of t-he Government of IndIa hlthert.(). 
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Sir H. P. -04Y.: Was any reparation offered by the Italian Govern-
ment either by way of an apology or otherwise? 

Sir Aubrey Metcalfe: No. I understand there was a visit paid to 
Mr. Ahuja bv some officer of the Italian Government. I clmnot remem-
ber exactly who-and I may tell the 'House that the whole question of· 
making a definite protest, to the Italian Government on this subject W8S-' 
most carefully considered, and it WliS decided 8.t Mr. Ahuja's own request. 
and in aecordance with his wishes to make no such protest. 

Kr. S. Satyamur\i: May I know if the Government of India make' 
up their mind in such matters by the attitude of the persons who are 
involved in the matter? Do not the Governme~t of India consider th,.. 
the dignity of the country is involved in this matter? . 

Sir Aubrey J[etcalfe: They comidered all the relevant fnctors in 
the situation. 

Kr. S. Satyamurti.: Did they consider that an insult to an Indian 
citizen, especially the Indian Trade Commissioner, b:v an Italian CJ·.rwd 
was a matter to be brought to the notice of the Italian Government in 
the form of a dignified protest to that Government? 

Sir Aubrey .etcalfe: All relevant factors, as I have said, were con-· 
sidered, and the decision was taken after careful consideration. 

Mr. S. Satyamurti: What are the other factors besides this gentle-
man's own desire, that no protest should be made, which weighed with 
the Government? 

Sir Aubrey .etcalfe: No doubt, one consideration was the question 
as to· what good ~ protest. exactly would be. 

Kr. S. Satyamuni: Are the Government. of Inaia afraid of the Unliall' 
Government? 

Mr. PresIdent (The Honourable Rir Abdnr RAhim): Order. order. 

THE PAYMENT OF WAGES BILL. 

JIr. Preaident (The Honourable Sir Abdur Rahim): Legislative Busi· 
12 NOON. ness. The motion under consideration is: 

"That. the Dill to regulate the payment of wages to certain classes of persona 
employed in industry, as 3fJwnded, be passed. II 

Sir 11. P. JIody (Bombay Millowners' Association: Indian Commerce): 
Mr. President, it was the custom in the da.ys of the Roman Empire for 
gladia.tors who were condemned to die in the arena to turn to the box 
in which the Emperor w&swont to sit and to say: "We, who are about 
to die, salut,e thee, 0 Cresar". In much the same spirit, Sir, I turn 
to the Bench occupied by my Honourable friend, Sir Frank Noyce, and 
salut-tl him. (Laughter.) He has helped to place on the Statute-book 
another Bill of far-reaching importa.nce designed for the protection of 
labour interests. If, Sir, I ha.ve co-operated with the main purposes of 
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this Bill, ~t is n~t because I am under any delusions with regard to its 
effect ?n ~du~tnes, but because I ~old that every employer, with any 
humanlty In hlm, any sense ahont hlm, must recognise that labour is 
entitled to a square deal, and t.hat, consistentlv with the interests of 
industries, every effort should be made to amelior~te the lot of the workers. 
The Bill before the House, as J said, is of a far-reaelling charaet(·f and 
makes a considerable advance upon the present position. It regularises 
the payment of wages. At the present moment, a great manv abuses 
prevail, particularly in out of the way centres, which are not s~b ect to 
very close inspection and where labour is unorganized and plentiful. It 
reduces both the number of fines and the amount. It lays down that 
whatever fines are collected must be utilised for the purpos~ of some acti-
vity cr other ('onnected with the welfare of labour; it l'cgulat.::s deductions 
and lays down that notice must .be given in all cases. My friend, Mr. 
Joshi, in spite of all these undoubted advantages, the ot·her day said that 
he had lost all heart in the Bill. He actually said that he was ent.lmsias" 
tic up to a point, until a stage was reached when a heartless Government 
of India, supported by a thoughtless Government of Bombay, chose to 
accept the amendment which was moved by me. If my friend, Mr. Joshi, 
was so enthusiastic as all that, all I can say is that he has a. very curious 
way of showing his enthusiasm. He had not a word of appreciation when 
the Bill was brought before the House in the first instance. He was as 
unreasonable 8S he possibly could be in the Select Committee. He was 
unconciliatory a.t the informal conference which was held by the Honour-
able Member, and he was uncompromising when he came to moving his 
amendmerite . . . . 

J[r .•. K. loahi (Nominated Non-Official): If the Honourable Member 
could move his amendments, why should I not? 

Sir H. P. JIody: I am trying to analyse what Mr. Joshi's enthusiasm 
was. , 

J[r .•. K. loahi: What about your enthusiasm? 

Sir H. P. Mody: I never claimed at any stage of t.l~e measure that I 
was enthusiastic. I was not. (Laughter.) I was feeling cold all over. 
It was Mr. Joshi who said that he was feeling enthusiastic, but he had a 
verv curious way of showing his enthusiasm, and my friend, the Hono';ll'-
abl~ Sir Frank ~oyce, might well say in the words of t.he .doggerel: '. It 
is all very well to dissemble your love, but why do you kICk me dOVln-
stairs ?" 

4 
\ J[r .•. M. Joshi: Why speak for Sir Frank oyce~' You can speak 

for yourself? 

Sir H. P. Mody: My friend, Mr. Ranga., went, fu~tJher tha~ Mr. Jos.~~i. 
He actually sneered at the Honourable Member a~d }f.r .. CloVl. All I (..11 
say to this is we are about to see a new constltUulon maugurated, awl 
if under that constitution, we are able to secure a Member l~ ::;e 
s ' math of the Honourable Sir Frank Noyce and a .secretary e r. 
dio! w?c, has worked, without spa.ring himself in the mterests of labour. 
we shall be very lucky indeed. 
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An BonouRtile .... ber: Wait and see. 

Sir H. P. ][od)': Of course, I make Ol1e exception, and that. will be 
my frienq, Professor Ranga. (Laughtet.) If he wer~ to occ'.lPY t~t 
portfolio, it would cease to be a portfolIo for IndustrteS and Labom'; It 
would just b.~ a portfolio for Labom:, all Labour, and nothing hut Labour. 
Now, what are the vIews about t,he Bill, the views of those whom I 
'represetrt. . 

Xr. X. S. Anfl1 (Benll' Representative): It will he lahon1' ,,;thout 
industry. 

Sir H. P. '.ody: No, otherwise we would not co-operate. I say, Sir, 
that the advance in l~bour legislation which ,has taken place in the last. 
few years is a gr!'lat deal too rapid, and I would warn the Government of 
India against ineorporating hodily the reforms ,,;hich have derived their 
'inspiration from Geneva .... 

Mr. 5. X. 10lhi: What· about your amendment '! 

Sir H. P •• 001: Industries are in their infancy in this countr)'. they 
Tequire consideration inasmuch as labour, and if you make it impossible 
for industries to thrive, then you make it impossible -for labonr also to 
bave it£ well·being looked ufter GO\'ermnent, must not forget that ind\!s-
tries in India have to meet with a very considerable degree of competition 
from abroad, and, some of them are hard put to it to keep standing on 
their legs, and if the pace of legislation which has been initiated in these 
last few years were not to be controlled, the position will be indeed very 
difficult. What. Sir. is the record of t·he last few vears? The Tea 
Districts Emigr~nt Labour Act, the Amendment of -W ~r men 's Compen-
sation Act, Amendment of the Land Acquisition Act, the Dock Lahourer's 
Act, Factories Act, Payment of Wages Act. I say, -Sir, that this is a 
record of which mv friend, Sir Frank Novce . . . . . , . 

The Honourable Sir l'ratIlI: 'Boyce (Member for Industries I\tldLabour): 
'My friend has forgotten a Mines Act. 

Sir H •. P. ]1001: If I h~ve forgotten the Mines Act, it is because, Sir, 
T had a list prepared, and It. was so. long that I had to pick out only a 
-few measur~s. I find m! fnen~, SIr Frank Noyce, instead of thanking 
llIe. for leavmg. ~ut some Items, IS actually claiming another piece of legis-
1atlOn. Well, If he wants more, I can give him the names of some more 
measures, for mstance, the Trade Union (Amenllmentj Act, the contem-
plat-ed *:rt;Iendment. of the Trade Disputes Act and. the Act -iealingwith 
the pledgmg of Child Labour. As a ma.tter of fact, there is quite enough 
for even ~he appetite of my friend, Sir Frank Noyce. And, Sir, we have 
finaIl.y this Payme~t of Wages Bill. I should have thought -that labour 
and ItS representatIves would be quite pleased and more than thankful 
io the e l1b~r and the Se~retary wh? have initiat.ed so much legislati~,n and 
have carrIed It throu§h thIS Housem the last three years. But there is 
not, one word. of reco~itio~. In~tead, wha~ was the position in the 
~elect ,CommIttee? ThIS Bill whIch was deSIgned for 11 particulal' purpose 
,,,as sO:lght to be pervert.ed for a good many ot·her purposes Ilond WIl8 
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"Sought to be con-verted into a sort of la.bour code Thl's's .-4.h _ f .. . . -I . 'IJ e measure 
'0 appreCiatIOn wluch the repres~ntatives of labour have shown for the 
-effo~s of Government to try und Improve the lot of the work H' 'd thO I hI' ers. avmg sal .. IS,. ope t Ie Government rf'cognise, as the House will also 
recogmse, tha~ those who are the representatives of industrial interests 
hnve ne~·er ~rled  to thwart the progress of industrial legislation. where 
~udch tle$ISlatJdonl hbRS been well conceived' and holds the scales even between 
m us rles an ~ our. All thut I intended to say was that the pnce might 
~)e slac~ened a .httle and that· the HOllour&ble Sir Frank Noyce might well 
teel satIsfied wIth all that he has done. Sir, I cordiallv support the Bill 

'us amended. ., 

. Dr •. p: •. Ban~.ea (Calcutta Snburbs:Non-Muhammadan Urban): Sir, 
:t.lllS BIll IS an addItIon to the seven or eight measures which have already 
heen ~la~ed on t·he Statute-book on the recommendation of the Roy~l 
CommlSSI?n on abo~r to .remove the ~evances of labour. Although it • 
has not gIven full satIsfactIOn to all sections of the House, it -is genet"ally 
welcomed as marking ? move in t:he right ('jrection.I hope and trust 
that. other measures wIll soon be adopt.ed to secure the welfare of lab()Ur 
-t{'l th~ fullest exte~t. 1t- is now recognised by all thoughtful Rnd farsirrht(,d 
men III all countnes that, capitalism is on its trial .,. 

Mr. 5. K. Joshi: Doom! 

Dr. p~ •. Banerjea: .... and that. unless it is able to rid itself of 
its IIlany evil features, it will have, sooner or later, to give place to SOme 

.other system. I recognise frankly that capital is an indispensable factor 

.in industry, and although I am not an admirer of t'1!e capitalistic system, 
1 cannot shut my eyes to the fact that, if India is to advance and prosper, 
the owners of capital in this country will have to pla.y a very important 

.part in the industrial development of India. At the same time it must 
also he admitted that labour is as important a factor in industry as capital. 
I hope and trust, therefore, that owners of capital and the represell'tatives 
of. labour will meet in a spirit of sympathy and goodwill and eliminate all 
·causes of coIrllict that may arise between them. We have in India already 
bo many differences which are hampering our political 8S ,,-:e11 us uur 

·-economic progress. ":"'\Ve cannot afford to have any more of such differences, 
.and a serious conflict between labour and capital is sure to prove disastrous 
to the interests of t.he countrv. While, therefore, I think that it is the 
business primarily of the rep;esentatives of capital and labour to meet 
.and confer in a spirit of goodwill, this House also has s duty in tbis 
:matter, and that duty is to stand forth as the custodian of the general 
economic interests of t.he country, and not only to hold the balance even 
lh~·ween capital and labour but to protect the weaker party, n&D,lely, the 
labouring population of the country. Sir, if that. is done, ~his Assembly 
jusf.ifies its existence: As an earnest of more important thmgs to come, 
I give my whole-hearted support to this Bill. 

Kr. B. »as (Orissa DiYi~ion: Non-Muhammadan): S~, I do. not wish 
to pay'a left handed complIment to my Honourable fnend, SIr Frank 
Noyce, as my Honourable friend, Sir Homi l\fody, has done. I pay him 
a generous tribute that between him and myoId 'comrade, Mr. Clow 

.An Honourablellember: He has also become a Communist! 
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Mr. B. Du: We were comrades at Geneva. Between him and my 
Honourable friend, Mr. Clow, they have done verv well towards labour 
and labour legislation. As one interested in the de,:elopment of industries 
in this country, I would not a.dvise the MembeI' for Industries and Labour-
to go slow. I do not think Government, have been over-generous towitrds 
labour .... 

Sir OowuJi .TehanJir (Bombay City: Non-Muhammadan Urban): What· 
are you? Labour? 

Mr. B. Daa: I am speaking as a friend of labotll' and as one who is' 
very much interested in you, Sir Cowasji, who is an industrialist. 

Sir Oowuji .Tihaqir: Thank you. Much obliged. 

Mr. B. Du: But when my Honourable friend, Sir Homi Mody, read-
that homily, I was reminded of labour conditions in Japa.n, the 'treatment 
which the Japanese industrialists render towards their workers, whether 
men or women, and particularly in that industry in which my Honourable 
friend, Sir Homi Mody, was interested, the Millowners' Association 

Sir H. P •• 00y: Still interested. 

Mr. B. Du: I do hope that my Honourable friend has read that book 
which Sir Lallubhai Samaldas has produced after his visit to Japan, where 
he has advised his friends, the millowners, to take a lesson from that 
book and to apply the same generosity of treatment towards the workers. 
Then, there will be no ill feeling. My Honourable friend, Sir Homi od~', 
shewed a little of his temper towards my Honourable friend, Mr. Joshi.. 
What happened in the conclave of the Select Committee we do not know 
beyond what is mentioned in the Repo!.'t, and I wish that all ihat had not 
been mentioned on the :floor of this House. But, thiR much I can say. 
thatnlthough I remained neutral and ~ave half of m~' vote to Mr. Joshi 
and the other half to my friends, the industrialists, in the matter of Sir 
Homi Mody's amendment, I think that the amendment was a little ill 
conceived. It might have been deferred. When the Select Coinmittee had 
Dot considered such a proposal, the proposal could ha\"e come later. Today" 
Mr. Joshi would have sung hallelujahs to the Honourable Member for-
Industries and Labour had not that particular amendment impaired the 
goodwill a.nd the harmonious atmosphere of this House. I am nob a 
sympathiser with strikes. I havie olten warned labour leaders in this 
HOURe and outside that they should not imitate the Western system of 
JaboUl' organisations by resorting to lightning strikes and sympatlwti(~, 
strikes. That is foreign to our nature. Many things are foreign. Even 
this egisl~re is f~eign to India. Many things are foreign to this 
country, and blindly following what is good for European countries has done 
us enough harm. My Honourable friend, Mr. Joshi, and even my Honour-
able friend, Professor Ranga, will recognise that the strike that happened 
at Jamshedpur f!>ur or five years &go did a loto£ harm to the Tata ,Steel 
Works. The workers might have wanted higher wages, hut the workers 
forgot that the steel industry at that time was just living from hand to 
mot.1ih and could not stand tha.t wholesale stoppage of work. The same 
thing ha.ppened in the Bombay mills. The Bombaymillowners, in spite 
of their numerous follies, I must say, are not doing well, and it is no 
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use. tr.anspl~nti~g Eur~pe.an ideas to India causing sympathetics strikes, 
be It 10 the mIlls, be It 10 the steel wOl·ks, or be it in the railways. As 
.Boon as my ~nds, the representat~ves of ~~~ur, digest these 'foreign 
Ideas and adjust themselves to .Indlan condItIOns of industry, they wilt 
have the full sympathy of Dien lIke me who are so much interested in the 
development. of iD:dustries and in the prosperity of the working classes: 
and masses 10 India. I do hope that mv Honourable friend the Member 
for Industries anti. Labour, will not take· the cue from the r~presentati,"es, 
of the Bombay MIllowuers, Association and stop his activities in the field 
of. amelioratio~ of the social condition of the working classes. I hope he-
wdl goon dOlDg more and more for the benefit of the working classes. 
8S long as he does not revolutionise and stop the prosperity of the indus-
tries of India. 

Mr. V. V. Girl (Ganjam cum Yizaga'patam: Non-Muhammadan Rural):' 
Mr. President, I do not desire to make II long speech. I am grateful t{)l 
you for giving the fullest opportunity to nIl sides of the House for express-
ing their views to the fullest extent on It measure of far-reaching character' 
affecting the interests of the workers. I desire to make 11 few observations 
a~ n member of the Party to which I have the proud privilege and honour-
to belong. 

M:,: friend, Sir H. P. Mod:,', referred to the long list of legislation 
passed during the last few yenrs and thanked and congratulated the· 
Honourable Member in charge of the Bill for the wonderful work that was. 
done in t.he cause of labour legislation. I would like only to state this, 
that the Inbour legislation that was put through was long overdue and aIr 
the recommen<l'ltions of the Royal Commission have not yet been put 
into effect, and, aft-er aU, I am sure, the Honourable Member in charge-
does not demand any thanks or gratE'fulness for doing his duty. I can. 
assure you from this side of the House that, if we have done our duty by 
our country, we do not ~pect grateful thanks from anybody, but we are-
prep.'lred to be critieised for work not clone. I should like to Shy a few 
words on behalf of the Partv to which T have the honour to belong. The-
Congress members in the S~lect Committee took a very active part in the· 
different stages of this Bill. and their onl.'· desire was to get the grea~st 
mp8sure of common agreement, and, it was in that spirit. that they signed: 
the Report of the Select Committee and were instrumental in mllking some-
go0d chanaes 80 far 8S the report was concerned. At the same time, the: 
Congress :t\lembers in the Select Committee made their position quite clear-
in the dissenting report that they have signed, firstly with regard to the· 
\VideI' apr·lication of this measure to other iudustries aud factories which, 
in their opinion, could be done here and now. Secondly, they have-
reft'rred to the question of the introduction of fortnightly wage payment 
and they felt that that could ~llso be done especially in view of the fact 
that th~ Roval Commission on Labour made it qu:te clear that it is in 
the interests' of the wor er~ of this country to intl'oduce weekly payment 
in industries and factories. I do hope th.'lt, so far liS these two things are-
concerned, earl,v legislation will be introduced by the Government. So far 
as the Bill itself is concerned, the members of the Partv to which I have 
the honour to belong feel that this amendment now introduced by the 
yovernment is of a very reactionary character and it would not commend 
Itself to the workers and we feel on this side of. the House that we could 
Jleither bless the Bill nor commend it to the workers. I only hope that. 
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~1r. V. V. Giri.] 
:ut leHsi- in the Council of State, the Honourable Member in charge of the 
i1ill will drop this amendment altogether, so that the workers might feel 
that the measure, though of a very moderate character, has been iniir?-

o(luced in the spirit in which the Honourable Member introduced the Btll 
in the first instance. 

Prof. N. G. Banga (Guntur cum NeUore: Non-Muhammadan): I rise 
to express my greatest dissatisfaction with this Bill as it has 90 far eman-
ated from this House. I am dissatisfied with. this Bill, not only because 
1:11 that far-reaching amendment which was passed on.ly the other day. but 
also because it does not go far enough in many other directions where 
the workers' interests could have been 'Promoted. Sir H. P. Mody was 
savin(T that this 'Bill was aoing too far nnd in that he agreed ",ith my 
;no~rable friend, Mr. JI ~es, Rnd thereby proved that, as far as capital 

\S conc.erned, there CAn be no difference of colour or country and ihere 
~an be no clash in the patriotism ,gf different people belonging to different 

.Clountries. l I~' Honourable friend; Mr. James, admitteel that for n very 
long time British capital has welcomed labour legislation in this eouuiry, 

but, at the ssme time, he warned the House, as well 8S the public, that 
we should not go too far in this direction of pasfling labour legislation 
and we should remember one difficulty of Indian industries, that as they 
stand to gain onl~' in one respect toda.'" , that is cheap lRbour, they stand 
to lose in t,hat respect if we were to progress very f~st in our labour legis-
Intion and thus make Indian labour more costly for Indian capital. This 
.only proves how public opinion in ca'jJitalist England has changed towards 
Indian ll\bonr. For II long time it suited tht' British capitalists to try to 
promote the passing of labour legislation in India, because they had to 
-compete with Indian capital, and, in that competition, they wanted to 
make IlJdian labour <1S costly as possible in the hope of being better able 
-to compete with Indian industries. Now that they have come to an 
.agreement with Indian industries through that Lees-hlody Pact, they have 
lost their interest in Indian labour, and they have come to think that they 
need not try to woo the Indian labour since Indian c-31pital an:dlow has 
1'ome into their own pocket and no wonder we are faced with t,he sequel 
that, soon after the Lees-Mody Pact was adopted by the Government of 
India, the Government of India also have imbibed that new spirit that 
'has come to prevail in the sphere of inter-relations between British and 
1ndian capital, and, therefore, they have grown enthusiastic about Sir 
H. P. Mody's amendment and have swallowed it wholesale and haVl~ e"'en 

improved upon it and made it more poisonous than it was intended bv my 
'Honourable friend, Sir H. P. Mody. .. 

Sir, my Honourable friend, Sir H. l~. od~', accuses the Government 
~f India and Sir Frank Noyce of having gone too far in 'getting too many 
Acts Ii8sE;ed in the interests of labour, but he does not mention the failure 
-of tht Government of India to undertake the legislation suggested by the 
International Labour Office and the Labour Conferences during the last 
five 01' six years', He does not tell us, he does not even care to remind 
us, of what the Government of India have done in regard to the unemploy-
mE-nt i~surance convention, the maternity benefit convention, the glass-
'workers' conventioll and also the suggestion of the International Labour 
()ffic€ that statistics should be collected regarding unemployment in this 
~ountry :md sickness and healt,h insurance for workers. I need not h'y to 
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narrate several other matters iu regard to which the Government of India 
~ave f~i1ed to come forw~rd with ~he necessary legisla~ion in order to help 
lDdustnal labour; but, Sir, even If we were to conSider this Bill On its. 
own merits, we find that- it does not, go even as fllr as the recommendations 
of tlu: Royal Commissiou on Lnbour, That Commission recommended the. 
introduction of wee14y payments in this country, and this Bill does l;I.ot 
bave weekly payments and it does not even accept fortnightly payments . 
. as was suggested by seyer.al Members of the Select Committee, but 
nlllintains monthly-wage payments which' are inimical to the interests of 
workers, as has been admitted by the Royal Commission itself. It rna\" 
be that the Royal Commission did not go to the extent of recommending 
the necessary legislation for making weekl.v payment a statutory obligation~ 
on th{, part of e~ployers, but they expressed themselves in favour of 
weekly pttyments, and the~' only expected the Government of India to take· 
the enrli~st opportunity of implementing that reform. but the Government 
of India do not even think of insisting upon fortnightly payments. 

Then. I come again tQ the question of having gone too tar. I need' 
only nmind this House that more than a hundred years ago the first Act 
was P:IRsed in England tQ insist upon cash payments: &nd it is only today, 
in 19Ht\, that we are thinKing for the first time of insisting upon (lash 
pa.'"m~'nts for workers.-that is. more t,han 104 ye!lrs after it was done in· 
England! Sir, if we tr~' tQ comp~te with the. indust:ial na~ion,s of t~e·. 
world, and if we try to compete With England, m partlCular, .m mduBtrlal 
m.att·ers, I do not see any reason why we should not als,o try ~o comJ?ete· 
with England in this kind of labour legislation,-at least III passmg a plect'· 
of legislation which is really claimed to satisfy, in certain paris olll~', the 

millimum requil'ements of labour.-after the British labour demands were· 
sat.isfied in that respect 104 years ago! 

'l'hen, again, this Bill really does not go fa~ enough; it only covers· 
those workers employed in the big industri,es;' It, d?es not really cover., 
it' doe~ not reaHy seek to help. all those thirty md~J 1 - workers employed 
in ('ottage industries: they are not even ?rought wlthl? the scope of t.he: 
Filet-aries Act, not even of the Workmen s Compen~atl n Act. and those 
worket"s are still to be left out· of the scope of the BIll -" 

III President (The Honourable Sir Abdllr Rahim): The ffi;>noura~le' 
emb~r should remember that toda~' is Frida." and we ht\ve to rise ear y. 

.. G Kanga: ." and agricultural workers n,eedd t~~ 
Prof. .. . uch greater extent than III ustna 

pl":>tection of the State to n ;:lY mabie Inclustries and Labour Member. 
workers: and I requested th~ onour . 0 trY' and see how far he' 
when t.his Bill c.'"me up for Its sec~nd ~eadl~~~t 'is mentioned here when 
could help agricultural labour; anb no a t d to be brought within the' 
and how agricultural labour can e expec e 
sCCYpc of this Bill. , b' " " , , reaIlv too early to thmk of rm.,lll., 

It cannot be maintained that It ~~, Biil becau~ the world is progreso. 
those· labourers within the scope of 1St , c'ountr" like England. in regard , d in a conserva Ive ,J h . 
Ring very f1\st, an . even, ard to agricultural labour. we ave come 
to u'!I'icultural matters and III re~ pi d before the House of Commons 

" :r. osal bel ~ ace b manv BCroSS n. Govemmen~ prop . that country who num er as . 
to ensure that agricultu~nl lab;~h~:e a"ainst llne~ployment; and ,vet wp' 
tiS 71 lakhs, are to be lOsure ., 
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arc m;ked not even to think of protecting agricultural labour in regard to 
this most elementary and most primary need of labour, viz., the payment 
of wages! Sir, as far as England is concerned. agricultural, labour was 
hrought within the scope of the Act of 1887, that is nearly fifty years ago, 
and we are Ilsked not to do anything to protect them. 

Then, there Ilre these funds to be crented out of realizations of fines 
imposed and we are told that these funds are to be administered hereafter 
not by the re-presentatives of labour but by the employer themselves 
,and the suggestion made in the Select Committee that such funds should 
be administered by the representatives of both labour and capital has not 
been accepted b~: this House. We are told, I am informed, that such 
funds are usually being administered on the Railways by the reprel;lenta-
Jives of employers as well as of employees, p.nd in other cases the emplo-
yers try to adminisfer these funds -as impartially as possible and in the 
interests of labour, but. I am made to feel rather suspicious of the manner 
'in which in other industries most, of these employers utilize these funds 
-:md administer them because of Il recommendation made by Sir H. P. 
!\fody in his minute of dissent in regard to the disposal of these funds. 
He takes ver.v strong objection to the 'Proposal that these funds are to be 

'fldministered by the representatives of the workers. 

Kr. President (The Honourable Sir Abdur Rahim): All these matters 
'-have really been already considered exhaustively and should not be gone 
-over again now, at the third reading. The House has considered the 
Jlroyisions of the Bill already. 

Prof. 5. G. Ranga: I, therefore, state my dissatisfaction even with this 
llrovi8ion; I want also to place it on record that no group of agricultural 
labcJUrers and no group of industrial labourers can be said to derive anv 
benefit at all from this Bill, nor CRn they be said to approve of this Blli 
-especially with that obnoxious amendment.; and whether we are able to 
... icIeat this third reading Or not, I want it to be understood clearly that 
JabolAr at this stage cannot approve. 

)[r. ll. S. hey: Are you op?osing the third reading? 

Prof. 5. G. Banga: I would like to, if I can. Sir, our labour at this 
st,agt' cannot approve of this Bill at all, nor can it associate itself with 

-this Bill. And I want it to be placed On record that, in spite of their 
-protests, Gov~rnment as well aR the employers, who both seem to be very 
'proud of theIr newly-consummated marriage (Laughter), have to thank 
:tt,emptlves for foisting this legislation on the count.ry. 

The Honourable Sir Prank lfoyce: Sir, mv Honourable friend, Sir 
orn~as .i ~lod.v, has forestalled m~. I had in~ended to say exactly what 

fie dId III the 8ame words regardmg the curIous manner in which mv 
Honourable friend, Mr. Joshi, registered his enthusiasm for the Bili'. 
CnW the da,\' before yesterday, I had not the faintest idea that this Bill 
nild meT with his approval. I shall know another time when I bring 
forward an;v labour legislation in this House and he criticizes it from 
'beginning to end t·hat it. really has his strong support and tha.t he is 'ex-
jlrrsRing his cordial approval of what we are doing. 
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Sir, rny" Honourable friend. Sir Hormasji Mody, took us back to the 
days. ?f th~ Rornan Empire. I do not propose to go so far back as that, 
but hIS attItude towards our programrne of labour legislation reminds me 
.()f thf story of Queen Elizabeth who once sent her Vice-Chamberlain to 
the House of Cornrnons with instructions that they should pass no more 
laws as there were man~y rnore already which could be well executed. My 
Honourable friend, Mr. Ranga, on the other hand, accuses us of not 
pusE-ing enough laws. If the programme he has" outlined for Us were 
adopted, this House would not only sit every day in the year, but would 
-sit 24 hours every day. 

Prof .•• G. Ranga: Why not do so like the British Parliament? . . 
The HOIlOUlable Sir I'lIDk Jl'oyce: The attitude of the Government of 

Indi~ will continue to be what it has been in the plJ.st. They will do 
their best to keep the balanc.e even between the two extremes and they 
wiJ.l go steadily ahead. But I can assure my Honourable friend, Sir 
Horrnasji Mody-now that he is back in his seat-that he will get a short 
Tel!pite. After the 'lmendment of the Trades Disputes Act which he 
mentioned as our next big 'Piece of work, we shall tum our attention to un-
~egl:.lated factories and he will not come into the picture. 

Sir H. P. Mod1: Thank you. 

The Honourable Sir l'raDk Jl'OJce: This question of unregulated factor-
ies brings me to the point raised by .IDy onour~ble .friend, ~ r. J alll';R. 
I arn a little puzzled at what he SaId about t~IS BIll. If 1 to?k hIm 
down correctly he asked" us "Could not the eVIl be tackled at Its root 
first, rather than at the top, spreading out your net 80 wide with the 
result that many of the industries in which the evil is really rampant have 

Entirely escaped". 
It is II little difficult. to reconcile the two points of view. expres~ed 

in t.hat sentence. On t.he one hand )lr. J arnes accuses us of sprel}ding 
<lut our net too wide and on the other hand, he accuses us of not !'Ipread-
ing it ,vide enough to catch. a very b~g. fish. I take it that when he 
"refers to the" industries in whIch the eVIl IS really rampant and ~ays t~t 
the.y have entirely escaped, he is referring to the small non-regulatp.d 
factories. 

lIIr. Prelident (The Honourable Sir Abdur Rahim): The Honourable 
"Mernber can. resume his speech aft-er Lunch. 

'J'he Assembly then adjourned for Lunch till a Quarter Pnst Two of 
"the Clock. 
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[Sir Frank Noyce;] 
brought wit.hin the purview of this Bill. But I can only repE>at in that 
cormection. th!!t it would hun' been inexpedient to do so at this juncture. 
Tbe first thing to be done with the smaller factories is to bring them under 
s: Factories Act. To IIppl." a !1uymeut of 'Wuges Bill to them now would 
~ean that. we should be very much iu the position of a man who built;. 
the first floor of his house without constructing the ground floor. 'Ve want 
something solid on which to work before we cun proceed. My' Honourable 
friend, ~Ir .• Tnmes, tulked nhollt their esctlping entirel~·. That is not quite 
t\ecurate. , ,he~· cun, and one hopes will, in due course, be brought within 
the "uniew of .the prO'..isions of this Bill. ~Iy Honourable friend sha e~ 
his head but, liS T explained to the 'House just now, ,,'e do propose to 
turn ,mr uttenti.m next to non-regulatt:d factories in wllich we realise there 
aregreut eyils; Hnd when weh'lVe doil~" so, • ,,·heli "ie have improved the 
conditions under .which the people work in them, then will be t·he time to· 
a.pply pr(l\'isions regarding the prompt. puyment of wages and deductions. 
Thert: is one point arising out of Mr .. James' speech to which I should like 
to refer. [should like to emphusise thut this Bin, as it has nOw emerged 
from this HO:Js(J, will not· 10 any 3~' affe~t prejudicially the welfare work 
which is d:me by mplo~·ers. The amendments which have been made in 
the course of its passage make that position, I think, abundantI.,' "lcor. 
And 1 should like to tuke this opportunity of associating. myself most 
warmly with the tribute that Mr. Jumes paid to the welfare work ,,-hich is 
done in the Buckingham and Curnatic Mills. It was my privil~tl to be· 
shown round them when I was in l\fudras last vear, bv Mr. Kfiv ;''and r 
could not. help feeling, when II fe,,· da~'s later I l;eard thl' sad ne~·s of his 
tragically i~uddcll 'death, that it was not unconnected with the way he spent 
himself heart and soul in improving the lot of the work-people in the' 
nu~ldngham and' Camatic l\lilis. The reason 1 wish specially to mention 
that worlc is that there is nothing churitable about it, there is nothing of 
the "Lord Bountiful" about it. It is l)Hsed on a very close study, a lifelong 
lItudy, which wao; made by Mr .. Kay who had, I think almost since its incep-
tion, devoted all his energies to it. It is based on a close study of the-
psychology of the worker. Its object is to get the best you can out of him. 
It does not Impinge in un." way on his self-respect; on the other hand it is. 
intended to enhance it. It is intended to make him feel that. he is a llS40ful 
inember of tht' body politic and to train him in citizenship. There is much 
in it which affurds a useful lesson to all other employers and, if r may say 
so and T should like to say so with some emphasis, to labour leaders. 

The only point in Professor Ranga's speech to which I sh6~Id like ~ow 
to refer is his complaint that this Bill does no touch the agriculturists. I 
should. like to remind him that it wu.s tit th~ instance of a member of his 
own Party and with the full consent of that Pa.rty that an amendment was 
accepted by these Benches, making it very clear and definite that the Bill 
doe6 not tollch agriculture. 

Kow, ~ir, ju'st for a moment I should like to tum a.gain to my Honour-
able friend, Mi' .• Joshi. I gather that his attitude towards this Bill is very 
much thnt ?f an employer who is presented with a piece of spoiled cloth. 
He would hke to throw it back 011 our hands or, failing that, would like to· 
QUlij{e a Bl!-hstWltial deduction from our wages. 'Th"e real diBere;D.<,'e between 
Mr. Joshi and Professor Banga and lllysell is that they are men 01 war' 
u;D.d,r a,m a man o~ peace .. ~ au~hter.). They always approach these ques-
tlCllS from the pomt of view of mdustrml warfare; r approach them from 
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the point of view of industrial peace. Mv Honourable fri d M J h' 
th O k th t b t' h' • en, r. os I m say accep IDg t IS amendment we have placed . th' 
h .l_ f tJ I h' ' a weapon m e anUl> 0 Ie. emp ayers w Ich may prolong strikes once they have be . 
He may be ~Ight ?r ~nong ~bout that; but our object in accepting it wa~o 
prevent theIr begmnmg. lhat is the difference between us' 't . h t • ,1 IS an ones 
ddJertnce; and there I must Jet the matt.l:'r rest except to str's H bl' ,.' , t"'S once mor", , 
as. my onoura e fnend, Mr. Clow, did, that although the acceptance ~f 
thIS amendment may place the work-people in a more unfavourable position 
than they .would have bcc.n had the report of the Select Committee been 
~ccepted, It places ~hem ID ~ lU?re advantageous position than they are 
In at ~resent and ,WIll be untIl .thls Bill be~omes law. And I would point 
out, Sir, that an) I~easure whICh has receIved the approval of Mr. Joshi 
to the e~ent that. this one ~as done,-with the exception of what he regards 
as a serIOUS blemIsh upon It.-must represent a substantial advance from 
t~e point of .. view of, labour. 1-1r. Joshi'said that if we had not accepter! 
SIr HormusJI Mody s a.mendment, he would have regarded the Bill with 
enthusiasm. That means that it really is a good Bill from his point (,f 
view. 

, Now, I have only or,e further poiut to make in conclusion and that is 
to refer to what my Honourable friend, Mr. James, said about the possi-
bility that the Bill may produce unexpected effects. Mr. Joshi also stated 
his bdief that th~ effects of the proviso which we inserted on Wednesday 
wowd not be those we anticipated'. It is precisely because I am aware that, 
with a completely novel and rat.her intricate measure of this kind, one is 
likely to be confronted with unexpected results and unforeseen difficultieFl 
(-hat I called this an experimental Bill. We have done our best to evolve a 
sound and workable measure but even if every detail were of our own 
choosing.-:md I must frankly admit that in some respects I deferred with 
II little reluct3nce to the Select Committee's views,-we should be the last 
to claim anv infallibilitv and I can aSSUl'e both Mr. James Rnd Mr. Joshi-
tlll.t if its ~or ing produces undesigned and undesirable developments of 
unv importa.nce, we shall not hesitate to approach the House for cbanges 
in it. You must be preparEd to proceed in a case of this kind by trial and, 
error, in BOme respects, and that means that you must preserve a readiness, 
to see and acknowledge errors and a willingness to set them right. 

In conclusion Sir I thank the House very warmly for the assistance 
Wf' have been giv~n i~ getting, what, as I have said, is a very cpmplex and 
intricate measure through its various stages in this. House, and I should 
like to pass on in very full measure the congratulatIons o~ those Members 
who have congratulated me to my Honourable friend behmd me w~o . has 
spent an infinite amount of time and trouble and a go.cd deal of mldmght 
eil on the Bill in all its stages and to whom such credIt 8S may be due to 
Uovemment is mostly due. (Applause.) , 

Mr. Pruid.nt (The Honourable Sir AbdUl' Ruhim); The ues~ion is: 

"That the Bill to !'eglllat<. thl! payment of wages to certain cla_ of persons 
IIIlployeci in industry, .1lII amended, be passed." 

The.. motion was adopt.ed. 
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fte BODouiable' Sir James Grigg (Finance Member): Sir, I beg, to move: 
"That the Bill to prohibit the making 'of certain lo&ns and credits be taken into 

consideration. ": 

This measure. though it may deal with very large issues, has a very 
small scope so far as India is concerned. It does not in any way purport; 
to deal with those sanctions which impose direct prohibitions on the inter-
change of commodities. It merely concerns the financial sanctions, and 
these in themselve3 amount simply to the prohibition of making loans or 
giving credits to Italy. These sanctions were, of course, as the House will 
remember, the e~rliest decided upon by the League of Nations. I say 
'decided upon' advisedly, for oncerthe League had declared Italy to be an 
aggressor in the Italo-Abyssinian dispute, the imposition of these sanctions 
hy India fellows directly upon her obligations under the Covenant. It will 
riot be out of place here to remind the House that there are as many as 52 
States who have actually impoeoed these financial sanctions. The Legis-
lature itself was not in Session when thl' League came to this decision and it 
was, therefore, nl'cessary to issue an Ordinance to give effect to them in 
India. This Ordinance was operative 8S from the 18th November. The 
Ordinance will, in the ordinary course of events, expire 8t the end of six 
months, and, as it seems possible, indeed I am afraid probable, that the 
war \\ill last for longer than that time, it is necessary to ('.orne to the 
House to extl'nd the operation of the sanctions by means of this Bill. The 
House will also remember that simultaneously with the Ordinance a press 
notice was issued to explain the effect of these financial sanctions and their 
exact scope. To sum up, the Bill prohibits loans or credits to, first, the 
Italian Government, secondly, any person of whatever nationality residing 
in Italian territory. and, thirdly, to any body corporate, wherever resident, 
which is incorporated under the Italian law. It does not in any way 
f>roHbitremittance or other banking business with Italians in the broad 
senSe that I have mentioned except in so far as this business involves the 
@l'8oDt of credi~ in any form. There have been, I may say, very few 
iIlquiries 8S to the exact scope and intention of the legislation in particular 
cases, and that may mean either that our explanatory circular is so very 
careful that.it covers all possible contingencies or, as I think is more likely, 
it may mean that even before the financial sanctions took effect, or even 
apart from the financial sanctions, either the interplay of economic forees 
'or the other class of sanctions-the economic sanctions-which deal with 
the prohibition or pl~ces restrictions upon the movement of goods have 
reduced the interchange of goods to very small dimensions. That is all I 
,have to say, Sir, at this stage on the purpose of the Bill. But it might 
possibly shorten discussion, at a later stage, if I might. say a word in regard 
to Mr. Ayyangar's amendment.. That amendment is quit.e unnecessary. 
Paragraph 5 of the press notice to which I have referred, says: 

"Customary settlements of account in conneeUon with insuTBnee contracts, Btock 
exchange transactiona, railway clearings, etc., are not affected by the Ordinance." 

Sir. lean give him the most explicit aSSUl'Bnce that the class of busi-
ness he has in mind is already excluded from the scope of the Bill, and 
,pfilrhaps with that assurance he may find it unnecesWy to move at Any 
,J'ate onf' of Hs amendments. Sir, I move. 

( 872 ) 
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Mr. PreIldmt (The HonoUJ;able Sir Abdur Rahim): otio~. moved:. 

",That. .the BiU t{) prohibit the making of certain loan8 and credit8 h tak . to coDBlderation. .. , e en l!l 

:IIr. B •. ~~ (Orissa DiVision: Non-Muhammadan): S5.r, as far as I can 
recollect, thIs IS t~e first measure arising out of the recommendations· of 
the League of NatIOns that has been brought on the floor of th:s House 
by the Government. 

Sir Oowuji lehanglr (Bombay City: Non-Muhammadan Urban)' Why 
what about labour legIslation? . , 

. ~. B. Das: Labour legislation was recommended by the Royal Com-
mISSIon on Labour. . 

1Ir. President {The H?nourable Sir Abdur Rahim): The Chair UIlder~ 
stands that there IS a notIce of amendment, to· refer this Bill to a Select 
Committee, in the name of Mr. Ayyangar, but he has not given any names 
of Members . . . . . : 

.:~ 

1Ir. K. AnanthasaY&D&IIl· AYYaDgll (Madras ceded ·Districts and 
Chittoor: Non-Muhammadan Rural): In view of the statement mada by 
the Honourable the Finance Member, I do not think it is necessary to 
make a motion for Select Committee. 

Mr. B. Das: My Honourable friend, Sir Cowasji Jehangir, reminds me 
that there has heen social and labour legislation and recommendations of 
the International LS'bour Office, and those came direct from the League 
of Nations. I am here not speaking of that half of the League of Nations, 
the International Labour Office. I am referring particularly to the League 
of Nations, that gathering of old women, situated at Geneva. who mert 
at times to deliberate upon and when they get frightened of acannoa 
shell or bomh-shell from Italy, they issue sanctions. Then, this Gover'n-
ment of India ceme to us and introduce a piece of legislation to shew that 
the sanctions have popular support. Sir, if I may speak out my mind .. 
I am opposed to this piece of legislation, because, if India is a Member 
of the League of Natbns, India should enjoy her full r;ghts. Has India 
been consulted at every stage during the course of these negotiations? Who 
represented India? if we ask the Government of India to raise B debate 
on the work of the Indian delegation to the League of Nations, the 
Government of India, through their spokesman, the Leader of the· House, 
always want to know if all Part:es in the House are agreed that there 
should he a debate on that subject on the floor of the House. Somehow:, 
'the Go,-ernment of India have so far not been satisfied that there is a 
unanimous desire that this House should discuss the action of t,he League 
of Nations from Hme to time--at least once a year. Sir, I w('uld like 
to know from the Honourable the Finance Member or from my Honour-
able friend Sir Aubrey Metcalfe, the Foreign Secretary, whether at every 
stage of d~velopment thf1 ~ague of ation~ consuit them or .,,:,hether ~y 
Honourable friend, the o~elgn Secretary, dIttos ~hat the BrItIsh ForeIgn • 
Office say becaustl he re:celves II command from hlB master, the Secretary 
of State for India. Why is this bod! of ol~ women so alert and active 
now? They are thinking of a sanctIon agal?st Italy .. Of course, I am 
against Itsly. I do not conceal that fact, I did express It on the first day 

B 2 



• 

8'14: ~GIS ATIVlI A8SBIIBLY. [14TH FBB. 1986. 

[Mr. B. Das.] 
the House met at Simla, that Italy has been insulting the Asiatic nationl, 
including us, Indians. But why is the League of Nations so much anDou. 
to apply sanctions against Italy, and if the League of Nations want to 
apply their sanctions, who represented India when those negotiations took 
place? Are we only subordinates of the British as is often told by 
European nations that visit Geneva l' What is the use of our being an 
original member of t,he League of Nations? The representatives of the 
British dominions and the representatives of India always say ditto to 
what the British representative does. I would rather get out of the 
League of Nations than always be saying ditto to what the British repre-
sentative at Geneva does. Will that suit your masters 1 What is my 
accusation against the League of Nations? If the League of Nations is 
so much alive and alert towards the well-being and towards peaee through-
out the civilised world and among those who are original members of the 
League, why then 'did they not come forward with a measure of sanction 
like this when the Sino-J apanese war took place, when Manchuket was 
forcibly occupi&d by Japan 1 I want to know from my Honourable friend, 
the Foreign Secretary, here whether he represented the Indian public 
view to the British Foreign Office, that India would- welcome this body 
of old women at Geneva to interfere with the forcible occupation of 
Manchuko by Japan, and I would have admired the civilised nations if 
they had exercised sanction against J span. They were sleeping then: 
they had not the courage, they had not the guts to tell a powerful Asiatic 
nat:'on that she was doing something wrong. But today they realise they_ 
are holding a candle near a powder magazine: they realise, their own lives 
are in danger. The proper name for this League of Nations should be 
"League of European Nations". The League of Nations is controlled by 
the five big European Powers who are controlled in turn by the five 
small powers, the five BalkllD powers-I might explain how these small 
powers control the five big powers, but I do not like to dilate upon that 
subject just ncw. Nobody wants another war and the five big European 
Powers are fighting to avoid war against each other. I do not want wm- .. 

The Honourable Sir .Jam .. Grigg: Except with Japan! 

JIr. B. Daa: 1 do not want war with Japan; but I WIlDt to know, if 
this body is a judicial body, if it has got any power-my own view is that 
it has got no power-why did they not exercise these sanctions against 
Japan when Japan took away forcibly Manchuko from China 1 What is 
happening now? These five big European Powers want to stop further 
had blood in Europe: they would like very much that Italy and Abyssinia 
should come to certain terms; but U they do not-we all know how the 
British Foreign Office bungled and it was due to the bungling of the 
British Foreign Office that. Italy Il'Dd Abyssinia could not come to certain 
peace terms . . . . . 

The Honourable Sir .James Grigg: I thought it was the force of public 
opinion in Britain: 

Mr. B. Daa: Yes, I agree there. So, Sir, on principle I am opposed .to 
in1>; Bill .... 
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Sir Aubrey Metcalle (Foreign Secretary): The Honourable Member 
says "on principle": may I ask the Honoura-ble Member to explain the 
principle, in case I can reply to it? 

. JIr. B. Das:. ~t is this:. th~ Government sitting on that side care very 
httle for the oplmon on this sIde: they never allow the League of Nations 
and their policy to be discussed on the floor of this House; and it is 
because this Ordinance cannot be renewed by His Excellency the Governor 
Genera-I that the Honourable the Finance Member comes forward to take 
our sanction. so that if the war continues for another year or two, the 
responsibility of the elected representatives is secured for this Bill-this 
small sanction that he wants from this House. But I, as an elected 
Member, would not like to take any responsibility for passing this Bill. 
The Governor General hIlS the power to issue Ordinances. He did issue 
so many Ordinances to send so many of my brothers to jail-but that 
is a domestic matter. Here it is a matter relating to the League of Nations. 
I put a straight question to my Honourable friend, the FO.reign Secreta-ry: 
does he permit us to put a question on the floor of this House about our 
relations with foreign territories? He quotes chapter and verse from the 
Manual of the Legislative Assembly to say that this question should not 
be allowed on the floor of this House. I know my friend is feeling un-
comfortable in his seat . . . . 

Sir Aubrey Metcalle: Not in the least. 
JIr. B. Das: I am very glad to hear that; and I should be very glad 

i.f mv Honourable friend will imitate the Right Honourable Mr. Eden as 
he speaks in the House of Commons and takes the Members of Parlia-ment 
into confidence about foreign relations, so also he will take that initiative 
here-I think the new Government of India Act, when it comes into 
operation--Heaven knows when it will-probably in 194O;-but when ia 
comes into operation, whoever may be the coun~ellor ~n cha-rge of 
external affairs will have to take the House occasIOnally mto confidence 
~bou~ external affairs . . . . . 

ill. II. S. bey (Berar Representative): Are you quite sure? 

JIr. B. Das: I have tried to study the Act only this morning 
(Laughter) about this particular subject of external affairs, and how my 
Honourable friend, Sir Aubrey Metcalfe, would behave then-I feel he 
would put on an even more ~phinx-li e face and say "Gentlem~ , these 
sre our relations with Mghamstan, Nepa! or some ~ther country. Why 
does not th~ Foreign Secretary take thIS House mto confidence and 

, occasionally impart information? 
Sir Aubrey Ketcalfe: I have had no chance. 

JIr. B. Das: My friend admits his deficiencies and limitations that he 
has no chance . . . . . 

Sir Aubrey Metcalfe: I am waiting for the chance. 

JIr. B. Daa: I know my onourabl~ friend for the, last seve!1 or eight, 
yearS' 1 n~~ his predecessors- before' -tbat~ - All of th,em m.Iss~d: ~~e 
golde~ opportunity, and I am glad that today it is not- 1940 where some 
of us are. 
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[Mr. B. Das.] . 
Sir. I am opposed to this Bill; but, tslking on its merits, my question 

is. if sanction is to be applied against Italy, why is it not full sanction? 
I want to know from my Honourable friend, the Foreign Secretary, when 
is the oil sanction going to be applied? Why is it not. full restriction, 
so as to completely shut off Italy from any communication with BIf1y 
Member of the League of Nations? If sanction is to be applied, let iii 
be full sanction, so that the Italians may not :By aeroplanes over the 
Abyssinians for whom, Sir, I hsve full sympathy, and let me hope that 
they may give the Ltalians a good hiding. 

There is another point on which I should like to have a reply from 
Sir James Grigg, and it is this. I would like to know whether anybody 
who has his wife and children in Italy can remit money to Italy for their 
maintenance. 

'!'he Honourable Sir .Tamea Grigg: I said quite specifically that remit-
tance business is allowed. 

Kr. B. Das: Then, again, Sir, suppose the Finance Member holds a 
few shares in an Italian CompBlf1Y, and suppose he has paid only one or 
two instalments and the other instalments are due, can he pay those 
instahrients . . . . . 

Kr ••• S. Alley: He cannot. 

Kr. B. Das: . Suppose he is not permitted to pay those instalments, 
then what follows'? S:millirly, supposing a few Indians or' Britishers 
living in India have BOme shares in a company which is operating from 
Italy, will the dividends declared by the Company be permitted to be 
paid. in this country to the shareholders in India . . . . 

The Honourable Sir .Tames Grigg: The Honourable Member keeps on 
giving exsmples of remittance business which, as I said, is not in the 
least affected. What is there in the transactions he has mentioned which 
can be d~scribed either as a loan or credit? . 

Kr. B. Das: I want to know whether the Italian Government will not 
retaliate IrIld stop all the gold my friend. Sir James, or others may be 
drawing from Italy by being shareholders of some company or companies? 

Then, the other point is this. There are a few Italian Companies which 
have converted themselves into Limited Companies in India and who lire 
working in co-operation with Indian businessmen, and I want to know 
whether working in those companies and remitting money through tho&e 
companies is forbidden. It may be only the transmission of money of 
the Italian shareholders of thst company to those companies operating 
in India to Italy, and I should like to know whether that is prohibited 
by the Government of India . 

'1'Ile Honourable Sir .James GrJag: The Honourable Member is still 
giving examples of remitt$nce business which has nothing· whatever to do 
with loan or credit. . 
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Ill. B •. Das:. If there is to be a) war with Itr.ly, theJ;l:.we mustsevl::r 
all con~ectIon wIth that country; I would welcome a w1l.t·\vith Italy,· but 
my bram cannot follow these -partial, lim:'ted or limitless· sanction1! to 
loans and credits, and not to remittances by Italians or others who have 
invest~d money in India in Italian companies operating from Italy. What 
I feel IS that such bus:ness remittances will be utilised as 101m or credit to 
Itali~n Gov~~ment and. Italian people. I am, therefore, opposed to these. 
partIal or limIted sanctlOns. I am opposed to this Bill, not because I 
am ~ot oppose~ to Italy, but because the League of Nations and Foreign 
AffaIrs are subJects that this House have been denied the privilege to 
discuss. 

I will take now, Sir, a parallel instance. It is often trotted out that we 
are members of the British Commonwealth of Nations, a sm8'ller League. 
If we are treated as pariahs as a Member of the League of Nations, we 
are treated worse in the B~tish Commonwealth of N8'tions. Will my 
Honourable friend, the Finance Member, or the whole of the Treasury 
Bench apply similar sanctions in the qase of Zanzibar where Indians are 
treated flhBbbily t.oday? . 

:Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member must confine himself to the Bill before the House. 

Mr. B. DIB: I am discussing, Sir, how even the British Commonwealth 
of Nations is not functioning properly. With these observations, I oppose 
the passing of this B:ll, and I strongly advise my friends 41 this House 
not to take any responsibility in this matter, but le8'Ve the whole responsi-
bility to the Governor General, the British Secretary of State, and the 
British Fore:gn Office, and let them do what they like, as so far they 
have been doing. 

llr. S. Satyamurtl (Madras City: Non-Muhammadan Urban): Mr: 
J>toepident, this is the second time, in the course of the same day, when 
this House is presented with a Bill which,. like the curate's egg, is good 
in pAits. The Honourable the Member for- Industries brought forward 
the Payment of Wages Bill, which was neither good eno\lgh to be accepted 
enthusiasticallv, nor bad enough to be rejected unceremoniously. Similar-
ly, Sir, we have the Honourable the Finance Member's Bill to prohibit 
the making of certain loans and credits, which is neither bad enough to 
be rejected nor good enough to be Ilccepted enthusiastically. 

My second difficulty is this. We are asked solemnly to state, this: 
"Whereas it is expedient. in pursuance of .t.h~ obligation~ imposed on. I~dia a8 a 

signatory to the Covenant oE the League of Nations by Arbcle 16 thereof, 

At once my head is raised high. I feel. as ~f I am reall~ ~  original 
member of the League of Nations with all Its fights, responslblhtI~s, and 
obligations: At once, Sir, I am drawn to Mother Earth, ~nd thIS drab 
book which is called the Manual of Business and "Procedure In the Assem-
blv 'stare!;: me in the face; at page 14, I am told, Mr. President, I shall 
not' ask any question with regard to any m'ltter "affecti~ there:lati?ns 
of IDs Majesty's Government Or of the Governor General In CounCil Wlth 
~.y  foreign State". Then,.I am told, Sir, a~ 'P.age 25, 'that I 'shaft r:ot 
mtroduce any measure "WhICh concerns the re.atlOnB of Government WIth 
foreign powers", and the last, I '1m told, at page 48, that I shall not move 
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Hny· Resolution "on any matter affecting the relations of His ~a esty'. 
Government or of the Governor General or the Governor General In Coun-
cil, with any foreign State". I think, Sir, the anomal;V cannot be ~ade 
more complete. I am asked in onE! bre'lth, as a sentl~t human ~e Dg, 
to exercise my judgment and vote, and to say that India, as an ongtnal 
member of the League of Nations, shall vote for this. BiU and accept 
its implications, but I can raise no question etS to why did Italy go to war 
with Abvssinia and what is Great Britain's attitude in this matter, These 
lire all matters' which are kept absolutely outside the scope of this House. 

M v friend from Orissa referred to the Government of India Act and 
tried "to picture the future. I slightly differ from him. My friend, the 
Ft)T£'Jgn Secretary, may be here or may not be here, that is .to say, .in 
the House which ·will take its place, and if anybody correspondmg to hIm 
is here, let me assure him that he will be far less responsible, than even 
the present Member is. As I read the Government of India Act, even the 
little ('ontrol we have over foreign affairs is going to be removed altogether 
from our hands. That being so, I now 'Proceed to state what I conceive 
to be the real position with regard to these foreign affairs, so far as India 
is concerned; and on that matter I may say that, in coUntries which or. 
renlly original members of the League of Nat·ions other things bappen. 
A sick man went toO Paris, negotiated with the French Foreign Secretary 
fOl'ROme settlement bv which Abvssinia could be swallowed bv Italy with 
certail' formal funeral ceremonies, Unfortunately or foriitIDately: the 
PRlis Press published those proposals, and. this sick man, who was riding 
likE.' a Colossus over India for nearly four years and ignored public opinion 
had to be dismissed as a sick man, whereas in this co.untry, the Foreign. 
Secretary will go on for 'ever, whatever the vote of this House may be; 
whatever public opinion may be, I ask, is it fair to this House that. we 
should be a.sked to enact this solemn farce of being a party to a Bill in 
the origin or the ultimate effects of which we have no part Or lot? Coming 
110 the /.lctual 'Preamble, we have this sentence: ". . . imposed on 
Indip. as a signatory.to the Covenant of the League of Nations by Article 
16 thereof". What is my position in that League? I tried to cross-
examine the master-sphinx of the Treasury Bench, the Honourable the 
Lpader of the House, who, I see is taking his well-earned rest (Laughter). 
but he always goes off at a tangent, and says, "I refuse to answer the 
ll(~stion", and this phrase "in the public interest'.' is becoming. in the 

words of the Industries Secretary, a complete smoke-screen for all the 
~ctivities. beneficent or otherwise, of the Government of India. Every 
tIme they are cornered, and they refuse to answer B question, they take 
shelter behind "public interest". Mv Honourable frierid told me the 
other day that India has a free vote 'in the League of Nations. I asked 
him ,!hat that fre~ vote was. His answer 'fas that they prepare a brief, 
sen1 It on to theIr master, the Secretary. of State for India in London. 
and he prepares another brief, and those briefs are sent to the represeri-' 
ilntives of India in the LeagtJe of Nations, and i;4ey are free to take what-
ever line thev like on those briefs. . Then r .asked. him whether the Govern-
ment of India and the Government of Britain had ever diJIered, He 
refused to answer that uestioQ~, ' ,: ;., 
" . Kr .•. s. An,,:' es~ there was an und~tanding and .t1ia ,~.,·' 

Ware ~peoted to aet. 9ft 'those briefs. ,. .. .., . '. ,< , I .. " 
~ ~ • ",'. ';,1 p ".: '·h·~ 
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:Mr. S. Satyamurtl: I wanted to know whether the Govertmlent of 
Britain and the Government of India ever differed on an:v of these ma~teaa, 
and I was tOld that he would not give me an answer. 

'!'hI Honourable Sir lfrlpendra SirCar (Leader of the House): I!l.Jat i. 
not correct. I did answer the question. 

Sir Oowasl1 .Tehangir: One is a subordinate Government of the other. 
How can' they differ? 

Kr. S. Satyamurti: If the Honourable the Leader of the House takes 
thE' words of m.v Honourable friend, the Baronet from Bombay, I am 
quite content. That W.IlS the point I sought to make-that India today 
in the League of Nations has no free vote, and, for that particular reason, 
~he Government dare not answer my question, and they dare not confess 
their humiliation so blatantly; my sympathies are with them. But I 
think I am entitled to draw the inference, this House is entitled to draw, 
the country is. entitled to draw, that India in the League of Nations is 
only one more vote for Great Britain, and, therefore, I raised the point. 
To ask me •• as an original member of the League of N.ations and as a 
signp.tory to the Covenant" to pass this Bill is an insult to my intelligen~e. 
I put it to my Honourable friend, the Finance Member, who is a little 
frankel' than his CoUeagues, to say if I am npt .right. Had he any .,share 
in this? Is he not carrying out his master's orders? In his case, his 
masters do not; differ from those whom he served some years ago; but so 
long as he is a Member of the Government of India, I want to know 
whether he is not really ca~ing out the orders from London, or whether 
this Government as a sentient entity had any voice in this matter? I 
put it to him as an honest man to say that I am right, and tha.t India had 
no free voice in the matter. Therefore, it seems to me that to ask us 
to carry out this covenant is merely asking us to register somebody else's 
decree 

Sir 00wasl1 .Tebanglr: Who represented India? 

Mr. S. Satyamurti: It does not matter who represented. They' are 
all slaves. 

Mr. If. V. Qadgll (Bombay Central Division: Non-Muhammadan 
Rnr'll): Some Rajahs or Maharajahsl 
, ~. S. Satya.inurtl: Turning to the Covenant of the E~ague of Nations 

to which reference is ~ade,· I -waDt to 'read the preamble. to that Covenant • 
• nd subsequent histor~cal events supply the most tragIc commentary o~ 
that preamble: 

"The High Contracting Patties. in ~rder kI promote international co.operatio~. and 
to achieve international peare and security: 

bv the acceptance of obligatio~ not to resort t.o Wl>or" (How oltUi have people 
. 'gone to war. alt~T 'this C "~hant ) .' 

L'y the preac:ript.ion of open, just an.d . Jlonoura~le relati.ons bet~een nations, " 
,bv ('he firm establishment of the understandlDg8 .. ~f .Intematlona~ law as the 

. _ ,., , lICtaal 'rule of ilobduct' amoilg- ~'overnment~, '~d ,_ . . ' . . 
,.. _,' ,i b: the mabi.teftanr.eofJneti~ ~nd,a·~cnip'ul~fi8. respiict, f9t ~~ trea~y ob.hgatJ',lUB. 
'.: :, .' y. in th. ,4t1&litlp'.'ol oi'prlised . people. WIth eIIe 1lnotber. 
r "J.. • " 
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As a result of this they entered into certain Artic1.es. The important 

Article is: 
"The Memb8ra of t.he League reeogniM that the maiIltenaDce of peace requirel the 

reduction of lIatioDAl annaments to the loweat point . . . It 

The latest budaet of the British Government about increasing the 
services is the most eloquent commentary on the sipcerity of 

3 P.V. parties to this Covenant, that armaments sho,!1d be reduc~d. 
Today there is not one civilised country in. t~e ~orld whIch has not tn-
creased its expenditure on armaments, Bntam lDcluded: 

". . . to the lowest point consistent with national safety and the enforcement by 
common action of international obligations.' 

The Members of the League Bill'" that the manufact·ure by private enterprise of 
munitiona and implements of war is open to grave objection. It .-

Nothing has been done, as I shall presently show. Article 10: 
"The Memben of the League undertake to respect and preserve as against external 

aggr8118ionthe territorial iniegrity and existing political independence of all Memben 
of the League. It 

My Honourable friend from Orissa referred to the plight of China. 
I agree: 

"In case of any such aggresMon or in case of any threat or dane:er of luch 
~ I;I'eIIsion the Council shall adviee upon the meana by which this obligation Bhall 'be 
fulfilled.": 

Article 11: 
"Any war or threat. of war, whether immediately affecting any of the Members 

of the League or not, is hereby declued a matter of concern to the whole League, 
and the League sban take any action that may be deemed wise and effectual to safe-
gaud the peace of nations." 

Article 12: 

. "The. Members of the League agree that if there Bhould arise between them any 
dispute likely to lead to a rupture, they will submit the matter either to arbitration or 
judicial aet,~)ement or io inquiry by the CouMil, ud they agree in no caee to resort 
to war unttl three months after the award by the arbitraton or the judicial decision 
or the. report by the Council." 

I want to remind the House that Ethiopia, Or Abyssinia, whatever 
name you call it by, is n member of the League, 8S original as India or 
Great Britain. . 

Some Honourable Kembera: No. 

JIr. S. Satyamurt1: I am sorry for the mistake. She was admitted 
l~~r., but does it make llny ~ifference from my point of view? (Voiou·: 

No·1 I accept the correctIOn, but I suggest that in this case the 
black race of Ethi?pia set a nobler, 8 more moral, a~da more di~ified 
eXllrupl? of acceptIng the Covenant in its let-ter and in its spirit; thaD 
the whIte race of Italy; and· I think for that, every white man 'in this 
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UR~ must hang down his head in shame a d h .. . 

F.uropean who stalks this countr,v asa superio~ r um;hatlo:. Today,. th.e 
nal Procedure Code provides trials b s . I . a~e, or w om the CnlDl-
in juils a special diet is -prescribed ~ve~e~~a uJ~n~s, ~nd for whom even 
blackguard of the worst kind that Eur 0 gr eh IS a murderer or 8 
nan!. as a scrap of paoper while Ab s . ?pean na Ion as treated the Cove-
a,s myself, respected thi~ Article aJd s~:I:~~~e~lat~  a;. myrlf, or as br~wn 
tIon of the League. e lSpU e to the arbltra-

Then, Article 13, sub-clause (4), is the next important thing: 

"The Mell!b.ers of the League agree that they will carry out in full d faith an 
award or deCISion that may ~ rendere~, and that they will not resort ~ war a ain?t 
• Member of the League which complies therewith." g 

The~ is one Bign~ficant fB<;t,. Mr. President, that while the League 
01 atl~ns. was meetlllg, apPolDtlDg committees, investigating, thinking, 
a,nd COgItatlDg, Italy was transferring munitions and men and war mate-
rIals across the Mediterranean to the south. Can anybody deny that? 

An Honourable Kember: What about oil sanctions? 

Mr. S. Satyamurtl: I will come to that. If the great powers had 
shown common elementary honesty, this war would never have been resort-
ed to, but the European po~ers are all robbers of the other occupants 
(If thto' earth. I want to remmd you and this House of Ibalv's irresistible 
ans~er. to Great Britain, 'Physician, heal thyself'. If yo~ can hold 
Iudla, If you can hold Egypt by the might of your arm and erploit them 
t?d,,:v. where shall ItaliaI?-s go? They say, "We are an expanding popula-
tlOll. We have no colomes. We must also go and colonise", and. there-
fore, one can understand the discomfort, the hesitancy, and the unwilling-
ness of Great Britain to enforce sanctions vigorously. 

Then, Sir, under Article 15, the members of the League are bound to 
submit points of dispute to the decision of the League, and today, as the 
Honourable the Finance Member admitted himself. Italy has been found 
to be the aggressor bv the League of Nations. I should like to character-
ise her by a stronge; word. She has made herself an outlaw among the 
nations of the world. Then, Sir, under Article 16, under which this Bill 
is "laced before us, should any member of the League resort to war in 
disregard of its covenant, it shall ipso facto be deemed tc have committed 
un act of war ag'!tinst a.ll other members of the Lea.gue. I presume that 
the House will agree with me that today Italy has broken all covenants 
under Articles 12, 18 and 15 and, therefore, she must be ipso facto deemed 
to hove committed an act of war M"!linst all other members of the League, 

, who hereby undertake immediately to subject it to the severance of all 
trade or financial relations, the prohibition of all i~tercourse between their 
nationals and the nationals of the covenant-break:ng State, and the pre-
vention of all financial, commercial, and 'Personal intercourse between 
the nationalir of the covenant-breaking State and the nationals of any 
othpr State, whether a. member of the IJeague 01.' not. 

Now Sir - mv friend the Finance Member, was good enough to tell 
me that under ~ction i9 of the Sea Custom.-! Act the Government of 
India carried out all the obliaations of India by way of prohibiting exporbs 
and imports as decided on b; phe League of Nations. In that connection, 
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anel also in connection with this Bill, I should like to ask him a questioa 
for which I expect an answer. Sub-Article 3 of Article 16 says: 

"The Members of the League agree, further, that they will mutually support OM 
another in the financial. ant{ economic me&8UreB which are taken under this Arlicle, 
m order to minimise the 10dS and inconvenience resulting from the above measures, and 
that they will mutually support one another in resisting any special measures aimed 
at one of their number by the Covenant breaking State," etc. 

I want to know what is the economic effect, or financial effect, of the 
enforcement of these sanctions so far 8S India is concerned, and whether 
this Government has made Or proposes to make any claim. to Great Britain 
in order to minimise the loss and inconvenience whioh may result to us 
from the adoption of the meaSures, namely, of restricting or prohibiting 
trade and financial relations? 

Now, Sir, the next point I want to make is this,. that, so long as. the 
League of Nations goes on in its present composition and in its present 
attitude towards the 'Problems of war and peace, we are not Jikely to get 
nn,Ything out of the att-empt of the League of Nations to settle international 
disputes by arbitrament and not by recourse to war; for let us remember 
thot this League of Nations was born out of the Gre!'\t War, which was 
tought enthusiastically to end all war; but, unfortunately, the fact remains 
that "The victorious powers, after their victory, without trying to lay the 
foundations for a solid and enduring peace for humanity, used their victory 
for two purposes, to cripple their vanquished European neighbours and to 
extend their economic supremacy outside Europe. The United StateI' 
'developed' the rest of America, Great Britain and France competed for 
control of the Near East. Moreover, the treaty of Versailles was based 
on the now exploded theory of German guilt, with the result that Europe 
had '8 heritage of hatred and ill-feeling among the various nations who 
came into exiswnce as a result of the war". 

'l'hen, Sir, so far 8S Italy is concerned, she has acted in all her deal-
ings as if the League of Nations can be .flouted without any fear whatever. 
Italy was offered, in return for her joining the war, variouS concessions 
which were not, however, given to her, and Italy felt that she was left 
oat in the cold among the victorious allies, as a nation whioh did not 
get the best out of the war; and the result of it was that the moment 
Mu .. solini came into power, he began to· have' a Dew for~ign policy by 
which he sought to get what he thought was the right of Italy. "He 
rapped the knuckles of Greece, insisting' o,!l a heavy indemnity for the 
murder of four Italians in Corfu and lihelling the island, without reference 
to the League of Nations, until it was ptlid. He refused to accept the 
Allies' creation of a Free State of Fiume and made a private arrangement 
with Yugoslavia, by which most of the province and part of the 'Pod 
become Yugoslavian, while Fiume itself went to Italy. He upset the 
~l1i(ls: creation of an it;tdependent State of Albania by lending its wretched 
mhnbltants a sum which they could never hope to repay, in return for 
,,:hicb they, acceP,tedltalianfinap.cial aI -d~,ili~r.yc~>ntrol',~., Thi8.~ hp,It 
It 'bool. by ,Hampden JRC" ~ J). on ~:~e: ~~~t-. ar World".H,e, ~ya:. 

"The real menace of Fascism to the relit of Europe lay in ita unabashed milit.riam." 
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Having encouraged Italy more or less by its acts of omission, the 
J.eague of Nations today stands helpless before the Italian War. Now 
there is no doubt that, in the post-war world, whether it be the problem 
of the economic crisis, or the problem of disarmament, or the ilroblem 
of abolishing or at least controlling the private manufacture of munitions 
or of settling international disputes peacefully, the League has proved it-
self impotent. The World-Economic Conference met and failed. Dis-
armament conferences a.re meeting and are dispersing without doing any-
thing; and, therefore, many people will be found to agree with this writer 
who makes this interesting and incisive survey: 

"By the end of 1934 the efforts of the World in Ccnference to solve the problems 
of the age had met with no succe~s. The crisis had shown the fundamental weakness 
of the League of N ationa; no way was found to prevent nation arming against nation; 
none of the remedies which had been widely advocated as a cure of the great 
depression had yet been applied; international trade remained throttled, international: 
rates of exchange were still flu('tnating, the flow of international capital was still 
choked, prices were still abnol'mally low." 

']'herefore, Sir, I think it is now a little too late in the_ day for the 
Government of India to ask India, when she stands disillusioned, not 
only because of her own impotence in tr.e Council of the League of 
XRtions, but also because of the impotence of the League itself, to agree 
to this Bill which really is a faint attempt to vindicate the authority of 
the J-,eague of Nations against a well-known aggressor. 

Now, Sir, what is our own position? Our own position is that, what-
ever may have been the past, toda'Y at least the oil sanctions should have· 
been enforced, but what is the position? Sir, I see in this morning's 
H ind'/l8tan Times that the Committee of League experts is of opinion 
that, if the oil sanctions are universally applied against Italy, it will take 
about three months alnd a half to become effective In the event of the 
League Powers applying the embargo, it will be effective after the United 
States limit the exports to Italy to the normal level which obtained 
prior to 1935. Without the UItited States' co_operation, the embarg.) by 
Member states of the League would only make the purchase of petrol 
by Italy more difficult and more expensive. 

It seems, therefore, that the League of Nations, without enforcing whRt 
it can, namely. its own decision to impose oil sanctions. ~ntR Ameri~a 
to do likewise before she can effectively enforce these sanctIOns. In thB 
connection, I' want to quote what two. English papers, the M anc~ster 
Guardian and the Daily ~rald, themselves say. The Manchester Gur-
dian says: 

"If the League should decide to impose the .embargo in any event, it would 
immenselv strengthen the position of those Amen~ans who wonld not wish thei!· 
collntry io have the distinction of nonrishipg an nnJnst wa:· .. • 

The paper adds: 
"The imposition of the S81.C'tions by the ~eagne Powers wonld reinforce t~e preeent 

aanctions It is a strange reflection tha.t, If only the League .had acted WIth .deter-
. •. . h n those other sanctions were imposed, thP war might now, a.ccordmg to mma.lon we. b ·th· f rt . h' f·t d " t.he .calculations of the Technical CommIttee, have een WI In a 0 DIg • 0 1 S en . 

. I think Sir no more bitter commentary than this could be passed 
upon the h~8itaiion of the League to do its duty. India. as you are well 
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aware, also urges that the Lesogue of Nations should impose the 'oil 
sanctions. The Daily Herald says: 

"The people of the Uni~ed States are watching Geneva, not to 888 if it producea 
atatiatics, but to see if it tak8ti action. 4ction and 8wift action i. the only ,way . to 
Becure American co-operation. Evan should iliere be no American co-operatioD" the 
oil embargo will make the waging of war more difficult and more expensive. 'That 
being eo, let us get on lVith the job at. once." 

It seems to me that the nations have bungled all these months, and 
they have adiled sufiering upon sufiering, and today we 8I1'e hearing har-
rowing tales of the War. I:)ir, during the Great War we used to hear 
stories of Germans committing gross brutalities, but today, Sir, we see 
Uncontradicted accounts published by all papers, of all countries, that the 
Italians are bombing Red Cross units and hospitals, and that women and 
children are being killed. Surely, it seeIns to me that to wait at this 
juncture, after Italy has shown herself to be one of the most barbaric and 
uncivilized nations of the world, is wrong; (Hear, hear); that the other 
Members of the League, presumably acting in the name of the League 
of Nations, should hesitate to enforce the oil sanctions, which, even they 
concede, would prove effective, is certainly sad, and that is certainly not 
showing 8J gesture of honesty and international goodwill, for showing which 
alone the League of Nations was founded. There is no doubt that Italy 
has, as I say, proved herself an outlaw among the nations of the world, 
and the Ethiopians today, simple-minded people as they are, primitive as 
they may be, not endowed, it may be, with the higher reaches of civiliza· 
tion, are fighting gloriously with their backs against their wall in defpnce 
of their f:1earths and homes. Sir, today we also are slaves in our own 
country. 1£ we were free, we would have tsken such steps as we could 
have taken, in order to stop this barbarous war, and perhaps we would 
have been successful; . but, situated as we e:re, we can only send, from the 
floor of this House, to the Ethiopians, our message of profound sympathy 
and goodwill and our best wishes that, in' spite of ail these man-made 
machinations, the nature of their own country, the bravery of their own 
simple people, and the magnificence of their loyalty to their Emperor 
will yet save their cOuntry from white domination by Italy; and ;J; hope, 
Sir, that this House will carry that message to Ethiopians. 

And I want to tell Great Britain one thing. If Great Britain wants 
peace, nothing is easier. She must wind up her empire of John Bull and 
Co. John Bull and Co. must go, and today, Sir, they must give up this 
earth-hunger, this desire to possess India, to possess Egypt, as long 8S 
they can. So long as there are rich countries exploited by certain white 
nations, other white nations must wish to have a finger in the pie. To-
day, the most fruitful cause of wa'r IS the presence of Imperialism, a.nd 
the sheer exploitation that is going on among the nations of the world. 
Take away Imperialism, take away ell.rth.hunger among the white nations 
and you remove the root CIllUBeS of the war. I do not believe that the 
L.eague of Nations, as she is constituted today, can ever afford to the 
nations of the world the solution 'which they are fighting for. We must 
really alter our own attitude towards the other nations of the earth, Bnd 
1, hope, Sir, that what I have said will be understood to mean that India 
wants to have a real, free vote in the League of Nations. Indill hopes 
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~at she, can have it , ~y when she attai?s her freedom;., They are work-
,mg for It and, God Wllhng, wesha,ll ~Qt It soon~r than our enemies imag-
me, (Hear, hear,) And when I~dia IS free, India will not ask a House-
8S, my. Honourable friend, the. in8nc~ Member, is asking, this pifHing 
thing m order to enforce s8nctionswhlCh, ·they know, will not be effec-
tive, and in spite of which, the war is going on, but will get up from ita 
place aond say to nations which are arrogant enough to flout the moral 
consc~ence of the world-as Italy is doing now-"you shall not do it, and 
we Will use all our resources to stop that W8'!"". It is in that spirit that .ws 
shall go forward, 

Sir,' I have reason to believe that so far 88 these Benches lIIl"e con-
cerned, we have no real hand; and only when India is a really free mem-
ber of the League of Nations, she can make a contribution, which she 
c~not ~ow make, towards peace on earth and goodwill among men, 
WIth thiS message of hope and cheer to our Ethiopian feijowmen in 
Africa, between whom and us lies the great Indian Ocean, and with 
the desire that at least the views of this House might arouse the con. 
science of some European Powers so that they must not play at the 
League of Nations but USe it to punish the aggressor and stop this in-
human, barbaric war, and with a view to vindicating Ethiopian sove-
reignty, I desire the Government of India to convey to the Secretary 
of State our feelings in this matter; and I hope that the vote of this 
House, which I am afraid cannot be against this Bill. will not be mis-
interpreted as our support of the inadequate action that so f;;,r Great 
Britain and India aTe taking, On the contrary, I should like to conclude 
on the note that we are disgusted with the way in which European 
Powers are quarrelling amongst themselv~, so that they are unable to 
settle their quarrels and one of their own nations, Italy, is a sad example 
of the barbaric warfare of which the most barbaric nation ought to fe91 
ashamed, That is all I have to say, and I hope that the Honourable the 
Finance Member and the Government of India will convey to the powers 
that be the strong feeling in .this House that Italy is an outlaw, that 
Ethiopia deserves ail the sympathy and support she can get, and that, if 
civilization is to survive and not to end in 8 holocaust in which women 
and children are killed by bombs, then Europe must assert herself and 
see that Italy must not go further, Europe tell her: "Bandit, thou 
shall be away, and shMl not go further". (Loud Applause,) 

Mr. 1'. E. James (Madras: European): Sir, I have li,~tened with vel! 
great interest to my Honourable friend! ~fr. Satyall.lUrtl s ,speech. partI-
cularly as it ha'B enabled the House to hsten to matters. wh!ch ar~ seldom 
discussed here; and anything I say in the course .of this dIS?USSlOn must 
be taken as coming from myself and not necessaitly as COIDlDg from the 
Group of which I am a member. 

Sir I have more than once felt that there he,s been fJ.' tardiness on the 
part of the Government of India to reC gn~ e t-~e imp(lrtat;c~ of the. Rub-
ject of the League of Nations to India m .splte of In~'la s anomalous 
position within that e~gue. I quite appreCiate t·he feehng on th,e part 
of many Honourable Members of this House of. embarrassment. With re-
gard to this Bill, because the position of. Indls, as a mem1:er of the 

L . qUI'te franklv a somewhat CurIOUS snd anomalous onE', . !t eague, IS, - ' b fo thIS . . th e~ re quite natural that when any measure comes (} l'c . 
iiouseerin p~uanC8 of India's obligation under the Covenant of tbe 



... LB&I8LATIVB A.88JDIBLY. [14:1'R ]'EB. 1986. 

[Mr. F. E. James.] 
.League of N:ations, ;Members shoU:ld tarks the opportunity of pointing out 
the anomalous position of India and the somewhat difficult positi.~n of this 
House in regard to any decisions which-they are asked to take in that 
conneation. I will not spend much time in referring to the speech of my 
Honourable'friend, Mr. B. Das, becatlse, I think, on 8J balance his reasons 
cancel themselves out. At one moment he was urging such action as 
would embroil the whole of the Empire in War. The n~xt moment he 
was urging that we should reject this Bill on the ground that the League 
of Nations had not yet come to the point of insisting upon the imposition 
of oil sanctions. At one moment he said that the League of Nations was 
doing too little, and at the next moment, he S{Ioid that the League of 
Nations was doing too much and I was lef~ in doubt as to what his real 
intention was in regard to the pariicular measure before the House. 

1Ir~ B~ Daa: I oppose the Bill. -
:Mr .... E. ,,&IDa: As far as my Honourable friend, Mr. Satyamurti, 

is concerned, his position is perfectly clear. He would like to be free to 
deal with this matter as a free country within the League. But he· is 
not. Therefore, although he t8Jkes the opportunity of this discussion to 
point out that he is not free, in the sense in which he would wish to be, 
he is not prepared to take the responsibility of opposing this measure on 
the ground that he believes that by taking this position, he will indicate 
to the larger world that his sympathies at any rate are with the nation 
of Ethiopia. He dwelt at great length on the failures of the League of 
Nations, and I do not wish now to enter into a lo:o,g discussion cn the 
mer~ts of t~e League, on its Pllsent constitution, on its pa'St failures and 
on Its pOSSible future. But I welcomed that part of my Honourable 
friend's speech. This is the first time that I have heard a speech on that 
subject smce I have been in this House. I would just say three things 
in regard to some of his observations. He condemned the League on 
three points. First because it had failed tQ 1Itop the race for armaments, 
second, that it has failed to stop the reco~ to war, and, third, because 
it had failed to stop tne invasion of Ethiopia. I think that every impar-
tial person would agree that in those three respects, the League of 
Nations has failed to achieve what is laid down in the Covenant of the 
.League and to that extent every one of ~ must deeply regret it. I 
would, however, point this out to my Honourable friend that the League 
of Nations is not a super-organization. It is 8IIl organisation which con-
sists of representatives of various Governments .throughout the world. 
Therefore, it cannot undertake any responsibilities beyond those responsibili-
ties which collectively the nations who are Members of the League will. 
to undertake. You cannot impose the :lull implications of the collective 
duties undertaken by the Covenant unle88 there is at the same time 8 
collective will. The trouble about the League of. Nations at the preeent 
moment is that that collective will is absent. It is not the actual or-
ganisation of the League that is wrong. It is the motive power, the will 
behind the Members of that organization which is lacking to make it 
peaUy effective. 

Then, Sir, there is OIle other point which I would add to the re880D& 
for the failure of the ee.gu~ Ilnd tha~, perhaps, applies as much to the, 
casE' of the colltroV~r8' ,ab~t. Japan as ~ to the present eOntroversy. That. 
is the a.bsence from the :Lea'gue of some of the greater countries in the. 
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world .. The absen~ ?f the United Sta~es o! America: has always been, 
~ver sm~e t~e be~g of the League s eXistence, a crippling factor in 
!its :lOnstItutlOn and In Its powers. Today the absence of Japan and Ger-
many are two very important factors in assessing the a:bility of the 
League to impose its will upon the aggressor nations. I would make this 
point and emphasise it as much as I possibly can. The conception of the-
League of Nations which came from the War is, in international relatian-
ships, an entirely new conception. On these matters the nations of the 
world are embltl'king, after the war, upon entirely uncharted seas. My 
Honourable friend, Sir Frank Noyce, this morning, spoke about the 
Pa;)'m{;llt of Wages Bill and the necessity of proceeding by trial and error. 
Surely if one loo_ks at some of the achievements of the League in the last; 
15 years, one is entitled to say, that in view of the entirely uncharted 
seas which it has had to sail in those days, it has achieved considerable 
SUCC3SS. If out ·Jf the present conflict,· the nations of the world (Lre 
brought: to realise the importance of collective action to a greater extent 
than they have done in the past, there 'is a possibility that the League, in 
the future, may achieve more than it has done today. My Honourable 
friend, Mr. Satyamurti, seems to think that there was no hope in the 
League, there was no hope in the worlc":., until India became a free nation 
(Hear, hear) and taught the world her business. He seems to think, t.hat. 
thE' greatest lactor in the world for war today ~s the British Empire. 

Some HODourable lIembers: Yes, yes. 

111'. r. B. James: Let me tell him this. With all its faults, the 
Brit,ish Empire to~y, consisting as it does of the Dominions, and the 
United Kingdom in addition to its colotrial' possessions, is the greatest 
single factor making for peace. 

Some HODourable lIembers: No, no. Question. 

:rJ'. r. E. James: That<·i,s a factor which is recognized in mnny 
countries. It is recognised ·to4ay in the East; it is recognised today in 
the West. In December, I happened to be both in FranC/3 and later on in 
London while the "peace plan" was being discussed in both countries. 
As far as the position lin France was concerned, the noticeable factor of 
the situation was the absence of public opinion on that question. When 
I sat in the oU ~e of Commons gallery and listened to the debate on 
peace plan, thE' overwhelming factor there was that public opinion had 
chosen to assert itself: After that debate, an ex-Finance Minister of 
France put the whole mattsr very pithily when he said: "In my country, 
public opinion is looking round for a' dictator; but in the United Kingdom 
public opinion has suddenly decided to do its own dictation". And what 
is true of public opinion in the United: Kingd('1ll is also measurably true 
of public opinion in the Dominions of the British Empire. 

Kr. S. Satyamurti: What about India? 

Mr. r. E. James: Where you have that united collective ~n in ~ne 
cc.lleetion of nations working for peace, gC'ing to the utmost l1ID1~S, b.el1~g 
pn:pared to stand behind strong measures for pp;8ce, theD; I th~n  It IS 
surt:ly a gross exaggeration to suggest that that Influenc~ 1~ an influence 
for war and not an influence for peace. As far as India 18 concerned, 

F 
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it is perhaps difficult to speak with any certainty, but I do believtl this til/it 
public opinion in this country, from all that one can read und hear, is 
behind the measures in the implementing of which this Bill now before 
thp House is one factor. I am equally prepared to recognise that public. 
opinion feels that In,iia's position in· the League is unsatisfactory; und, 
thertlfore, my 1l0nourable friends on the other side are, to put it.' quite 
frankly, on the horns of a dilemma. But I was very glad to find that my 
Honoure.ble friend, Mr. Satyamurti, felt that on balance the public opinion 
that it' present in this country sympathetic with all the actions that are 
being taken to put an end to the present disast.rous war, should .~ve a 
predominatling in:ftuence in a decision on this matter. And I hop's that 
the line that he hm; taken will he followed by the other members of his 
Party. 

)(r. K. GhiasuddiD tPunjllb: Lanclholders): ~ir, I rise to support t.he 
motion moved by the Honourable the Finance Member. Sir, I was 
surprised to see the line taken by Mr. B. Das from the Congress Benches. 
Of course I find myself in agreement, to a very grellt extent, with what 
Mr. SatyamUl'ti has said. Sir, I thouglJt almost all Members adomin~ 
the Ccngress Benches had always their sympathies with the nnderdu~: 
if anything, this Bill has been brought forward in sympathy wit.h Abyssinia. 

Prof. lI. G. Ranga (Guntur ('11m Nellore Ne:)D-)Iuhammadan Rural). 
We say it does not. go far enough. 

• )(r. K. GhiaSud.diD: Sir, ,I must say that Mr. Das has tried to smoke-
'Screen the real issue, although we know that the League of Nations has 
failed to combat this disaster in Abyssinia to the same extent that was 
-expected of it. As it was expected of all the powers which were signatories 
to the Kellogg Pact that, as soon as a power was declared to be guilty of 
breaking that Pact, all extreme measures will be adopted to bring that 
power to book for infringing the laws of humanity. Alas, these dreams 
were rudely shattered. But, Sir, it surely does not lie with us to say that 
the very small measure, that has been brought forwa'l'd by t,his Government 
at the instance of the League of Nations, should be torpedoed by this 
House. I admit, hcwever, that. tMs measure is quite unsatisfactory; I 
'admit that far more severe measures should have been taken against the 
infringing power; but, I think, if we tqrow out this Bill 'it will non be a 
very satisfactory thing. Sir, it is not to be denied that ollr sympathies 
are entirely with Abyssinia and if tomorrow people in Abyssinia reael in 
their newspapers that this House has thrown ont this small and insigni-
ficant measure that was brought forward, how disappointed they Will be:. 
I am afraid' they will misread the motives which actuated us in t.hrowing 
it out. Sir, no doubt we are dissatisfied with our representation in the 
l .. eague of Nations, but I think we can criticise our representatives at the 
I.eagm· of Nations during budget time, and this is not the proper time to,' 
Jring that under discussion. Sir, we hope that all measures will he taken, 
:md specially all sanctions which are under discussion now will be enforce'! 
'as soon as posS'ible, and this war will be ended. I whole-heartedly 
cl.ssociate myself '\\ith the remarks made by my Honourable friend, JIlr. 
"qtyamurti, with regard to the message that should be sen~ through llll;:: 
I'iouse to ~byssmia in particular and to the, world e.t l~r~e. 
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. :Pandit .Krishna ](ant Malaviya (Benares and Gorakhpur Divisions: 
: on- uhamm~dan Hura9: Sir, I. know, to my eost, that, speaking on 
.the fio?r of. thIS House IS beset wIth dangers and is not free from peril. 
h~n It smted our masters, -they told us that this House is the Indian 

Parhament; they led u~ to believe that this Legislature is the highest 
'Court of Law and JustIce; they led us to believe that we can summon 
witnesses before this House; they' led us to believe that. we are as free 
'as this House, t.hat we are the framers and law givers of t.he laud nnd 
,t.hat, \\'hat to speak of the subordinate Governments Or the subordinate 
Courts, even the King could not question us about our conduct in this 
House and could not ask us to explain what we said, in what manner 
we said it, why we said it and why we did not express ourselves in such 
'and such a language. But \\'e are told now that our privileges do not 
'extend beyond the walls of this House, that the Members sitting on 
the Treasury Benches have all the rights and privileges without any 
duties to the people of this unfortunate land: whereas we, sitting on tbis 
side of the House, the representatives of the people, have onl" duties 
and duties to perform and have no rights and no privileges. I 'want to 
have an assurance from you, Sir, and I want to know whether this 
'Honourable and august House would give me an assurance that T, or 
someone near ana dear to me or some friend of mine, will not be punished 
for what I am going to say today. I want to have an assurance. Sir, 
that. no outside authority, no outsider, howsoever high he might be placed, 
has t.he power to question the words that I utter here. I wani to have 
'an assurance from the Chair that it is only the right and privilege and 
prerogative of the Chair to guide our deliberations, correct us, and by its 

'ruling stop us from ~lRying what is improper and against the law, and 
thnt, once the speech has been made no outside authority will sit upon 
judgment of the discretion of the Chair. 

Mr. President (The Honourable Sir Abdur Rahim): That question is 
not now before t·he Chair. The Honourable Member should come to the 
subject. 

Pandit Krishna Kant lIalaviya: This IS a sort of introduction, Sir. 
(Laughter. ) 

Mr. President (The Honournble Sir Abdur Rahim): Do not then make 
'it too 10n\5. 

Pandit Krishna Kant )[alaviya: I onlv want, Sir, that there should 
not be an indirect eensor upon the discr~tion of the Chair. Coming to 
the Bill itself, Sir, I wish to point out that I oppos~d the 'cens~re motio? 
which was before this House in the last. Simla SessIon for sendmg a umt 
to Abyssinia without consulting this House. I the.n said that if. Govern-
ment ever acted rightly during the last ten years, It had atlted rIghtly on 
this occasion. I then said, Sir, that I do want England to go t.o war 
vdth Italy in order to t.each her a lesson. It is a surprise to :ne , Sir, 
that the 'Members sitting on the Treasun Benches h.nve n?t objected to 
the use of these words bv me; YOU must be remembermg. Su, that w~en 
I used these ,,-ords in the Simln Session, I '\'as told ~hat I was tread!ng 
'on a ground which I should not tread, b~ca se ~hey mIght h~ve a beanng 
on the international relations of Great Bntam wlth other natl ~s. T want 

-to kno,,' whether, by discussing this Bill today, we are not rnovmg towarlls 
F 2 
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a road which is closed to us. I will not labour this point further. I 
know that where the interests of our masters demand, even improper 
things become proper; law, decorum, justice and even claims of humanity 
are then thrown to the winds, I was then anxious to teach 
a lesson to Italy; I begged and begged.that. Great. Britain or the members 
of 'the so-called League of Nations should fight Italy. If ·EnglAnd had· 
only acted then, as we wanted England to act, the war would have been 
over by now. 

Sir Kubammad Y&kub (Rohilkund and Kumaon Divisions: Muham-
mad Rural): This Bill has be~n prepared according to your wishes. 

Pandit Krishna Kant .alaviy&: It is too late now. Poor Abyssinia 
has been made to suffer a lot, with the whole world looking 
on. My Honourable friend, Mr. James, lectured to us regard'-
ing the difficulties of the League of Nations. He told us 
about the collective will that is wanting. He told us: 
"America is not there, Japan is not there,Germany is not there, what 
is the poor League of Nations to do?" He wanted us to believe his words 
as if we know not that the League of Nations means only England and 
France, as if we know not that Germany went out of the League simply 
on account of France, because France is powerful and because the League 
of Nations is' only a handmaid of Great Britain and France. Whose 
fault is it, Sir, that America and Japan are not there? He told us about 
the collective will, but the collective will is not there because England and 
France do not agree and France wants Italy to conquer Abyssinia, because 
France is anxious to have a powerful any in Italy on her side to be pitched 
against Germany when the time comes. England is not prepared to act 
against the wishes. of France. England also wants to retain the goodwill 
of Italv. We know what Sir Samuel Hoare was doing. Sir Samuef 
Hoare 'has been made a scapegoat and compelled to resign, If England 
had been really what it professes to be, the best thing for England would 
have been to have asked Mr. Baldwin to resign. Are we asked to believe 
that Sir Samuel Hoare was acting on his own behalf, that Sir Samuel 
Hoare was acting against the wishes of his Government, that he was not 
carrying on negotiations in the name of England? 

Mr. President (The Honourable Sir Abdur Rahim): We are not con-
sidering that matter. 

Pandit Krishna Kant Kalaviy .. : We are not, but that proves to us, 
Sir, that we cannot have any faith in the bona fides of the British Gov-
ernment; so far as the British goodwill towards Abyssinia is concerned·. 
I say, knowing as I do and feeling as we feel, that England does not want 
ta displease Italy, we know that the oil sanctions are yet in the air. If 
these sanctions were once approved, the war will be over within three 
weeks. What is the use of asking us to vote for this Bill? Where will 
it lead us and what will be the result? By the time economic sanctions 
begin to tell, Abyssinia will be no more. Why ask us to pass a Hill 
which leads nowhere? If England is prepared tci go to war with Italy, 
I am prepared to vote for this Bill. If England is prepared reallv to go 
to war with Italy, I think we will be prepared not only to vote for this 
Bill, but to do something more. But we know tha.t Engla.nd is not going 
to do anything of the sort. They want, just as Italy wants, to civilise 
the Abyssinians. England would gladly give Italy in Abyssinia whl!.t !ilie 
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'wants provided she remains within a l~mit. Of course, she has not got 
the courage ~o say so. At the same tune, England is interested in the 
water of the Blue Nile and the road to be built. from the. Blue Nile to 
Sudan. If England could' get all this and' Italy' wOuld sanction; iii withou't 
endangering the communications of the East, everything will be over 
today and Engla~d will be backing Italy. I know and everyone of us 
must have read In the papers that Italy almost gave an ultimatum to 
Englan~ . and it was in. the papers that at about 4 A.M. in the morning, 
the BrItIsh representatIve had to run to the Italian Government, and 
England conceded whatever the Italian Government wanted. What is 
the use of talking about sanctions? England is afraid of Italy, as' afraid 
as . an~ one else could be afraid of her. She will be only too 
glad to placate Italy if Italy were reasonable. Then, ~hv' talk 
of sanctions and why bring us into it? If you cannot face Italy, ~it tight 
-at home and do not talk of sanctions, righteousness and the desire to 
punish agression. Why bring us in? If you want to fight, we are nere 
to stand by you, provided you give us our rights and treat us as equals. 
We will then do whatever we can to help you; we will help you even 
against France, but if vou only want to talk and talk and treat us QS serfs 
and use us as mere tbols, th~ only thing I would request this Rouse is 
that We should drop this Bill. Our attitude must be that of America, 
namely, benevolent neutralit.y. That is all that I have to say. 

Sir Aubrey Metcalfe: Sir, this discussion has followed such very diffuse 
lines that the bullets fired by the Opposition do not for the most part 
appear to have been directed at the target. They seem to have gone 
even wide of the "buts", if I may use a military metaphor. 

Sir Muhammad Yakub: If you teach them militarv tactics, their sr·ot'! 
'Will be more accurate. . . • 

Sir Aubrey Metcalfe: I merely make these remarks to explain that I 
11m i:1 !'ome difficulty in answering the criticisms which have been made, 
sinl'e hardly anv concern the Bill. I will, however, attempt to clear up, 
quite briefly, o~e or two misconceptions which I think have been formed. 
The question was raised, I think, by both the two ~onour.able Members 
whe spoke from the other side as to the extent to whIch IndIa or the Gov-
ernment of India had been consulted in this matter. 

In fact it was suggested that India had been drawn into this controversy 
without consultation and merely at the bidding of His Majesty'!' Govern-
ment Well I can sav at once that that is not the case. The Govern-
ment' of India have beEm fully and freely consulted by His Majesty's 
'Government throughout. Now, I may say here that I ca~ot de~y that 
there is a fundamental difficulty, which indeed I may call ~n lIlconsistency, 
in the position of India with regard t~ the League of NatIOns. The Gov-
ernment of India is as you know, entItled as a member of the League to 
complete freedom ol action in many matters which come ~efore t~e League. 
But in present constitutional circumstances, the foreIgn pohcy of the 
Government of India is controlled by His Majesty's Government. That 
I admit. No explanation on my part ~il1 remov~ ~e an<;>maly and no 
fulminations from the opposite Bench will remove It el~her 10 th~ p~s nt 
constitutional circumstances. I would, however, subID1t~and thIS 18 !m-
P0rtanJ. that this inconsistency has not ~ally been of any practICal 

tr-- .' t· h' h' ow before importance whatsoever with' regard to the ques Ion w IC IS n 



892 LEGISl.ATIVE ASSEMBJ.Y. [14TH FER. 1936: 

['Sir Aubrey Metcalfe.] 
the House. All that His Majesty's Government did, was, that they 
decided that ill was their duty to implement, what they oonaidered to be;. 
their ~bligations under the Covenant of the League of Nations. They 
inquired 'Of the Government of India whether they, 8S a member of the 
League of Nations, not as a subordinate Government, were prepared them-
selves also to implement their obligations as a member of that League. The 
Government of India replied that they were prepared to take action, in so 
far as conditions in India admitted, to fulfil ·those obligations on the lines. 
recommended by the League of ~ations-not simply those recommended 
bv His Majesty's Government. Well, Sir, as you know the League 
appointed a committee of co-ordination, on which ever~' member of the 
League, including India was represented. 

Sir Oowasji 18hangi.i': Who represented India '! 

Sir Aubny .etcaUe: I was just going to refer to it-it was raised by 
mv friend, the Honourable Member for Orissa-this will I,e' 

4 ".11. a~8wered subsequently in answer to questions on the paper, S() 

that I hope y-ou will forgive me if I anticipate the reply that will be given-
the representatives of India are His Highness the Aga Khan, and the substi-
tute delegate, an ex-member of this House. Sir Den;\'s BrllY, whom possibly 
some of the Honourable Members present ma:v remember. They represent 
the Government of India. As I was saying. the League appointed a Com-
mittee of co-ordination on which every member 'Of the League, including 
Indill, was represented, to deal with the !talo-Abyssinian dispute, and that 
committee entrusted the task of formulating concrete proposals, with regurd 
to sanctions, to a smaller committee of 18. It was the recommendations 
of the smaller committee which the Goyernment of Indi!l WIlS uItimlltelv 
asked to implement; and the legislat.ion now before this House has bee~ 
undertaken in pursuance of the Govemment of India's agreement to imple-
ment those recommendations. I do not know thllt !lny particular criticism 
has at present been brought forward against that decision; but it ma~' per-
haps forestall some criticism if I indicate the rea~ons which led the 
Government of India to come to that decision. The first, and perhaps tue 
most important. was their obligations as a membel' of the League of Nations. 
~' H'Onourable friend, Mr. Satyamurti, has alread:,' expounded to the Hou"e-

the actual terms of Article 16, and he has stated. or suggested that they 
go a very great deal further than the League of Xations has hitherto gone. 
It is not my business here to defend the League of Nations. Mr. James 
has already made some very apposite remarks on that subject; and a.U I 
would say on this point is that even if the action taken on the recommenda-
tion of these committees fall short of the action which is required to he 
taken by the Article there can still be no doubt at all that India would 
have defaulted in the obligations of membership if she had entirely disso-
ciated herself from the action recommended by the League. That, i: think, 
will be agreed to by all. J submit that such default could only have been 
justified, if at all, by the very strongest reasons; and I think 'the GO"ern-
ment of India was justified by the entire ,absence of any such reasons. It 
ma:v be that some material loss will be caused to India bv t·he diminution 
and dislocation of trade; but surelv that is not a reason wftich shOUld deter 
us from fulfilling what are our 'soiemn ondertakings. There mav be some 
doubt--in fact there is considerable doubt as 'to the immedia.te -efficacy of 



THE ITALIAN LOAXS AND CREDITS PROHIIIITIOX J;lLT.. 893 
8anction~ to put. an end to t~is war. But surel~' that is no good reason 
for ref?smg to gIve t~em a tna!. Indeed, as it seems to the Government 
of India, th~re were Ill. the .presen~ case the strongest possible sl'guments 
:lbr supportmg the League 1n theIr. attempt, which mayor may not be 
successful, to put an end to aggressIve warfare by mean~ other than the 
use of force. I clo not propose to repeat the general arguments because it 
seems to me that they are such as wilJ readily suggest themselves and 
commend themselves to all shades of Indian opinion. 

JI.r. •• S. .Aney: Sir, a. Bill like the present one really brings to our 
mind the unreality ci the whole affair. Here we are solemnly asked t() 
enact a law in fulfilment of our obligations as a member of the League 
of Nations. 

1Ir ••• A. JiDDah (Bombay City: Muhammadan Urban): Which are 
discharged by somebody else? 

1Ir ••• s. Alley: ..... which, as my Honourable friend to my right 
has justly remarked, are not to be discharged by us, on our own respon-
sibility, but by somebody else inour name. It is a kind of what they call 
benami transaction going on as faT as India is concerned, in the League of 
Nations. It is a very anomaloul! position. I do not want to dwell at 
length on that point for this reason, that my learned friend, Mr. Satyamurti 
has ver~' luridly- put the whole thing, th~ nature of our relations with the 
I.eague of Nations and our relations with the British Government in 
regard to this matter. Had the Preamble not laid emphasis on this. 
aspect of the question, namely, the fulfilment of our obligations as a 
member of t.he League of N atjons. possibly this discussion WOUld. not have 
taken the turn that it has taken at all. It is that which has made it 
necessary for us to say that the whole thing is unreal. At the same time 
we know-and it has been made a.bundantlv clear as to what Our ref>l 
feelings are in regard to the war that has· unfortunately broken out, or 
I mav say, wbich has been allowed to break out between Italv and' 
Abyssi'nia.· Members after Member;:; have expressed their' sym-
pat.hies go out to the unfortunate Abyssinians who are fighting with their 
barks to the wall with aU the resources at their command in defence of 
the libert~· of their hearths and homes. Anybody in their predicament 
deserves the sympathy, not merely the lip-sympathy which 60 many 
European nations are showing today, but the active sympathy by stand-
ing by their side as their a:I1ies On the battlefield and by fighting the ag- _ 
gressor who, despite all international obligations and despite the dictates of 
humanity, is trying to wipe out of existence Abyssinia as a nation. 
(Shame.) Those who want to maintain the peace of the world and those 
. who claim to have created a pompous organization like the League of 
Nations for preserving the peace of the world, ought to understand that 
they have an onerous duty devolved on them, Emd if in moments of emer-
gency nations who have brought about this pompous organization are not 
prep~red· to rise to the proper height in order t() discharge their duties 
towards the oppressed nations, then it is very naturRl that people should . 
suspect the bona fide8 of those who have created this organization .. O';W 
will like to ask, has this organization been created in ~eality to mamtaln 
the peace in the world or has it been started with a VIew to ensure that 



LEGISLATlVE ASSEMBLY. [14TH FEB. 1936. 

[Mr. M. S. Aney.] 
the work of exploitation in non-European countries which some of the 
nations have 8lready started may go on smoothly and undisturbed? Sir,' 
my friend, Mr. James, said in reply to cllrtain remarks made by my 
fri~nd, Mr. Satyamurti, tha.t Mr. 6latyamurti was wrong, because my 
friend from Madras stated tha.t British Imperialism. was one of the causes 
or provoking cause or a perpetual standing cause of the war in this world. 
I want to remind my friends over here that British Imperialism ia cer-
tainly a perpetual cause, a standing provocation to the people' to think in 
terms of war and not to think in terms of peace at all. 

All Honourable Kember: Public Enemy No. 1. 

lIr. K. S. Alley: It is something like this. Some people think, why 
Bhould th~ir children not have more land or place in this wgrld under the 
sun with plenty of food and riches so that they may also carry on the work 
of exploitation abroad as the sons of England are doing in India and E~'pt 
today? When a nation is carrying on its nefarious work of !ihis kind and 
yet passes itself off as an honourable nation, the others are bound to feel 
that there is something very advantageous in the game, and ask as to why 
they :llso should not have some share in the spoils? That is of course 
human nature. Those who really want peace must think that they at least 
should not be the cause of provoking or creating a wrong appetite of this 
nature in others. My friend, Mr. SatyamurtL has expounded this aspect 
of the matter very clearly, and I do not think my friend; Mr. James, has 
succeeded in convincing us that his contention was right. Sir, although we 
feel ill this matter that much more rapid steps should ha\-e been taken, 
quick action should have been taken, vigorous a~tion should have been 
taken, I am not prepared to withhold my consent for whatever the Govern-
ment of India are doing in the matter, however reluctantly it may be. I 
do not want the House to understand that because we feel strongly for the 
niggardly manner in which the British Government have acted, we are 
going to withhold our consent to whatever the Government is doing here; 
we want them tu act rapidly, quickly and vigorously and show their real 
sympathy, their active sympathy to those who are oppressed. If they 
really mean to end the war, they can do it, and we shall welcome peace, 
because in a peaceful atmosphere alone we think we shall be able to solve 
'our problems also. In the quest of that peace we request them to be more 
vigorous and more active . . . . . 

All Honourable Kember: More honest. 

lIr .•. S. Alley: .... and, as I am reminded by my friend to be more 
honeRt-o (Laughter.) With these words, I accord mv reluctant'support to 
the Bill. ~ 

Mr. II. Asaf All (Delhi: General): Mr. President, it is in the midst of 
conflieting feelings that I rise at this stage of the debate to take stock of 

, the situation after the various speeches that have been delivered in the 
House. In .so far as the Bill is concerned, all I need say is that it is about 
the most fuble measure that I have ever come across in relation to a problem 
.of such tremendous internation~l magnitude. 
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[Atfhis stag~, l I~. President (The ~onourable Sir. Abdur Rahim) 
'vacated the Chair whICh was then occupied by Mr. Deputy President 
(Mr. Akhil Chandra Datta).] . 

But I would have welcomed it, Sir, if it h~d not proceeded with the 
S!.atement of ~ ects and Reasons which. accompanies this Bill. I agree 
wI£h t,he step whwh the Government of India propose to take in this connec-
tion in or~er to discha~g~ .a h~an ob!igation, or. rather, India's obligation 
to humamty, and to cnibzatIOn, but.m so far, .SIr, as our obligation under 
the Covenant of the Lea,gue of Nations is concerned, I refuse tq recognise 
it. Am I, as an Indian, alone to recognise the obligation which lowe to 
the League of Nations? Does not the League of Nations owe me an 
obligation? 

An Honourable Kember: Some consideration also. 

JIr. K. Asa! Ali: I would just like to draw the attention of the House 
to t.he second Article of the Covenant of the League of Nations. The 
second Article, Sir, is that-any fully self-governing State, Dominion or 
Colony, not named in the Annexure, may become a member of the League 
if its ·admission, ()tc., etc. Sir, India became an origina1 member of the 
League of ~ations under circumstances which I shall try to describe 
presently. 'Ve became an original member of the League of Nations, pre-
'Sumably because at that time we were painted to the world as a self-
governing country. Seventeen years have gone by, and does the League 
of Nations, even after all these 17 years, ever care to look into the working 
of t.he government of this country? Does the League of Nations realise 
that we have been doing our level best to try and tame the shrew of this 
irresponsible Government in this country, by the very means which the 
League of Nations is now proposing to apply on an international scale, 
namely, boycott and non-co-operation? I recognise, Sir, that this Bill is 
nlerely a vindication of the very principle on which we have been acting 
.against the- excesses, the aggression, the usurpation of, shall we say, the 
irresponsible Government of this country? Has the League of Nations 
ever taken note of this fact? ~o. Then, whv should we be asked to 
recognise our obligation under Article XVI? Why jump over Article II? 
If the League of Nations is prepared to discharge its duty to us under 
Article II, we shall be only too glad t;) discharge our obligation under the 
other Art,icles. That is one point, but I welcome this measure for two 
reasons. :Firstly, it has giv,en us an opportunity to express our feeiings 
with regard to what I should call international brigandage by Italy. ~ta~y 
has constituted itself into a pestilence of ci~sation today, and Ethiop18 
is figh~ing at the outpost of civilisation, not merely for its own fre~dom, but, 

'I maintain for the entire East and there will not be found a smgle heart 
in t,he wh~le of Asia todav which will not be burning with indignation at 
the shameless outraCTe th~t, has been committed OP. those poor, helpless 
people, bcause, Sir, Italy feels that its former colleagues, ~ts for~er allies 
are wa.r wearied and they will not interfere, or, at any rate, if they mterfere 
at all, they will interfere most carefully, and allow Italy to grab what she 
could not grab at the Varsailles Peace Conference. , 

Let me for one moment revert to the origin of our membersh~p of the 
League of Nations. We became a member of t,he Lea.gue of ~atl ns at 3 
time when the victorious Powers were trying to rob the vanqwsh,ed p.owers 
of their colonial possessions. That could .not be done very easily, m the 
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ordinary way, because, unfortunately. at that time, President 'Vilson. an 
idealist, a moralist, a professor, a dreamer, was thinking in higher terms, 
and the victorious wanted to pacify him. ThE:Y could not justify s.wallowing 
Togoland, the Cameroons, the Congo, and practically half of Africa without 
showing some sort of reasonable position as far as they themselves were 
concerned in their relationship to India. It was just before then that we 
received in India u message from His Late Majesty King George that we 
had the beginnings of Swaraj in India. When these very reforms were 
being introduced: this message was received here. It was flashed across the-
whole world. and it was. under those circumstances, to pacify the powers 
of t.he world, that India was made a member, und an original member of 
the League of Nations. It was then that an Indian, a coloured man, became 
a Peer and he sat as Under Secretarv of State for India in the House of 
Lords. • 

An Bonourable Kember: But they won't allow his son to sit there. 

Mr. K . .A.aa.f Ali: .All these facts combined were made to present It 

wholly camouflaged state of affairs to the world, and this is how we became 
a member of the League of Nations. Every time we have put the question. 
--are we self-governing, are we entitled to be n member of the League of 
Nations, the answer has been,-"But your case is an anomaly: How you 
became a member of the League of Nations we do not know" . If we are 
not in our own right entitled to be' a member of the League of Nations, 
where does the obligation come in? No obligation rests on our shoulders. 
We can easily say we, in ollr own right, are not a member of the' Leugue of' 
~ations, whatever may be the constitution or composition of the League of 
Nl>tions, whatever may be their methods, wh:..tever ma~' be their aim,-and 
my Honourable friend, Mr. Satyamurti, has thrown a flood of light on the· 
subject from another angle of vision. 'Vbatever may be their aims and ob-
jects, if we, in our own right, were a member of the League of Nations, 
perhaps it ",ould be only proper to ask us to discharge our responsibilities 
under Article 16 of t.he Covenant of League of Xations. But that is not 
the position. A point. was raised by my Honourable friend, Mr. James, 
in reply to my Honourable friend, Mr. Satyamurti's accusation, which has 
been partially met by my Honourable friend, Mr. Aney. Mr. Satyamurti 
maintained that it is the British Empire which is the greatest provocation 
to the other Great Powers. Let us tI'\" and examine the situation. Is it 
or is it not? Mr. James said: "No. 'The British Empire is the greatest 
factor in international affairs which makes for peace." I do not deny for n 
single second that. the British Empire is certainly exerting its influence in 
favour of peace. I do not deny for 81 single moment that England is trying. 
her level best to secure peace. But the question is, will England, in the 
present circumstances. succeed? Can England ever succeed in securing 
the peace of the world? How can England succeed in securing the peace 
of the world when the other Great Powers of the world realise that England 
toda;y possesses' something like one-third of the entire world, that England's 
possessions are scattered in all the five continents of the world, that Eng-
land's surplus population for many centuries to come can go and colonise 
in vast tracts of land and have vast resources at their disposal, and when 
the other Great Powers also realise that the British Empire, constituted 
as it is, j" Ii complete guarantee and an insurance against centuries and 
cen{.uries of multiplication of England's population? As against that, we· 

. find Great Powers like Germany,' Italy, and Japan, which have almost 



THE ITAUAX lOANS AND CREDITS PROHIBITION BILL. 89T 

reached the satimltion point. Their populations must come out of their 
country. They must have possessions and colonies from where they can 
draw their raw materials, und so on. Naturally they will tUITl to th~ 
British Empire and say: .. Either you renounce you.r possessions, or VOll 
must. allow us to hllve similar possessions in the world." 'l'hev are ~nlv 
asking for \'a place in the sun". I believe Germany started that ~xpressio~,. 
Italy used it and is using it today, and Germany wiII repeat it again. Can 
you get out of the situation, this international mess? Where is the way· 
to peace? How can you get out of it? The result is morning after morning 
we find conferences after conferences are failing. Even this morning's 
news says, the Naval· Conference has failed? 'Vhv? Because France 
will not' agree to Germany corning ill. Or, again, France is insisting on 
the terms of the Locarno Treaty. France is insisting on the demiIitarised 
zone being kept, as it was agreed to be kept, under the Locarno Treaty. 
Therefore, there is difference between variolls nations of the world. We 
know that oil sanctions are useless. I can go on giving illustration after 
illustration, example after example to show th:lt. not a single effort which 
is being made by Great Britain today to sec~lre the peace of the world, 
either through the League of Nations or other\\ise, will succeed, because, 
to my mind, the League of Nations is nothing else than an annexe of the 
British Foreign Office, it is nothing more than that. It is perfectly useless 
to talk of ,the League of Nations as anything else. The League of Nlltions 
is nothing else than an annexe, not only of the British Foreign Office, but 
also, I think. partial~~" an annexe of the Quai D'Orsay. the 
l'rench Foreign Office, add if only Italy were allowed a free hand in Ahy-
sf'inia, probably Ital:v would be a third member of the family. Japan and 
Germany have alread:v walked out of the League, and what are the other 
nations like"} The Honourable thl' Finance ;\lember was referring to 52' 
nations which have agreed to these sanctions, I believe. What are those 
52 nations:> ~ations, poor, powerless, impuissant nations, of which we-
happen to be an unfortunate member. This is propaganda pure and simple. 
We know how Great, Britain can carryon her propaganda daring the war. 
It is nothing else today. It is nothing else but propaganda today. What 
is India today in her relationship to the League of ~ations:' A nullity, a 
cipher, nothing but a field from whi(~h Great Britain, in t.imes of need, 
may draw raw materials and perhaps secure recruits. Nothing more than 
that. That being the situation, I really do not know whether we should 
agree to this Bill or not. After the ·Foreign Secretar;\"'s frank confession 
today-and I congratulate him on his candour-that he himself is a perfect 
cipher, that he is controlled by the British Foreign Office and t.hat he only 
carries out the behests of the British Foreign Office. J almost feel that I 
must advise mv Partv todav and request also other Members of the House-
to throw this Bill o~t, me~ely out of protest at this attitude of British 

, Government. 
An Honourable Member: We knew it before. 

Mr. m:; .As&f All: Yes. but this is the first occasion that we are allowed 
to express our feelings on this subject. You knew very well th~t we ~1·1· 
debarrecl from saying a single word which even sma~ s of relations WIt 
fOleign countries. You know how Sir Aubl:ey Metcalfe gets up w~e 
there is even f, suspicion of some sort 10 a reference to foreIgn 
relaticnship and says . . . . 

Sir Aubrey Metcalfe: I have not raised any objections today. 
Mr. S. Satfamurti: It is because of the Preamble. 
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lIr. II. Asaf Ali: If for no other reason but .this one, that even the 
Foreign Secretary who sjts opposite to us, even though he is not so cordia] 
:as he might he at times and even though he does not take us into confi-
-dence independent as he may be, even he has not got Ilny POWE..'1' 
whatsc·ever in so far as foreign relations in .India are coocerned with t)ther 
-countries-out of protest a8amst that,. we ought to throw this Bill out. 
But I am only afraid that our action might be misunderstood outside. 
We certainly want to express our sympathy' with Ethiopia. Our heart 
-goes out to those who are fighbing to protect their hearths and homes and 
'We may not oppose this measure if only for that one reason. 

Finally, Sir, I should like to sa) one word about what my learned 
'frieud, Mr. Satyamurti, said earlier in the day about winding up John Bull 
:and Co., Limited or Unltimited, al> it might be. If Great Britain is really 
anxbus for peace, let Great Britain realise that by keeping India helpless. 
-as India is today, she is only increasing her own responsibilities. 
Suppor,ing we possessed a navy of our own, had the control of our own 
!foreIgn relations, and we were free as England is today, perhaps England 
'would have found in India the staunchest ally in any war that might 
n3ve broken out rin the West or in the East, a war of aggression. What 
do y'l:l want to fight Italy for today? In so far as we are concerned, ',\'<:! 
mlght want to fight Italy for different reasons. We would love to, hut 
what are you fighting Italy for? You 8.'re not fighting Italy on a.ccount of 
Ethic.pia at all. You want to fight Italy in order to ward off a world wnt, 
but, Sir, allow me to say this. I see a world w,.r coming, and I see the 
League of Nations crackling and going up in smoke. After the next world 
w'lr, perhaps a new League of Nations may come into existence. So 
far as the present League of Nations is concerned, it is in its decay. All 
the factors which compose the League of Nations are almost in t·he 
proem;1> of disintegratioll this minute. Great Britain is anxious to utilise 
the League of Nations a.s its instrument to threa.ten Italy, because Great 
Britain's interests in the East are vast. We see all the Empire routes 
lie that way, but. Great Britain is only facin/!, Nemesis today. There was 
a time when Italy was encour~lged to take a sli~e of Abyssinia. There was 
:a time when Italy was encouraged t.o play the deserter in the Great War, 
when she was seduced from her alliance with Germanv. There was fJ, 

time when Italy was being encouraged as a sort of' counterpoise to 
France's designs on Abyssin'ia. Why are yon complaining against Italy 
today. Great Britsin, France and Italy completed the coastal encircle-
ment of Abyssinia. All .the three of them were actually creeping in, each 
keeping the other in check. Today you happen to be war weary nnd 
Italy wants to take advantage of that fact. Why do you complain of it? 
It is eheer Nemes'is. Nothing more. If you want to avoid war, if you 
want to really secure the peace of the world, then there is only one ;'vay 
out of it, and that is,-give up your imperialistic dreams, give up your 
imp'erialistic possessions. 

Sir Aubrey Metcalfe: To whom? 

Ih.An Honourable lIember: Tc us. 
~ Mr. II. Alai Ali: I am not only addl'essing Great Britain. I am ulso 
addressing '}t'rance. Republic or no republic, France is as imperialistic 
as Great Britain, perhaps in a worse way too. Unless imperialism dis-
appears m."IIl the world, this great provocation will continue to exercise 
and inflame the minds of others whc want to .follow in the wake of these 
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great IJowers. However, in spite of all this, I will not oppose the Bill 
although, after Sir Aubrey Metcalfe's speech, I honestly feel that we ought 
to mlirk our protest by some gesture or other, even if it is b'v throwino 
out ~his m.essure .. I do not .. ~ow. what my leaders feel.' We ma; 
con.SI~~r thIs questlOn a~ the ~IVlsion tIme .. We .may or may not challenge 
a divislOn, but for the tIme bemg I do not comnllt myself either to support 
or reject the Bill. 

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan-
Rural). I rise to Opp09C this Bill. It is my misfortune to find myself 
once more in Alice's Wonderland, and this time I find mySelf surroundecl: 
by a large number of "mad-hatters" who are further away from reality 
than cyen the dear old character in the original. I ask ro"yself: what fs 
all this pother about? It seems to me -to be a very wholesome rule that 
this o~se should ~onstantly be remtinded of its inferior position and 
not pemlltted to dIsc1.lsS matters that concern His Majesty's. 
relations with foreign Powers. When this subject was sought to be. 
brought before the House at Simla, Member after Member was pulled up 
by the Chair on the ground that he was trespassing on a matter that was no, 
com'em of this House; and that even if it was, it was a matter in which. 
the rules prohibited it to concern itself. I cannot understand how· 
Members today have been able to say all that they have dont:! It was: 
my desire, Sir, to ask for a ruling from the Chair whether a Bill like this 
could be brought up ~n the House at all; but, unfortunately, both at the-
time of its introduction and at the time of its being taken into considera.-
tion, I happened to be absent from this Rouse. Sir. my simple question. 
is this: Are we in a position to make an enemy of any country in this. 
world? One enemy, that is, England, is strong enough for us. ! .. 
(Laughter.) We do npt want to make any further enemies; and when; 
we have cleared this enmity out of the field, we shall look after others. 
I cannot understand why, in our irritation against Mussolini, we should,' 
alienate the whole of the Italian people; and it is that consideration thl1.t 
makes me oppose this Bill. What is this Bill aiming 'at? Briefly, it is·. 
aiming at interfering with the individual freedom of many people in the 
country for which the Honour8Jble the Commerce Member is S& soIjcitous. 
I do not l-now whether the Honourable the Finance Member consulted 
him before he brought this Bill up before this House. Sir, the Honour-
able the Commerce Member, in op'posing and criticizing many doings 1)£ 

us Congress-folk, has said that we interfere with the ordinary rights of 
buying and selling of many people in the land. When a verdict from 
the Congress goes out against Japanese goods 01' against British goods, it 
is supposed to be interference with individual liberty to sell and buy. 
But when this wonderful Government issues an Ordinance to the same 
effect-only not against England but against Italy-tihat is supposed. to be 

, the right thing to do! Also, Sir, I do not know whether the Fmance 
Member is aware of the great latitude that the Home Member and t~e 
Law Member between them are giving to the Italian Consul-General 10 
Calcut ta to use His Majesty's post and many private presses to propag!1te 
a lot of literature which is best left unread. But one feature of tnat 
literature with which both my, friend, Pandit Krishna Kant al~viya, 
and myself are concerned, I would certainly like t.o bring to the notICe "If 
this House; and that is that the pamphlets, which the Consul ~ene~a  
issu'.lS for the consumption of us all, do not hear the proper press Imprmt 
as required by law. The law requires tbat the publisher's name and the. 
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printer's n~me should he clearly mentioned on each publ!catioll; and I 
make & present of the fact, that this is not done on those pamphlets, to 
the Honourable the Law Member; 'and if he thinks t.hat it is necessary to 
take action against both the Consul General and his press, it would '!:tive 
great relief to most of Uf, who would at least. be saved from the trouble of 
('p'en~ng these envelopes every. third day! (Laughter.) Sir, what is 
Illore, I do not think Ethiopia is at. all in need of the sympathv of an 
impotent people like ourselves; and I personally refuse to p~y into 
England's hands, simply because England, for some reason of her OM-'n, 
ha~ got very angry with Italy, Sir, the,.action of the Government seems 
to me to be on a par with the action of many feudal lords, in medieval 
France. You will remember, Sir, every Eerf had to go to his lord, kneel 
down before him, put his hands in his hands, and say: "I shall bear true 
lealty to you; I swear true 'allegiance to you; your enemy shall be my enemy 
:and your friend shall be my friend" , Sir, ~ refuse to beeome a willing 
serf of El,gland teday, though I may be forced to be an unwilling 'me 
because I happen to be born in this unfort.unate country. I refuse to 
kneel down before England, put my hands into her hands and say to her: 
'''your enemy shall be my enemy, nnd your frifind shall he my friend", 
In fact, the case iii just the contrary. So, Sir, my suggestion would be 
t.o let the Go\ernment act as it ):las been acting during the last few months 
by its power of Ordinances. It is nc use theil' coming to us lind saying: 

'''let us put this Ordinance on the Statute-hook and give the Governor 
· G~neral the right to terminate this law by a notification whenever he 
· should like to do so". Sir, I would like the Government to stew in its 
· own juice, to carry on the governmen,t of this conntry, as well as to 
· regulate its relations with foreign powers, by Ordi:q.ances; and let it be 
responsible to itself for all it does. I do not understand why we should 'oe' 
tied hand and foot and forced to cry "ditto" to all that. it does or Hays. 
'Sir, all the talk indulged in in the House about this matter Il11Pp.ars to me 
to be nothing but t.all talk. When people wax eloquent against ",hut the 
Italians are doing.in Abyssinia, I ask: "Has Italy done anything in 
Abyse;inia that England has not already done in this land of ours?". Sir, 
the shameful history of England's occupation of India, and of all that she 
has done during the last century and a half will not bear repetition; and 
so ashamed is the Government itself of it all that when a historical hooI: 
is published giving the exact facts as they occurred, it is forthwith banned. 

[At this stage, Mr. President (The Honourable Sir Abdur Ralllm) 
resumed the Chair], 

Sir, the wa:y in which the hook "Bharat men angrezi Raj" (British Rule 
in India) has been treated is a good commentary on what I am saying. 
Let us not also fl)rget that empires are not built in accordance with 
Maha.tma. Gandhi's doctrine of .; Ahimsa" . The old Sanskrit BZoka 
,(verse) will always stand true: 

"NiichhiWii p~a-marmiini, 
N aJwittJii karma du"hkaram ; 
Nii.hattJii mata1/o. ghiiUtJa, 
PrdprwH ma.1r.arim BAriyam." 

"Not without hurting the vitals of others, 
Not without doing the direst of deeds, 
Not v;ithout killinlC like veritable fishermen, 
Can great power and wealth ~ built up," 
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If Italy, in the wake of England, is out to satisfy her ambition, it is 

not for England to say, through her representati.v~ in this HOllse, that 
'Italy shall not do so. My Honourable friend, ¥r. Satyamurti, who, I fear, 
-got lost. in his own eloquence, forgot that he ~s not sitting in a free House, 
b'lt. that he is sitting here on .sufferanc~. !Ie wllnts 11S to send a meSijage 
·of sympathy from the floor of thIS .Clouse through perhaps this 
-Government. . . . . . 

IIr. S. Satyamunl: I did not say that, Sir. 

1Ir. Sri Prakasa: Then, is it through the President? I say, Sir, that 
Oil! f'ympathi~s should be sent through the Indian National Congress. 
'The Congress is the only representative institution of the people and iJ; is 
gding to meet in a couple of months. The representatives of the people of 
this country can then send their message of sympathy, their burning 
message of love Ilnd affection, for the people of Ethiopia. Let us not 
forget that India and the Government of India are two different thh:;.gs. 
An~·thing done b~' the Governmcnt of this country is not. necessarily in 
acbordance with the wishes of the people. Conversely, anything dond b~' 
the people of the country is not necessarily in accordance with the wishes 
·of the Government. So, Sir, if we give our sympathy to this measurf' )f 
. Government, then the Government will be able to tell the world that it 
has the support of the Indian people. I submit it would be nl1ngerous for 
us tn alkw the Government to have any chance of saying such a thing. 

'The onl~7 use for us of international complications is that 'we should be 
-.able to utilize them to wrest our own freedom. The tangle that has been 
crPHted hy a quarrel between Italy and Ethiopia does not seem to be of 0 
luture by which we can be enabled to break our own chains of slavery. 
'When we are not able"to help ourselves, Sir, in this country or help our 
own I~ationals ubroad, when we ourselves are perpetually under the heel., 
of this Government, when e.veryone of us is ill constant danger of being 
shot. or imprisoned or maImed or iIDJlOvcrished without any cause 11" 
pro\'O<.lUtion, how does it, lie in our mouth to send out useless messages of 
-s~'m lath:v to other suffering nations? And, what is more dangerous, byenac.t-
ing laws of this sort, we might be alienating the sympathies of a people who 
might otherwise be our friends. Therefore, from every possible consideration, 
I feel that we should' oppose this measure. Oppose it first of all because it 

,comes from t.he Government and anything coming from the present Gov-
·ernment of the country must be suspect; secondly, because it worsens 
-the international situation and makes us parties to a line of activity which 
may be harmful for us; and, thirdly, because it has inside it an element of 
,danger lin the form of making enemies of a people who later on may prove 
to be our friends. 

JI ~. President (The Honourable Sir Abdur Rahim): Sir James Grigg. 

Kr. Bam Narayan Singh (Chota Nagpur Divisicn: Non-MUhammadan): 
"Sir, does it mean that the debate is closed? 

JIr. K. Ananthasayanam Ayyangar: Sir, I wi!'h to speak before you 
close the debate. . 

Mr. President (The Honourable Sir Abdur Rahim): The Chair lIas 
aalled UDOD Sj,. JSJY\PCI Gri5!'1! to speak. 

" 
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The Honourable Sir~ames Grigg (Finance Member): Sir, this has 
been a somewhat long, diffused and spirited debate and perhaps I Inight be 
permitted to occupy the somewhat unusual role in this House of pourin'" 
oil not on flames but on troubled wat·ers, and, in pursuance of that some~ 
what unusual role, I might remind the House that this Bill purports to 
deal with the prohibition of making' certain loans and credits to Italy. 
The subject of this Bill has been mentioned only once, when my Honour-
able friend, Mr. B. Du, spoke and asked a lot of questions about- remit-
tum'!es under the impression that reInittance is the same thing as loan (.r 
~dit. My Honourable friend, Mr. Satyamurti, asked Ii question which 
was distinctly relevant. to the general position in regard to sanctions, 
though not perhaps to this Bill, and that was what was the position in 
regard to the provision of the Covenant relating to mutual support. Well, 
Sir, the position o,f the Government of India in that matter has been fully 
represented. Weare to be fully represented on the Committee which hr.s 
to discuss that subject, and I can assure the Honourable Member that 
the interests of India in the matter of compensation are being kept fully 
in mind. Nothing very much has happened: yet about it beMuse as ftn' a 
I can make out, judging from the trade returns of this country, it is very 
difficult to prove that we have suffered a great deal of damage and the 
reason for tha.t no doubt is that long before the sanctions became operative. 
the trade with Italy had already been reduced, owing to her own econoInic-
difficulties, to very small dimensions so that the necessity for mutual 
support so far as India is concerned is not yet very apparent. In any CRse 
I can aSt;ure the Honourable Member and the House that the position 
has been fully safeguarded 8S fal' as India is concerned. That, Sir, is all 
I need say. Most of the debate, a8 I say, has been on high politics and 
very little of it on the subject of the Bill. The House having had a u'31d 
day, will now, I think, be willing toO come to a de~ision on the subject. of 
the Bill. 

JIr. President (The Honourable Sir Abdur Rahim): Tbe question is: 

"That the Hill to prohibit the making of certain loans and credits be taken into 
consideration, ,. 

'rbe motion was adopted. 

JIr. President (The Honourable Sir Abdur Rahim): The question is: 

"That clause 2 stand part of th~ Bill" 

Kr. •• Ananthallayanam An&ngll Sir, I beg toO moye: 

"That to clause 2 of the Bill, the following E:r:plaflation be added at the end : 
'Ezpltmation.-Belling of gold !hall constitute a form of loan for the purposes of, 

this Act'." 
I 

Sit, I Wish to know, if we sell gold to Italy what is it that we mn~ 
get in return? 

The Honourable Sir .Tames Grigg: J rise t9 a point of order. How i'O 
selling of gold to Italy a loan? 

Kr. President (The Honourable Sir Abdur Rahim): Selling is no loan. 
How does the Honourable Member say thAt his amendment is in order 'Y' 
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Mr .•• AnaIlthalayanam Ayyaapr: What for do you sell gold? It is 
for stocks and shares in that country. Then, is it not a loan? 

Thtl Honourable Sir James Grigg: Certainly not. 

lIIr.]I(. .A.na.nt.has&yanam Ayyangar: I am only trying by DIy aluend-
rncnt tv explain my point. My point is that if gold is sold in exchange 
for ~Irticles of consumption or for articles, that may not be tl loan. If it 
in sold otherwise for stocks or Government pape.r. of that country, then it 
is a loan and llothing short of it. 

JIr. President (The Honourable Sir Abdur Rahim): There is no men-
tion of that in the Honourable Member's amendment. 

IIr ••• Anan\huayanam Ayy&llp1': Well, Sir, the amendment may be 
~;a little too wide. I am prepared to modify the a:mendment by adding 
'the words "exoept in case of purchase fiJr goods and commoditi9s". 

Irtr. President ('fhe Honourable Sir Abdur Rahim): Is the Honourable 
t.he Finanl$ Member willing to accept the modification? 

'!'he Honourable Sir James Gritl: No, Sir, because it seems to me 
that the Honourable Member is asking the House to stultify itself and 
to insert in a Bill a provision that the selling of gold shall be some-
thing which it obviou~Jy is not. 'fhe selling of gold for any value 
received cannot possibly be a loan and if you do not get any value for 
it it is not a loan, it is a gift. 

JIr. Praaldent (The Honourable Sir Abdur Rahim); The Chair rule!! 
that this amendment is beyond the scop..e of this Bill. 

JIr. JI. Ananthasayanam Anangar: Sir, there il' another amendment 
to clause 2 which I desire te, move. regarding the exclusion of insurance 
premia fl'Om the sl'ope of the Bill. , 

• The Honourable Sir James Grigg: Sir, I do not know if the Honour-
able Member was present when I gave a perfectly explicit assurance about 
this and I thought at the time he expressed himself as satitdied. In mv 
'jnt,roductory remarks I read from the original press notice 'In the sUbjec"t 
which shows quite conclusively that what he wishes to add is unnecessary. 
"'I1Ie notice says that eustomary settlements of account in connection with 
iJHurance contracts, stock exchange, railway clearings, etc., are not to be 
atleeted by the Ordinance. I d.:; not know if the Honourable Member 

~ t,akes this too as a loan, but it is not. 

Mr. •. ADaDU,asayanam Ayyangar: All the same, I want to mo~e the 
. amendment, because this assurance is worth nothing. 

The Honourable Sir James Grigg: I have given a complete assurance 
t,hat the amendment thAt is proposed to move ih unnecessary. In the pre8S 
('ommunique, which explains this Bill, it i!' stated that the effect of the 
law is precisely what the Honourable Member wants it to be. 
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Mr. II. Ananthaaayanam Ayyang&r ~ My Honouruble friend is not aware 
himself, and, therefore, he commits this mistake. Again and again the 
Courts of law have refused tr. look at the Statement of Objects and 
Reasons or the speeches on thl' floor pf this House; much less will they 
care to look at the assurance of the Honourable Member. Evidently he 
had no occasion to place the matter before any Court of law. The 
Honourable tht: Leit-der of the HouEe will tell him that his assurances 
are useless. I want to make it clear. 

Mr. President (The Honourable Sir Abdur Rahim): If it IS covered 
by the clause itself, what is the usa? 

. Mr. II. Ananthaaayaaam AyJqar: H is ooTelWl bytbe ~Ja.U e a. 
It stands. I want to have it amended, so that the payment of insurance 
premia ma,} not come within the nmemef of the prgviliions of tbi8 clause. 

The Bonourable Sir _ripeDdra Sireu: Sir, m~ ~refriend is 
perfectly right in saying that what we are stating here may not be used 
in u Court of law. But a further point remains, Mld ~ is the point 
-of substance. The amendment saya: 

"Nothing in this Act shall be construed to affect or prohibit the payment of 
insurance premia to any ItaJian company deiJlg btainesa in India",.te. ' 

How is that affected by clause 2? Would this clause 2 prevent the 
J,avment of insurance premia to any Italian company? Xhe assurance 
is contained in clause 2 itself; we need not refer to the Finance Member's 
statement in this House. My Honourable friend, having moven hie 
amendment, has to satisfy that, as a matter of fact, if this amendment 
is not moved he cannot pay any insurance premia tc any Ita.lian company. 
But I have clause 2 before me; how is it aRected by the elanse at an? 
If we put in an unOE"cesssry exceptioJl whi('h is not required at all it 
only confuRes the consideration of the other clauses. 

Mr. President (The Honourable Sir Abdur Rahim): That Reems to 
cover insurance premia. 

Mr. II. Ananth&.9ayanam Ayyangar: The contract me.ntioned here is 
for the payment of a loan. 

)(r. President. (The Honourable Sir Abdur Rahim): It B8ys: " 
"any contract made before the 18th day of November, 1935." 

The llononrable Sir lfrtpendra Sircar: I t.hink you are referriag to 
sub-clause (3). What is prohibited is the making of OF parti~ipQting in 
the issue of any loan to the Government or allY person not bemg a body 
corporate, etc. If I hu:ve. taken .o~t. a poliry and I have got to pay , 
premium on the policy, It IS not glVIng a loan to the company. I thmk, 
therefore, it is unnecessary. 

IIr. II. Ananthaaayanam ~angar: Sir, miLY I submit a few wotds? 
As regards the question of law, the Honourable the Leader of the House 
has agL"eed with me. As regards the substance, j submitthftt the MoveI' 
is more competent to say what it means tha~ the Leader of th~ ~ouse. 
The Movel' of this Bill and the person who IS "he au~hor of thiS clauRe 
himself doubts about the payment of insurRnce pJ'emia. 
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The Honourable Sir James Grigg: The Mover of the Bill has said 
nothing of the sort. . 

JIr ••. AIlaDthasayanam Ayyangar: Then, why did yon iRsue the com-
muniquti? 

The Honourable Sir James Grigg: It is not a ('ommunique, but an 
explanation. . 

JIr. Presid81lt (The Honourable $ir Abdur Rahim): We have got to 
oonstrue the words. 

Mr. •• .Anantbasayanam Ayyangar: Weare ~egislating and it would 
be desirable to restrict the scope when doubt arose-

Pandit GoviDd Ballabh Pant (,Rohilkund and K'umaon Divisions: Non-
Muhammad Rural): What is the point under discussion? Is it the 
point of order or the question of the .notion being discussed on its 
merits? 

Mr. President (The Honourable Sir Abdur Rahim): The point is 
whether the subject-matter of the amendment is covered by the clause 
itself. 

Pandit Govind BaUabh Pant: I will submit that it is for the 
House to decide whether the amendment is necessary or not. If the 
House considers that it is superfluous. it will decide not to put it in. 
If it is within the scope of the BIll, it is open to a Member to move that 
something which is obvious enough may be incorporated in the clause. 
n you look at sub-clause (3) of clause 2, you will find that contracts made 
prior to the 1Bth November, 198'6, a2'e -taken out of the mischief of sub· 
cla~Be (1) of clause 2. It says thp.t these contracts will not be affected 
by the rest of this clause. 'rhat indicates that contracts (~an be affected 
by what is said in the text of the clause above. In these circumstances, 
ij a man maintains that there is ulRO some -doubt about something else, I 
think, so long as it is within t·he p.cope of the Bill, he is entitled to move 
that amendment; and the House will consider whether the amendment 
need be put in. 

The Honourable Sir ]lripendra Sirear: I submit that it is for the Chair. 
As regards my Honourable friend, Pandit Govmd Ballabh Pant's point, 
sub-clause (3) says: 

"Nothing In this section shall be taken to prohibit the performance of any contract 
made before the 18th day of November lQ'55 ... ", 

bnt all that is with reference to claufle 2 which relates solely to loans. 
If there is a contract about loans prior to 18th November, 1935, that is 
safe. I will not repeat my argument, but the ,,·hole point is that nothing 
but the loan is covered by the clause. 

Mr. ][. Ananthaaayauam Anangar: I have not been able to come 
·across Bny judicial decision which refers toO the exact nature of the trans-
-action when a person pays a premium to a company. It may be said to be 
a loan or not. If by some chance some Judge of a High Court, and 
there are sixteen Judges in a High Court, comes to the conclusion that 
it is a loan, what should happen to the person that pays the premia '! 
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JIr. Bhulabbai I. Desai (Bombay ·Nort.hern Division: Non-Muharu-
madan Rural): ~ir, I wiBh to rsi,se an important point! and, were it not 
for its significance as bearing on all the Bllis h~fore this ouse~ 1 ~hould 
not have thought it necessary to ()(,'Cupy your tune. The question IS not 
what assurance is convE',}ed to this Houst' as to the true interpretation 
of a particular word or a term used in a Bill before the House, either by the 
eminE>nce of my learned friand, the Leader of the House, or even, with 
great respect, any interpretation by you. 'l'he question is this: There 
.is a Bill before the House in which certain ternlS are used. A doubt is 
conceived by a Member of the House whether or not. a particular tl'ans-
action would be covered by t,be language. used, and it is entiro1.y for the 
House Sir,-and neither for the Leader of 'the House, lior for the 
Chair~to say whet,her· an amendment which he seeks to put by which 
he hopes to except II particular tl'ansllction which it is now sought is 
already excepted or not covered by it. 

JIr. President (The Honourahle Sir Abdur Rahim): Supposing it iii 
clear, If there is any doubt, the Chair quite agrees. 

JIr. Bhul&bhal I. Desai: The degree of clarity is always a matter 
of argument. 

JIr. Pr_dent (The Honourahle Sir Abdur Rahim): Does the Honour-
able Member contend tbat there is any doubt in this matter? 

Mr. Bhulabbai I. Delli: With grE'ot respect, I wish to speak first on 
the first principle. Any amount of opinion expressed on a particular 
tra.nsaction, which is not covered by the language of the ~ct, is not 
sufficient to oust an amendment. 'I.'hat is DlV first submission. Once 
that is granted·, I will next discuss whether this particular amendment 
comes within it or not. . But I do want it made quite dear, with great 
respect, so that it may serve as a precedent for the future, that when 
any amendment is sougbt to be moved, its propriety cannot be judged 
by the fact that a particular opinion is entertained of its construction, 
wht'n passed into law, b~(lause, when it is passed into law, any opinion 
expressed here would not assist the man who is within the mischief of 
that law, if otherwise more widely construed. I submit, therefore, that 
if a Member of thie HOlJse entertains any doubt about it, while .the 
House du~s not, the amendment would be thrown out, but so long as he 
does entertain a reasonable doubt, withou~ which he would not wish 
to occupy tbe time of the House, he should be allowed to move the 
amendment. Now, in thi!; case, the qut'stion relates to insllrance premia.. 
You would say, Sir, that "No pers()ri shall make, contribute to, parti-
cipate in or assist in the making or issuing of nny loan'·. But clause 
2(1) (iiI) refers to·· any person wherever resident, being a body C011)orate 
incorporated under the law of Rony such territory,", 'S.o that it is not all 
if the loan is merelv a loan to tbt' Government of Italy or even for tbe 
pllrpOse of assisting· the Government of Italy. It may"bes loan to Rny 
person wherever resident, being a body oorporate incorporated under the 
law of any such territory. Now, undoubtedly an Itahan insuranC'e company 
is a body corporate under thE' law of Italy. "Sucb tflrri~.or'y" means Italy. 
Ther£. are many caSElS in which, thl)ugh it is called tl premium, interest. 
runs on insurance· premia when liaid in advance. I know of numerous 
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cases, Sir, in·which, if Hs. 5 are called for, more often than not Rs.8 :ue 
jpaid on terms that. the Hs. 3 will ~urrJ: interest. I sub~t' with very 
,great respect that 1D a matter of t.hls kmd, on Ii mere Vlew that it; is 

, 'not covered or may not be covered, it is not proper tc. oust an amend-
.ment. 

:Mr. President (The HonourabJe Sir Abdur:.Rahim): The Chair 
} Isimply wanted to kno.w whether there is a question of interpretation. 

~. ~ \ 
I ~ , 

• :Mr. Bhulabhai J. Desai: May I submit this? Supposing the loan 
was purely to the Government, or to any hody corporate for the purposes 
of war or on any limit-ation 0f that. kind, I should not have thought it 
necessary to occupy your time, but there is a point. . . . . 

Sir Oowaaji Jehangir: Is not the premium 81 loan under certain 
conditions ? 

lIr. BhuIabhai J. Desai: It is. 

:Mr. President (The Honourable Sir Abdur Rahim)- The Chair will 
now adjourn the House. 

STATEMENT OF BUSINESS. 

The Honourable Sir Hripendra Sirear (Leader of the House): I havB 
already informed the House, Sir. that the consideration of the Report 
of the Public Accounts Committee will be put down for Monday after 
the presentation of the ltailway Budget. Wednesday, as Honourable 

l Members are aware, has been allotted for the General Discussion of the 
Railway Budget, and :Friday is a holiday. 

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban): May 
I ask the Honourable the Leader of the House whether he has consi-
dered our request for two additionnl days for non-official business this 
SessIon? 

The Honourable Sir Hripendra Sircar: Sir, I have that in mind. The 
position is this. As the arrangement now stands, I believe, immediat.ely 
after the Finance Bill. the Ottawa Pact will be t.ak€'n up; I am quite 

. willing to give two days, one for non-official Bill~ and another for non-official 
Resolutions, immedi3tf>lv after the'!e two prevIous pngagements are over. 
It is rather difficult for me to ment.ion anv date now; that we can 
discuss later on. • 

The AsseDlbl~ t.hen Ildjourned till Elevpn of the Clock on Monday the 
17th February, "193ft 
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